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LEGISLATIVE ASSEMBL"Y. 

, ~  7th Ootober, 1937. 

. " 

'1'be Assembly met in the Assembly Chamber at 'Eleven of the Olook, 
Mr. Presidoot{Theli;()nom:able Sir Abdur ~ ~  ill the Chair. 

'STARRED QUESTIONS AND ANSWERS. 

(a) . ORAL ANswERs. 

IMPoRT OF TwIsTED SILK FROM JAPAN. 

1053. *Mr. N. V. Gadgil: (a7 Will the Honourable the Commerce 
Memher state whether Government are aware of the fact that durnig 
the ~  twelve ,months there has been an abnormal increase in the import 
of twisted silk in India from Japan' . 

(b) Are Government aware of the fact that this increase in imports 
has c<lll;;pd ruin for the workers in that line at Bangalore and other places 
ill the Madras ~  Y 

(c) Are Goyernment prepared to take steps in this connection bO as 
to iC".ure protection to the corresponding Indian industry T 

The Honourable Jtir Saiyid Sultan .Ahmad : The Honourable Member 
is referred to my reply to an identical question asked by him on the 29th 
September, No. 917. I have nothing to add to that reply. 

Mr. S. Sa.tyamurti : .Has there been any effect on the import of 
twisted silk into India from Japan, as a result of the Sino-Japanese War? 

The Honourable Sir'Saiyid 80Itan Ahmad: That was also the sub-
ject matter of my reply. The same questions were put. 

Mr. 8. Batya.m:urti : Rave the >(}overnment got any furlher mi-{)rma-
tion' Thttt is all I am asking. . 

The Honourable Sir Sa.iyid Sultan Ahmad : I said that I ha.ve nothing 
further to add. 

Mr. N. V. Gadgil : Will Government take steps by way of import 
duty if there is any abnormal increase in the import of twted silk into 
India from Japan' . 

The Honourable Sir Saiyid Sultan Ahmad : That is a hypothetical 
question. -

Mr. ,8. 8&tyamurti: Question No. 1054. 

. The Hon01ll'8.ble Sir Sa.iyid Sultan Ahmad : There is a notice of an 
adJournmeut motion on the appointment of the Economic Adviser, and 
I was suggesting, subject to your permission, that this matter might 

( 3171) 
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3172 LEGISLATIVE ASSEMBLY. [7TH OCT. 1937. 

stand over till your decision whether the adjournment motion can be 
moved or not. If it be your ruling that it can be moved, then there will 
be no necessity for putting this question. 

Mr. President -(,I1M . Honourable Sip Abdur Rahim) : On the other 
hand, this information ~ wanted probably for the purposes of this motion 
80 that the House mayJriiow what the facts are. -

The Honourable Sir Saiyid Sultan Ahmad : If my Honourable friend 
&.gl!ees to that eourae; otherwise I ,can ~ . . . 

Mr. S. Satya.m.mti :''It is not as if I do notw,ant an answer; 

Mr. President (The Honourable Sir Abdur Rahim) :  I have got to 
decide whether the motion will be in order; and for ~  I must have facts. 

The Honourable Sir Sa.iyid Sultan Ahmad : Then, I will answer. 

POST OF THE ECONOMIC . . ~  TO THE GOVERNMENT OF INDIA. . ":.' . \.: '-,.-;, 

105':\: .. *Mr. S .. ~ 1,YiU the ~  . ~~
ber be pleased to state : '. ,  . .', ~.. . '- .. , 

(a) the reasons why the post _of an Economic Adviser to the Gov-
ernment of India has been offered to a European on &s. ~  

a mO.nth ; 
(b) ~  reasons why the post was npt Ij.dvertised in India UJ.' else-

where; 
. (e) the materials On which Government have come to the concln-

sio)), . that " this i European is ,the most suitable man fo\' this 
job; .. 

(u) whether he' has accepted the job"or riot;' 
(e) whether Government are aware that advice' on econolllie quel!!-

tions even or expel'ts is often coloured by the views' or the 
economist' on other than purely ecmiomie questions ;' and 

(f) whether Government are prepared to withdraw the offer and 
. ~ . ~  and ,appoint a $uitable, IndianthE'"rek.o and 
if not, why not ~ 

The Honourable Sir Saiyid Sultan Ahmad: (a) ~  have 
endeavoured to select an officer who will:fill adequately the duties of 
the post . 
. (b) Government did not think that pUblic' ~  was likely 

to be of . assistance to t?em in filling thee post. . 

'('C) . The record oLhis career'up-to,date. 

(d) Government have ~  informed that a formal offer is likely to 
be . accepted.' -

(e) This is a matter of opinion and Government have po desire to 
express theirs. 

(f) No. As to the latter portion, the Honourable Member'lIatten-
tion.is invited to the reply given to part (d) of his question. " 

Mr. S. Satyamurti :, With reference to the answer to clause (a) of 
the question, may I know what are the main duties proposed to be dis-
charged by this Economic Adviser Y 



STARRED QVEBllONB ANI? ~. 
, .; I ... "  , 

The Honourable Sir Sa.iyid ,Sultan ~ :  I would su,ggest that 
this may be le'ft over for the debate, becau,se we a,re ~. ~~  . any ob-
jection as regards the adjournment motion. . . 

Mr. s. Saty&.P:turti ': ~ ~ the ~~ ~  ~ ~~ ,(b) 
of the question, whlit are the grounds on which Government came to the 
conclusion that advertisement for this post would, not yield any useful 
results' '  ' 

The Honourable Sir Saiyid Sultan AbJ:J:{ad : That also may stand 
over. The reply will be given in the debate. 

Mr. S. Satyamurti :  I will take that answer again al!d again. I 
merely put the question, in view of what the President ~ . With 
reference to the answer to clause (c) of' the question, may l' know what 
it; the past record of this European, on which Govemment have come 

~  ~  he is the IQ.ost suitable m&n forth¥> joj> r. 
The Honourable Sir Saiyid Sultan Ahmad : That will certainly be 

placed before the :House. 

mr, President (The Honourable Sir AbdurRahim): 1 may :state Litis, 
that, as a maHer of fact,tny experience is that as a result oia short 
notice question t4etim.e of the House is sometimes saved. :q full infor-
mation is given, it has sometimes happened that a motion for adjourn-
ment is not moved after that. When the facts are not in ~  of 
the BonourableMember who wishes to move a motion of adjournment, 
be elicits facts. by, short notice question and that is certainly the proper 
course to take before moving any motion of adjournment of the business 
of this House, because a motion' of adjournment of the business of the 
nO'llSe means that so much time of the House: is taken up on a matter 
which might well have been avoided if all the information were avail-
able to the House in time. 

, The 'Honourable Sir James Grigg : The record of this officer appears 
in this morning's papers. 

Mr. S. Satyamurti: But papers often commit mistakes! 

The Honourable Sir James Grigg: But it is taken from Who's Who. 

Mr. S. Satyamurti: That might also commit a mistake. 

Sardltr Mangal Singh: May I know whether the case of any Il!dian 
was considered? . 

The Honourable Sir Saiyid Sultan Ahmad·: That 1 ha,e answered. 

PROPOSAL FOR AN AMENDMENT OF THE GOVERNMENT OJ' INDIA ACT. 

]055. *Mr. S. Satyamurti : Will the Honourable the Leader of the 
House be pleased to state: 

.' . 

.( a,) whether there is any suggestion or propoSal . by or on behalf 
of the Indian States before the Government of India fOt, :'lD 
amendment of the Government of India Act to snit their 
demands; 

I.b) whether the ~  of India arc contemplatin!!, atnv 
amendment. of the Aeot for any purpose and if so fOI'-what'· 
and ,- > 

L442LAD 
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{e) whether any fl'llsh Orders-in-Council are ~  to be 
, .med, and, if so, on what subjects 7 

The Honourable Sir James Grigg: (a), (b) and (c). It is not ia the 
pUblic interest to give 'any information on these points. -

lmoRT OF CO'l'TON 'PIECE-GOODS FROM GREAT BRITAIN AND JAPAN AND 

PURCHASE OF INDIAN COTTON BY FOREIGN COUNTRIES_ 

1056_ *Mr_ S_ Satyamurti : Will the Honourable the CommlU'CC Mem-
l;\cr be pleased to state: 

(a,) the lattlst figures available for this year for the import of 
cott9#1 piece-goods into India from Great Britain and Japan_ 
respectively ; 

(b) the purchases of Indian cotton by the' two countries men-
tioned above ; and 

~  whether any attempts are being made for the purchase of 
Indian cotton by other cOlUltries ? 

The Honourable Sir Saiyid Sultan Ahmad: (a) and (b). The 
Hilnourable Member is referred to the Monthly Sea.borne Trade Accounts 
for August, 1937, copies of which are in the Library_ 

(c) A large number of other countries not only attempt, but succeed 
in buying Indian cotton. Such purchases during April to August of this 
year amount to 87,000 tons, which is slightly higher than the purchases 
'for the corresponding months of the two preceding years. 

Mr. S.BatYamurti : May I know, in view of the report of a bumper 
('rop of cotton in America, whether Government are taking IJ,ny spedial 
steps to see that, as a result of the trade negotiations now going on 
between England and India, the consumption of Indian cotton bl 
England is increased T 

The Honourable Sir SaiyidSultan Abmad : Yes. 

HOURS OF WORK OF CERTAIN OFFICERS OF THE ASSAM BENGAL RAILWAY. 

1058. *Mr. Kuladhar Chaliha.: Will the Honourable Member for 
B:lilways please state the average hours of work during a single day vf 
the following officers of the Assam Bengal Railway ? 

(i) Drivers, (ii)Firemen, (iii) Guards, (iv) Brakesmen, (v) 
Station Jl.Tasters, (vi) Assistant Station Masters, (vii) Pointf.l-
men, (viii) Telej:!raph Signallers, (ix) Booking Clerks, and 
(x) ~  Examiners. 

The Honourable Sir Ba.iyid Sultan Ahmad: The informatiQJl asked 
for is not readily available and Government do not consider that the 
(:08t and labour involved in its compilation would be justified by the 
results to be obtained. I would, however. refer the Honourable Member 
to the reply given to un starred question No. 123 asked -by Maulvi 
Muhammad Abdul Ghani, in this House on the 21st September, 1937. 

tFOT this qu('stion and reply thereto, see page 3177 of these debates. 
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Mr. Jtul&dha.r Chaliha: .Are Government aware that there are 
Assistant Station Masters who work for 15 hours? 

The Honourable Sir Sa.iyid Sultan Ahmad : They are not aware. 

Mr. Xulad.har Chaliha : Will Government make inquiries , 

The Honourable Sir Saiyid Sultan Ahmad: If the Honoureble 
Member will let us know the names of the station masters, we shall cer-
tainly make inquiries. 

blPaovElIENT OF Q JABTEBB AT CER.TAIN STA.TIONS ON THE &sUM BENGAL 
RAILWAY. 

1059. *Mr. Xuladhar Chaliha: Will the Honourable Member t'or 
R8ilways please Htate whether any improvement of the Assam Benghl 
~  quarters of the stations between Gauhati and Tinsukia lla.> bean 
llldde and the ventilation improved 7 If >;0, in how many statiolll:i ~ 

The Honourable Sir Saiyid Sultan Ahmad: Government have no 
detailed information as to the actual work being done in this connection 
on the Assam Bengal Railway. The Budget for 1937-38 fOr that railway 
contains Rs. 2.50 lakhs for the construction or improvement of quarters, 
aud at present it is proposed to provide for the next year the sum of 
Rs. 3.53 lakhs for the same pllrpose. 

JORHAT PROVINCIAL RAILWAY. 

1060. *Mr. Kuladha.r Chaliha: Will the Honourable the Railway 
Member please state: 

(a) whether Government have arrived at any decision to takp, up 
the J orhat Provincial Railway ; 

(b) whether it has been decided that the Railway Board will take 
it up, or it will be made over to the Assam Bengal Railway 
for management; and 

(e) whether the branch {)f the Jorhat ProTincial Railway to 'fita-
bar junction will be continued' 

The Honourable Sir Saiyid Sultan Abmad: (a), (b) and (c). The 
• whole matter is under consideration at present. 

n061·-1064·. 

CmNA'S ApPEAL TO THE LEAGUE OF NATIONS 4GAINST JAPANESE AGGRESSION. 
'.,' 

1065. *Mr. S. Satyamurti : Will theB'onourable the Leader of the 
House be pleased to state : 

(a) whether the Government of India have received any informa-
tion about China's appeal to the IJeRgue of Nations ags lnst 
Japanese aggression; 

(b) whether the Government of India have been consulted on this 
matter by the Secretary of State. or by the Leagu'S of 

tFor these questions and reply thereto, 86;-pages 3177-80 of these debltteB. 
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'Nations, or by 'His Highness the Aga Khan, an ' Ilidian 
delegate and' the President of the present session 01 the 
Assembly ; and 

(e) whether the Government of India have given any illstructi<?n 
on this matter to their delegates to ,the Assembly 1)1 the 
League of . .Nations, and if not, why not 1 

Mr. G. B. Spence: (a) to (c). The Honourable Member is referred 
to the reply given by the Honourable the Law Member to part (a) of 
the Honourable Mr. Mohan Lal Sabena's starred question NQ, 997 asked 
on the 2nd October, 1937. 

:Mr. S. Satyamurti : With reference to that answer and the subse-
quent events, may'1' know if the Government of India ha,?:e officially 
heard from the Secretariat of the League of Nations about the Resolu-
tion passed by the League of Nations condemning Japan's aggression' 

%fr. G. B. Spence: We shall not hear officially from the Secretariat 
of the League of Nations until we get the document>; in due eOU!'!:li?, The 
only official ~  we have received was in reply to a telegram we 
sent when we received notice of Mr. Mohan Lal Saksena's question. 

:Mr. S. Satyamurti: May I know if the Government of Indiahav,e 
been informed of China's appeal to the League of Nations asking for 
help to meet Japan's aggression Y I have read a newspaper report to 
the effect that the ~  passed a Resolution on the Sino-Japanese 
War. Incidentally they passed a Resolution asking the nati<?ns to help 
China? 

:Mr. G. B. Spence : We have not heard anything about that. 
Possibly the Honourable Member misunderstood a telegram which I 
saw in the Statesmo;n of yesterday-a Reuter's ~  to the effect 
that the Budget Committee of the League had approved a proposal to 
(,!rf[nt £100,000 to fight epidemics in China. Is that what the Honour-
able Member has in mind' -

PROPOSALS FOR PARTITION OF P ALESTlNE. 

. 1066. *Mr. S. Satyamurtj..: Will the Honourab.le. the Leader of the 
HOUf;C be pleased t6 state :" . 

(a) whether the Government of India 113\'e receiycrl (], ('.OP:' of 
the report of the Committee of the League of Nations on the 
British Government'8 proposals for the partition of Pale .. -
tine, or havc any infonnation on the matter ; and 

(b) whether the Government of India propose at this juncture to 
represent the feelings of the people of India to the League 
against any partition of Palestine and if not, why not' 

Mr. G.B. SpellC8: (a) The Honourable Member is presumably 
referring to the Report made by the Permanent Mandates Commission 
to the Council of the League. Government received copies of the 
volume containing this Report together with the Minutes of the Exi"a-
ordinary Session of the Commisshm by the last mail and a copy of ~ 
vulnmehas been 'Placed in the Library.'" .  -.. ' "l' "', 
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(b) No. The' Honourable Member is referred to the Home Seere-
tary's reply to part (c) of his starred question No. 236 asked on the 1st 
September, 1937. 

Mr. S. Satyamurti : May I know if, subsequent to that answer, any 
communication has paRsed from the Governmrnt of India to His Majesty'8 
G"vernment or to the League of Nations through His Maje::;ty's Go)\'-
ernment, regarding the feelings of Indians in this matter? 

Mr. G. H. Spence: I understand that the only communication . ~  
has since passed is the communication arising out of the undertakmg 
given in answer to the Honourable Member's previ{)us question, when 
it was said that the attention of His Majesty's Government would be 
specifically invited to his question and answer. 

Mr. S. Satyamurti : Has that been done , 

Mr. G. H. Spence: That has been done. 

(b) WRITTEN ANSWERS. 

PURCHASE OF THE GRAND HOTEL FOR FEDERAL ASSEMBLY CHAMBER IN 

SIMLA. 

1057. *Bhai Parma Nand.: (a) Will the Honourable the Leader of 
the House be pleased to state whether it is a fact that on the completion 
of the Federation scheme a larger site would be required in Simla f(.r a 
new Chamber of much bigger size to suit the needs of a larger Federal 
Assembly' 

(b) ~ Government aware that the site on which the Grand IIotel 
anti its adjoining buildings are situated is for sale in the market t 

(c) If the answer to parts (a) and (b) above be in the affirmative, 
do Government propose te) consider the advisability of bargaining for 
the purpose of purchasing this site Y 

The Honourable Sir Thomas Stewart: The question shOUld have been 
'lddref>sed to me and to avoid delay I shall reply to it. 

(a) The reply to the question will depend upon whether the Federal 
Government deocide to hold the Sessions of the Legislature in Simla. 

(b) Yes. 
. "'J 

(c) No. 

MAINTENANCE OF . .ADDITIONAL POLICE FOR RAILWAYS. 

- 1061. *Maulvi Mnhammad Abdul Gha:ni: Will the' Honourable tlie 
Rai!wll1 Memberoe'pleased to state: . :. . 

{a.} wii.et4erthe Bih.ar and Orissa GoTeriunepi.$ :made repeated. 
representations. to .the.' ~  . Qf lJldia' ~  thr()ug\ 
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them to the Secretary of State for India to relieve them 
from the burden of expenditure in connection with the 
maintenance of Railway Police for the Railway Companies 
within their boundaries ; 

what contribution is made by every Railway company or by 
the Government of India. to the respective Provincial Gov-
ernments for the maintenance of an additional poliee 
specially meant for Railway Companies ; and 

whether it is a fact that the respective Provincial G'Jvern-
ments have to perform other works, such as realisation of 
x:ailway fares and penalties and service of notices on the 
persons found travelling without tickets ; if so, whether any 
Railway Company or the Government of India pay any 
amount to the respective Provincial Governments for such 
services; if not, why not T 

The Honourable Sir Saiyid Sultan AbmaD : (a) and (b). The que.s-
tiOll of incidence of cost of Railway Police has formed the subject matLer 
of correspondence between all the Provincial Governments (including 
the Government of Bihar and Orissa), the Government of India anti the 
Secretary of State for a number of years. Up to the year 1936-37, Com-
pany-managed Railways were paying to the Provincial Governments a 
!'Um of about Rs. 8 lakhs per annum as their share of the cost of Railway 
Police. No payments were made by State-managed Railways. The 
actual contributions for 1935-36 were as follows : 

Rs. 

Assam Bengal Railway 41,000 

Bengal and North Western Railway 31,000 

Bombay, Baroda and Central India Railway 2,04,000 

Madras and Southern Mahratta Railway 2,19,000 

Rohilkund and Kumaon Railway 10,000 

South Indian R4lilway 2,09,000 

Bengal Nagpur Railway 82,000 

Total 7,96,goo 

Section 187 of the Government of India Act, 1935, provides that the cost 
of " Order" police employed onsU railways,whether State-managed OJ' 
Company-managed, shall be paid by the Federal Railway AuthoriL,f to 
the Provincial Governments and administrations, etc. It is anticipated 
that the total lia.bility of Railways on this account will be increased from 
lht. S lakhs 'to about Rs. 27 lakhs per aim-om. 
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(c) Action taken by·· the Police under section 132 of the ~  

Act in connection with persons travelling without a ticket is a duty wluch 
.bas been allotted to the " Crime " and not to the " Order " police and 
Railways are not required to pay the cost of such services. 

APl'01NTMENT OF AN ECONOMIC ADvISER TO THE GOVERNMENT OF INDIA. 

1062. *Mr. T. S. AvinaabiUngam Ohettiar : Will the Honourable the 
Commerce Member state : 

(a) whether Government are contemplating the ~  of 
an economic adviser to the Government of IndIa ; 

(b) whether an offer has been made to a foreign expert ; if so, 
to whom j and 

(c) whether any Indians were considered for the post; if 80, who 
:were those Indians that were considered , 

The Honourable Sir S&iyid Sulta.n Abmad: (a) Yes. 

(b) No. The post has been offered to Dr. T. E. G. Gregory, Pro-
fe880r of Economics in the University of London. 

(c) Yes. I am not prepared to disclose the information. 

PuRCHASE OF INDIAN COTTON AND TOBACCO BY JAPAN, ETC. 

lot13. *Mr. T. S, Avinaahil:inga.m. Ohettia.r : Will the Honourable tlle 
Commerce Member state : 

(a) whether it is true that the Japanese have stopped purchas-
ing their usual amount of cotton owing to the China-
Japanese War; 

(b) whether the Japanese purchase of tobacco has gone down for 
the same reasons ; 

(c) whether Government have enquired into the effects or the 
China-Japanese war on Indian trade j and 

(d) if so, what is the result of their enquiry' 

The Honoura.ble Sir Sa.iyid Sultan Ahmad: (a) and (b). The ex-
~ of cotton and tobacco to Japan have been higher during the period 

Apnl to August, 1937, than in the corresponding period of either of 
the preceding two years. 

. .(c) and (d). ~  Honourable Member is referred to the reply giveR 
t,o his starred questIOn No. 399 on the 8th Septilmber, 1937. I may ho\'(-
C!fJr state that ~  are keeping a watch on the effects of the. 
Smo-Japanese hostilities on Indian trade. 
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PUBOHABB OF INmAN COTTON BY JAPAN. 

106 •. "'Mr. T. S. AvinasbiliJlgam Chettiar : Will the Honourable the 
Commerce Member state : 

(a) under the Indo-Japanese Trade Agreement what is the 
amount of Indian cotton that Japan has stipulated to take ; 

(b) whether, in view of the present developments in the Far 
East, this has diminished ; and 

(c) what will be the effect on the terms of the Trade Agreement 
in case of their not taking the required amount of cotton' 

The Honourable Sir Sa.iyid Sultan .Ahmad: (a) The minimum 
quan1ity of Indian raw cotton which Japan has agreed to take j;,; one 
lllillion bales in a cotton year, i.e., January to December. 

(b) Exports upto the 31st August beyond which date figures are 
not yet available showed nO falling off, but the effect of the present 
hObtilities is only likely to disclose itself later; 

_ (c) The Honourable Member'Si attention is invited to the ~

ment of Commerce Press Communique, dated the 15th April, 1937, copies 
of which are in the Library. 

UNSTARRED QUESTIONS AND ANSWERS. 

Star SANCTIONED BY THE RJ..ILWAY BOARD FOR DISBYRSEMENT AjlWNGST 

NON-STRIkERS OF THE BENGAL NAGPUR RAu.wAY. 

_ 198. Mr. Moha.ll Lal Saksena: (a) Will the Honourable the Rllil· 
way Member ·be pleased to state whether it is a fact that a sum of RB. 12 
lakhs has been sanctioned by the Railway Board for disbursement amongst 
the non-strikers in the last Bengal Nagpur Railway strike! If so, how is 
it proposed to be spent t 

(11) Is it a fact that about Rs. 6 lakhs is going to be paid as bonus, 
R&. 4 lakhs lUI diet money and Re. 2 lakhs as travelling expenses , 

(c) What is the total number of non-strikers to whom this money 
ia g'<,ing to be paid and how much will be paid to the Anglo-Indian em-
ployee.\; Y 

. -'-to : 

trl) How much of this money, if at. all, had already bet'!nspent' by 
t-he Railway administration in fighting the strikel· .. 

(e ) Was the Railway Finance Committee conSulted f 
. . - .. :.. ,),;-, ... ;, 

The Henoura.b1e SirSa.i1it4 Sulta.n .Alqpad.: ~  to {d} ... ·The only-
~  a:vai,laMe wit,4 ~  is that the ,Agent, ;Bengal Nag..· 
pur Railway; paid the following bQnU$ _and aUOWI1t:B.4e& -to .. ~ . 



UNSTARBED QUBllTIGNS . ANi) J.liIiJWERB. -81al 

staff who remained on duty during the strike between the' 13th Decem-
ber, 1936, and the 10th February, 1937 : 

(i) bonus to non..,..trikers at 25 per cent. of salary for December, 
1936, January, 1937, and ten days of February,1!l37, 
amounting to Rs. 6,75,000. 

(ii) Diet allowance at various rates to both permanent and 
temporary staff amounting to Rs. 4,67,000 ; and 

(iii) Fixed travelling allowance amounting to Rs. 2,000. I would 
add that Government confirmed Agent's action. 

(e) No. 

EXPORT OF MONKEYS. 

1!J Mr. M. S. bey: (a) Has the attention of the Honourahlc 
Member for Commerce and Railways been drawn to the article "For 
Monkey" by M. K. Gandhi published in the Harijan of the 18th Septem-
1of,1'. 1 fl37 Y 

(b) Will Government be pleased to give the figures of the monkeys 
exported from India to America every year during the last five years f 

(c) Did Governme;nt receive any representatioILS from humanitarian 
and anti-vivisection societies tQ prevent the  export of monkeys from 
India to America? 

(d) If the answer to part (c) be in the affirmative, will Govern-
ment be pleased to state "'hat orders were passed on them T  . 

(e) Do Government propose to take any steps to stop the export of 
monkeys to America or any other country' 

The Honourable Sir'Saiyid Sultan Ahmad : The question should have 
been addressed to the Home pepartment. 

STATEMENTS LAID ON THE TABLE. 

Info-rmation pro-mised in reply to starred questions Nos. 28 and 29, asked by Mr. 
Lakhand Navalraionthe 23"d August, 1937. 

PROMOTION OF INDIANS TO STATION.MAsTER GRADE ON THE ·NORTH WESTERN 

RAILWAY . 

. Government aTI\. infoqn.edas follows : . 

Question No. t8.-(a) Yes. 

.... (b) ~  (d}. ~. ~ ~ . ~ •. fmu posts have been'r8.l.sed from grade m to 
grade IV .andbne . ~.  Ij.t 14JPura,has been .reduced fromgrad,e IV to grade II 
f!om ~ date that station ceased to be 'a'" terminal" station and was jIlO longer. !roD' 
81dered 1Illportant for a grade IV post. ". 

:  · .. ~ ~ . ~  ~ ~  by' three and ~ .  
lne'l'eases WIll be con81dered aceordirig to traffic ~  .. _  . _ . 
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PBOOWTION OF STATI&l( MAsTERS 'to GRADE V ON. THE NORTa WESTERN 
RAILWAY. 

Question No. 29.-(a) There are ten posts of Station Masters, grade V,. on ~ 
North \Vestem Railway. Of these, five have been held permanently by Indlans, or 
whom two have been promoted permanentJ.y to grade VI and two others are officiating 
in grade VI. 

(b) to (d). No promotion to ,Station Masters, grade V, is made from amongst 
Assistant Station Masters, grade V, qualified in Course T-7 (senior Station Masters 
and Traffic Inspectors Course). Promotion as Assistant Station Master, grade V, is 
open to suitable Station Masters, grade I to IV inclusive and Assistant Station Masters, 
grade I and II (Grade III and IV Aslristant Station Masters posts do not, e:ri8t at 
present), who have qualified in control duties and to certain other categories of staff 
qualified in Course T-5 and in control duties. The extent to which Station Masters 
and Assistant Station Masters in lower grades can seek advancement to Assistant 
Station Masters grade V and subsequent advancement to Station Masters grade Y 
depends on their suitability to hold such posts and on the oceurrence of vacancies. 

(e) The channel of advancement is open to all Station Masters grade I to IV who 
are suitable and are qualified for such advancement. 

lriformation promised in reply to starred question No. 348, asked by Mr. 
Amarendra Nath Ohauopadhyaya on the 7th September, 1937. 

DISCHARGE OF POSTAL CANDIDATES AFTER RE-EXAMINATION IN THE MADRAS 

POSTAL CIRCLE. 

The question of further relaxing the restrictions whereby candidates are debarred 
under the new rules for recruitment from competing for appointments to the Posts 
and Telegraphs service in the grades of clerks (including postal signallers, sorters and 
telephone operators) has reeeived the further consideration of the Government of India. 
In BuperseBSion of all previous orders on the subject it has now been decided by Govern-
ment that the following concessions should be granted : 

CLASS I. 

l:zemptio'/l of ca1ldWates tOT appoint7ntmt a.J/ seco1ld grade cler1c.9 and Borters ff"O'HI 
further e:r.l/llMnation. 

1. Exemption from appearing at the competitive examination should be granted 
in eaeh case by Heads of Circles to those who :-

(i) have had an aggregate satisfactory .service in the Department of not less 
than 24 months betweeJi"""l5th July, 1934 and 15th July, 1937 ; or 

(U) had been trained in telegraphy in the departmental telegraph training 
classes prior to the date on which the ,competitive exammation was 
announced, and had qualified; or 

(iii) were undergoing training on that date, provided tha.t they complete or 
have already completed their training satisfactorily; or 

(w) have had an aggregate satisfactory service in the Department of not 1_ 
than 12 months prior to 15th July, 1937 ; or 

(11) had been or. the,waiting lists for the whole of the year immediately preced-
ing the 15th December, 1936, and have also (prior or subaequent to that 
date) had an aggregate service in the Department of not less than four 
months_ 

2. These exemptions should be granted subject to the conditions that (G) the 
'eandidates have paBSed an entra.nJle test tor appointment to the second grade of clerka, 
(b) the candidate!! have an unblemished record, and (0) the Head of the Ckcle ill 
aatisfied that they are fully competent. 

In the case of candida.tes in categories (i), (ti) and ~  it will be qpen to the 
Hea.cl of the Circle at his diseretion to dispense with condltlon (a), i:e., the entranee 
test for the 2nd grade of elerka_ . 
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3. Approvedeit.ndidates who fan 'under categories (i), (U), (iU).04' (w),abo"8 
should be provided 'for in existing vacancies or vacancies herea.fteranlJing before any 
recruits' who cpmlify in tlie competitive ,examination. Those falling under, eategor-y 
(11)sho1l'1d receive appoinftilents alternately with the' new entrant.e secured" by the 
competitive examination, subject in every case to the observance of the C01D!nUIIAI 
rotation. 

, \ 

CLAss II. 

Appearance IJ8 depart_tal. OI17Ididates atcompetitwe ~ .  f(J1r clerlc8 and-
"Driers. 

Pemrlssion -to appear at the Zlext competitive examination as" i1epartmental. 'candi-
dates with . ~  of the upper age limit, ~  21 years, in every case' should. be 
granted by Heads of Circles to candidates not COmIng under class I .atlove who 8atlSfy 
EITHER both the following two conditions : 

(/I) 

(b) 

they must have passed nn entrance test for.appointment.'to tbesecond grade 
of clerks, and 

they must have worked satisfactorily in the department for u. aggregate 
period of not less ,than four months ; 

OR all the. following four conditions : 

(a) they mnsthave passed the old lower division test, 

(b) ~  mUBt have been on the waiting lists, ~ the whole ,of the yea,: imme-
diately prior to December, 1936, 

(c) they ,mustn.ot have been Bubjected to the test fQr the second grade of ,clerks, 
and 

(d) they must have had an ~ satisfactory service in the department of 
not less than 12 months. 

These candidates should be considered for half of the vacaneies reserved for depan-
mental candidates, i.e., for 25 per cent. of the total va.caneies and for any of the 
remaining 25 per cent. reserved for departmental candidates that are not secured by 
other departmental candidates. 

CLAss III. 

Appeat"1JnC6 at oompetitwe ~  1M cZerks and sorters. 

Permission to appear at. the next competitive examin.ation as outside ca.!ldidates 
and the relamtionof the upper age limit of 21 years in every co.ee should be granted 
by Heads of Circles to candidates not coming under class I or class II above who--

(i) have passed an entrance test for the second gJ:ade of clerks and had been 
on the waiting lists for the whole of the year immedia.telv preceding 
16th December, 1936, or • 

(ii) had served satisfactorily in the Department for any perioa prior to 15th 
July, 1937, and were on the waiting list on the 15th December, 1936. 

CLAss IV. 

Ezemptitm of candidates for appoint_t as telephone operators. 

Permission to appear, as departmental candidates with the relaxation of the upper 
age limit of 21 years in every case should be granted by Heads of Circles and candidates 
who have an aggregate satisfactory service of not less than 12 months/in the Depart-
ment prior to 15th July, 1937, and have an unblemished record, provided that the Head 
of the Circle is satisfied that they are fully. qualified. 

rending the holding of anothc! general examination .at which these men can appear, 
candidates wbo hllve worked satisfactorily for a penod of less than· four months 
'Whether prior to or after the date of the announcement of this year's' competitive 
examination, shonld be retained in the posts in whieh they ha.ve beeZl working with dire 
regard to the observance of communal rotation. Their confirmation should be subject 
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to their appearing as ~ ,cand,i,daj;e& at.the competitive exaWnationheld ~ the 
Oircle.in. ~  •. Tllese .c:,wdidate,a mUst be informed ~  th,ei,r 
~ gives th,em.no olaiDl ~. a JI6l:manent appointment and that their retention iil . .thB 

~  ~~ . are,depende:¢ on their succeeding in ~  along 
~ 

NOTE I.-The phr88e " have passed the entrance test for appointment as ~  
grade of derks " wherever it is used .in the ,PTeceding paragraphll includes any test 
which W88 cancelled irregularly by the Head of a Circle owing to a misunderstanding 
oLthe ~  .,the Director General. For inst:,wee, .the cancellation of a test held 
under the orders issued in this office ~ .~  Es,B.227-40!34 (1), dated the 18th 
N ovemb.er, ,19(14, oll the iBBue of the subsequent orders contained in this office letter 
Nd; -Es;B:220'2!36 of 24th Fe1!ruary; 1936; and ~  May, 1936, was not '88ked for. 
nespite' this tiuuiy Circles' actually cancelled the tests ~  the mistaken' idea that· tltis 
Wall intended. . , . , • 

N O'I'E 2.-1£. any,. oitha, . candidates fAIr, appointment as clerkl! and sortels or as 
telephone operators satisfy the conditions prescribed under Cl3.8& I above, and have 
already appeared at the competitive examination in any Circle, they should receive 
e:z;emptioo ilrespeetivD of the results of the competitive examination . 

• ~ t 

NOTE a.-Candidates coming under Classes II and III should be given only one 
chance to appear at the competitive examination. The concession shall ~  when 
a candidate belonging to tlle8e categories has; been unsucceeeful-u. the examination. 
Consequently a candidate belonging to these categories who has iLlrt:a.dy appeared at 
the' competitive examination in a 'Circle and 'hluifailed cannot be allowed another 
chance to appear at the examination. . ' 

NOTE 4.-These concessions fuust not be regarded as ~  with 'the ~  
of passing the ordinary tests for confirmation in every case. 

lJifotmatidnpromised in ,eply tO$tarred questi<.m No. 423 asked by Mr. 
. . .A.bdUl Qqiyu,1(I,on the 9th ~  1937. 

USE OF THE BARA WATER BY THE MILITARY AT PESHAWAR. 

(a) No; the use of the Bara water supply upto a maximum of 9.68 cusees has 
been enjoyed, by the cantonment,ainee at least 1834 under. inheritance from the 
Sikh Raj when the supply was fixed at 10 cusecs. 

(b) No ; there has been a decrease in cultivation but thie is in no way coanootlld 
with the water the cantonment, takes from t.be riVQ1. 

(c) Yes; various schemes have been considered, ~  the pnmping of water 
from Kabul River canal, but the cost cannot be 'met from mUitary sources. 

(d) No; in view of the reply to pa.rt (c) .the,military authorities do not wish to 
surrender rights 1 they have enjoyed for 100 years, 

Information promised in reply to starred qu,estion No. 493 asked by Mr. Kuladhar 
Chaliha on the 13th Sp,ptemiJer, 1937. 

TEA ESTATES APPLYING EXPORT QUOTA. , __ 

(a) to (a). A statement is laid on the table giving us far as possible the ~.  
pal,ticulars. I may add that it has been difficult for the Indian Tea. Licensing Com-
mittee hI distinguish between Indian·owned and European-owned tea estates as a 
great number of concerns have share capital owned both by Indians and Europeans 
and which thus fall between the two categories in question. The method of distinction 
adopted by· ~  Committee for the. present. purpose is explained ~ the Note-
to j;he statement. 



N
O
R
T
H 
I
N
DI
A.
 

_
_
_
 
..
o.
.-
_
_
_
_
_
 
-
-;
-_
_
 
-
-
;
 _
_
_
_
 

~ 
_
_
_
_
_
_
 
' 

~
 1
9
3
7.
3
8.'
" 

.. 
Se
as
o
n 
19
33
-3
4. 

Se
as
o
n 
HI
M-
35
. 

Se
as
o
n 
1
9
3
5·
3
6.
 

Re
gi
st
er
ed
 
Es
ta
te
a. 

As
sa
m,
 
Be
n
ga
l,
 
et
c.
 

K
a
n
gr
a;
 
S
ma
ll
 
Gr
o
we
rs
 
..
 

Ma
n
di
 
: 
S
ma
ll
 
Gr
o
we
rs
 

Un
re
gi
st
er
ed
 
Es
ta
Je
a 
wh
oa
e 
qu
ot
a 
a
p
pl
ic
a.
 

ti
on
8 
we
re
 
re
ie
de
d. 

As
sa
m,
 
Be
n
ga
l,
 
et
c.
 

K
a
n
gr
a 
: S
ma
ll
 
Gr
o
we
rs
 

Ma
n
di
 
: S
ma
ll 
Gr
o
we
rs
 

U 
nn
gi
8t
er
ed
 E
 8
Ia
te
a 
wh
oa
e 
qu
ot
a 
ap
pl
ic
a-

ti
on
s 
l
Oe
re
 w
it
h
dr
a
w
n.
 

As
sa
m,
 
Be
n
ga
l,
 
et
c.
 

K
a
n
gr
a 
: S
ma
ll
 
Gr
o
we
rs
 

Ma
n
di
 
: 
S
ma
ll
 
Gr
o
we
rs
 

Q
u
ot
a 
a
p
pl
ic
at
i
o
ns
 u
n
de
r 
i
n
ve
st
i
ga
-

ti
o
n.
 

·1 o j 45
3 9 

4
6
2 

10
 

e
x
p
or
t 
q
u
ot
a.
 

, 

1 
, 
 
0 i ~. r.:
l 
-
-
6
9
8 

6
9
8 

,'.
 

'3 ~
 

1 o j 

-.
g ~ ~ ~
 

~
 

r.:
l 

-
-
.
-
-
.
-
-

1,
15
1 

5
1
6 

7
0
2 

9 
80
 

~
~

1,
1
6
0 

59
6 

7
0
2 

10
 
I 
,i
i
5 2 7 

'i
 

'i
' 
tl
 

f 
a:I
 

0 
~
 

3 
~ 

& 
.;
 

~ 
:s
 

.., 
0 

.s 
~
 

E-t
 

r.:
l 

-
-
-
-
-
-
-
-

1,
2
1
8 

5
4
6 

70
1 
1,
2
4
7 

80
 

4
6
2 

4
6
2 

-
...
...
,..
,..
..
-
-
-

1,
2
9
8 
1,
0
0
8 

10
1 
1,
7
0
9 

.,
5
5 

42
 

1 
43
 

15
 

15
 

, t
', 2 

1 
1 

7 
1 

1 

-
-
-
-
-
-
-

_ 
~
 
7
0
2 
1,
7
6
9 

Se
as
o
n 
1
9
3
6-
3
7.
 

'i
 
1 

~ 
0 

0 
a:I
 
cd
 

a:I
 

tie
 

cd
 

, 
' 

;a
. 

.~
 
. 
~
 

.s 
r.:
l 

E 
-
-
-
-
-

5
5
0 

6
9
8 
1,
 

5
9
5 
1
8
0 

'i
 

.~
 
o ~ j 

8\'
 
5
6
5 

'5
 
6
5
9 

8
0 

1
8
0 

1 0, ~ ::I r.:l 
l 

6
9
8 
1
1,
2
6
3 

6
5
9 
1
8
0 

i,
3
2
5 
~

6
9
8 

~.
 -
3 1
1,
40
4 
16
9s
12
;l
02
 

. 
21
 
'-.
 

1
1
5 p 2, 
.. 
8 
., 

-
'
-
-
-
,
-

1,
4
8
8 
6
9
8\
 

1 5 7 2 8 

.1
4 

'
2
4 

".,
. 
: 6 

~ 
23
 

6 
11
,4
71
 

1
4 
2
4 

.
{'
 6 2
3 

-6
98
 
1
2,
1
6
9 

T
ot
al
 
N
o.
 
of
 E
st
at
es
 
w
h
o 
a
p
pI
i
e
df
or
 

4
7
2
1 
6
9
8
1
1
,
1
7
0 
I 
6
6
0 
I 
70
2 J 

.
• ,
;,
,-
-"
--

. 
-
-
-
-
-
.
.
.
.
:
.
.
;
.
.
-
-
_
_ 

~
~
 

' .
. 

.
~
 

N
O
T
E.
-
T
h
e 
a
b
o
ve
 s
t
at
e
m
e
nt
 h
as
 b
ee
n 
c
o
m
pi
le
d 
fr
o
m 
o
p
pl
ic
at
i
o
n 
f
or
ms
 f
or
 t
e
a 
e
x
p
or
t 
q
u
ot
a.
 
W
he
re
 
th
es
e 
ar
e 
si
g
ne
d 
b
y 
I
n
di
a
ns
 t
h
e 
g,
ar
de
.t;
t
B 

ha
ve
 
be
e
n 
cl
as
si
fi
e
d 
8S
 
• 
I
n
di
a
n 
o
w
n
e
d'
. 
T
he
 
re
ma
il
1!
le
r 
c
o
m
pr
is
e 
i
n 
t
he
 m
ai
n 
of
 
C
o
m
pa
ni
es
 
a
n
d 
t
he
re
 a
re
 n
o 

~
 i
n 
t
h
e 
of
fi
ce
 
of
 
t
h
e 
J,
l
Ce
ns
m
g 

C
o
m
mi
tt
ee
 
t.
o 
de
te
r
mi
ne
 
tJ
le
 e
xt
e
nt
, 
if
 a
n
y,
 o
f 
t
h
e 
ca
pi
ta
l 
he
l
d 
b
y 
m
di
a
ns
. 

. 

~
 

~
 
., i.:.
 
-, ~
 ~ ~
 

~
 ~ o ~~
 a i &; . -



-
-

Re
gi
st
er
e
d 
Te
a 
Es
ta
te
s 

.. 
.. 

Re
gi
st
er
e
d 
s
ma
ll
 g
r
o
we
rs
 
.. 

.. 

Re
je
ct
e
d 
s
ma
ll
 g
r
o
we
rs
 

.. 
.. 

T
ot
al
 
No
. 
of
 
Es
ta
te
s 
w
h
o 
a
p
pl
ie
d 
fo
r 
ex
-

p
or
t 
q
u
ot
a.
 

I 
19
33
-3
4. 

Su
cc
es
sf
ul
. 
Re
je
ct
e
d.
 

s 
N
or
t
h 
I
n
di
a 
. , 

.. 
.. 

S
o
ut
h 
I
n
di
a 
.. 

.. 
.. 

T
ot
al
 
.. 

.. 
.. 

S
O
U
T
H 
h
m
u 
.. 

, 

,
.
 

Se
as
o
n 
19
33
-3
4. 

Se
ss
o
n 
19
34
-3
5. 

Se
as
o
n 
19
35
-3
6. 

Se
as
o
n 
19
36
-3
7. 

Se
as
o
n 
19
37
-3
8. 

.. -
.-

-
-
-

~
 
1 

..,;
 
1 
1 
1 
1 
1 
1 
1 

~ 
0 

~ 
0 

0 

i 
= 

= 
J 

J 
0 

<&
! 

0 

~ 
0 

0 

~ 
--; 

.~
 

§. 
--; 
= 

~ 
:3 

d 

l 
ce 

i 
~
 

!:I 
~
 

'" 
!:I 

~
 

:a 
:a 

.!l
 

0 
.!l
 

0 
.!l
 

0 
= 

'" 
0 

~
 

1"'l
 

H 
1"'l
 

H 
1"'l
 

H 
....
.. 

1"'l
 

H 
1"'l
 

-
-
-
_.
- -
-
-
-
-
-
-
-
-
-
-
-
-
-
-
-
-
-
-
-

98
 
29
4 

39
2 

24
4 

26
9 

51
3 

39
5 

27
1 

66
6 

55
0 

2
7
4 

82
4 

71
5 

27
2 

98
7 

1,
59
5 
.. 

1,
69
5 

~
 
.. 

1,
79
9 
2,
26
5 
.. 

2,
26
5 
2,
62
7 
. .
 
2,
6
2
7 
 
2,
6
2
6 
. .
 
2,
6
2
6 

-
-
-
-
-
-
~
 

-
-
-
-
-
-
-
-
-
-
-
-
-
-
-
-
-
-
-
-
-
-

1,
69
3 

29
4 
1,
98
7 
2,
04
3 

26
9 
2,
31
2 
2,
66
0 

27
1 
2,
93
1 
3,
17
7 

2
7
4 
3,
45
1 
 
3,
34
1 

27
2 
3,
6
1
3 

92
 
.. 

92
 

15
 
.. 

15
 

4
0 
.. 

40
 
91
4 
.. 

91
4 

17
6 
. .
 

17
6 

-
-
-
-
-
-
-
-
-
-
-
-
-
-
-
-
-
-
-
-
-
-
-
-
-
-
-
-

1,
78
5 

29
4 
2,
07
9 
2,
0
5
8 

26
9 
2,
32
7 
2,
70
0 

27
1 
2,
97
1 
4,
09
1 

27
4 
4,
36
"5
 
3,
5
1
7 

27
2 
3,
7
8
9 

, 

A
L
L 
I
N
DI
A.
 

A
p
pe
al
s 
to
 t
he
 G
ov
er
no
r 
Ge
ne
ra
l''
'' 
Oc
ru
nc
.l.
 

~
.
 

19
35
-3
6. 

19
36
-3
7. 

19
37
-3
8. 

I 

Su
cc
es
sf
ul
. 
Re
je
ct
e
d.
 
Su
cc
es
sf
ul
. 
Re
je
ct
e
d.
 
S
uc
ce
ss
f
ul
. 
Re
je
ct
e
d.
 
S
uc
ce
ss
f
ul
. 
Re
je
ct
e
d.
 

T
ot
al
. 

2 
4 

3 
14
 

.. 
4 

.. 
2 

29
 

2 
1 

1 
I 

.. 
.. 
 

.. 
I 

6 

4 
 

5 
4 

15
 

. .
 

4 
.. 

3 
3
5-

I 

·
D
oe
s n
ot
 i
nc
l
u
de
 2
, 
1
9
3
7·
3
8
o
ut
st
a
n
di
u
g.
 

I i. ~ ~
.
 ; ;, o  . ~
 W ~ (0 ~
 



8TATEMBNTS ~ ON TBB TABLE. 1117 

~  promised in reply fA) unstarred question No. 75, ailed by Dt. 
Ziatuldin Ahmad on 13th September, 1937. 

SJU.BCTION OF ENGINEERING STAFF IN THE QUETTA DIvIsION 011' THE NOBTH 

WESTERN RAILWAY. 

Government are informed as follows : 

(a) 

(b) 

(c) 

(d) 

(e) 

Yes applications were invited by the Divisional Superintendent, Quetta, 
~  future temporary posts of Engineering Subordinates for the Recon-
struction Braneh. 

Out of 132 candidates who appeared before the Sehetion Board 82 wen 
selected. 

No. Out of the seleeted candidates 13 were oft'ered appointmllDts :imme-
diately and the names of the others were kept on the waiting list tor 
future vacancies. According to paragraph 6 of the advertisement illsued 
in this connection, a copy of which is attached herewith, selected aPl'1i-
eants called up for personal interview were to appear before the SelectIon 
Board at Quetta at their own expense. 

Yes. Twenty-two men have already been appointed and four more .... 
being offered appointments. 

No. But to meet with the immediate requirements of the Reconstruction 
Branch, seven candidates, out of those called np for interview, WeJe 
appointed tentatively pending the result of the Selection Board. Th.i8 
preliminary selection was not based on the strength of recommendatiOIlB 
but on the merits of the certificates submitted by them with their appli-
cations showing their educational qualifications and past. experience of 
work_ 

Eztract Paragraph 6 from the Advertisement issued by the North Western Bailwa, . 

• •  • • • 
6. Selected applicants, called up for personal interview, will have to appear before 

the Seleotion Board at Quetta at their own expen:fe and if detained for a day or 60 wi'll 
hal1e to make their own arrangements fOI' their residence, eta. 

Irt/omllJl,ion promised in reply to starred question No. 536, asked by Mr. Bad", 
Dtdt Panik on the 16th September, 1937. 

~  OF ALMORA INCOME-TAX CASES AT BARElLLY OR BUDAON. 

(a) (i)_ No. Assessees of Almora and Kumaon Districts are not called t.o 
&reilly, except in circumstances beyond the control of the Income-tax Departmeu\. 
It is also not correct to say that the Income-tax Officer, Bareilly, calis people fro'DI 
the Kumaon Division to Badaun as the latter place is not in the same income-tax 
circle. 

(ii) Does not arise. 

(b) There are definite orders to this effect, which are usually complied with. 

l,,/ormation promised in reply to starred question No. 677, asked by Dr. Ziauddit. 
Ahmad on 16th September, 1937. 

SBLECTION OF ENGINEERING STAFF IN THE QUETTA DIVISION OF THE NORT!l 

WESTERN RAILWAY. 

(a) to (e). The Honourable ~  is referred to the information laid on tu 
iaWe of the House today in connection with his unstarred ~ No. 75 aBed in the 
Legislative Assembly on 13th September, 1937. 
L442LAJ) 
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lAjormation promised in reply to starred question No. 581, asked by Babu Ka'laIA 
Behan Lalon 16th September, 1937. 

REPLACEMENT OF INTERMEDIATE CLASS CARRIAGES ON THE BENGAL AND NORTH 

WESTERN RAILWAY. 

1. There are 12 bogie intennediate class carriages; these have all been rebuilt 
and are of the new type. 

2. There are 32 bogie intermediate and third class composite carriages. Nineteell 
have been rebuilt and are of the new type; four are being rebuilt now. There ill a 
programme for rebuilding the remaining carriages at the rate of two per year. 

3. There are 31 six-wheeled intermediate class carriages; there is a programme 
for rebuilding these at the rate of ten per year starting in 1938-39. 

4. T'here are 42 six-wheeled intermediate and third class composites. Sixteen 
of these have been rebuilt and are of the new type ; fourteen are being rebuilt now 
and the remainder will be rebuilt in 1938-39. 

The question of changing the type of intermediate class carriage running between 
Barari Ghat and Bhagalpur will be looked into, and if possible, a carriage of the new 
-type will be put on this run. 

Injormatum. promisoo in reply to part (f) of starred question No. 653, asked btl 
Mr. S. K. Gupta on the 20th September, 1937. 

INsUFFICENT STAFF ATTACHED TO INCOME-TAX OFFICERS IN THE MADRAiI 

PRESIDENCY. 

(1') No. 

Injo1"fMtion promised in reply to question No. 660, asked by Mr. Sri Prakasfl. 
on the 21st September, 1937. 

LoNG CONTINUOUS DUTY OF RAILWAY DRIVERS. 

(a) Government are informed that it is not a fact that the same driver is on duty 
hom Goz-akhpur to Allahabad. Engine ~  are changed at Benares. 

(b) and (c). Do not arise. 

InjormtJtion promised in reply to unstarroo question No. 130, asked by Mr. ~ 
Narayan Sit1!Jh on the 21st Septemher,1937. 

COMPLAINTS AGAINST THE HINDU REFRESHMENT ROOM CONTRACTOR AT 

DELHI. 

A statement giving brief particulars of the complaints recorded against the Hindu 
Refreshment Room conhactor at Delhi is appended. The contractor was greatly handi-
eapped from the 15th February, 1937, when he took over the contract, to die B3rd June, 
1937, when he was given occupation of the Hindu Refreshment Room and premises, 
owing to the refusal of the previOUS contractor to vacate the premises, and the business 
was carried on in a. dining car stabled in the station. 

Statement giving brief particulars of complaints. 

1. Mr. B. L. Bondhi, Proprietor, Sondhi and Company, reported against the food 
_rved and poor service. 
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2. Mr. B. tlarg, .B.A., complained regarding high rates charged and poor fooa. 
(sweets, pllries, etc.), supplied to him. by the sweetmeat·vendor. 

3. Mr. A. R. Khanna reported that bad food was served; that the service waa 
unsatisfactory and the behaviour of the servants was rude. 

4. The Manliger, Ahmad Brothers, Lucknow, complained regarding the bad food 

aerved and unsatisfactory service. 

5. S. Joginder Singh, ML.A., has recor.ded that food served was. bad, service poor, 
ghee used in cooking was not of good quahty and there was also m18mauagement. 

6. Messrs. M. K. Puri, R. B. Mathur, N. Sen antl R. L. Kapoor have recorded ~ 
remarks in the complaint book to establish that some vther gentleman (whose name .111 
not mentioned) was dissatisfied with the arrangements and was uSillg some bad 

language. 

7. The Secretary to Mr. Muhammad Azhar Ali, ML.A., reported against bad 
service as tea was not served in time. The Manager also refused to produce the com.·-
plaint book when asked. 

8. Sheo Parsad Jain reported that the tea supplied to him was not fresh. The-
uleeman was impolite. 

9. Mr. Acharya complained that he was overcharged for the articles supplied to 
him. 

10. Mr. B.  B. Shiv Dass Am.in reported that he was overcharged and also that 
the food served was bad. The ghee used was not of good quality. 

Information promised in reply to unstarred questions Nos. 135, 136 and 140 
asked by Mr. Amarendra Nath Ohattopadhyaya on the 21st September, 
1937. 

INSTRUCTIONS REGARDING EMPLOYMENT OF NON-GAZETI'ED STAFF AS 

TEMPORAlty lIANns ON THE EAST .~ RAIL WAY. 

Question No. 135.-(a) and (b) (ii). The Honourable Member is p08llibl,. 
referring to instructions issued by the Chief Operating Superintendent in October 
1935, to ~  effect ~  unti} further ~  all staff would be appointed on a ~ 
porary b!lJll8. These mstructlOns have Sillce been replaced by general instructions of 
the Agent that all categories of staff, other than those apprentice-trained, ehall not 
be appointed to permanent service until they have completed one year of continuous' 
and satisfactory service. 

(b) (i). Yes. 

(¥i) No. 

( e) Does not arise. 

MEETING OF SPORT OFFICERS ON RAILWAYS HELD AT DELHI. 

Question No. 136.-(a) (i) and (ii). Presumably the Honourable Member is 
refen:mg to. ~  annual inter·railway Hockey and Athletic. tournaments which were 
held ill DelhI ill March, 1931. If so, an officer of the East Indian Railway was Bent 
in charge of the East Indian Railway teams in connection with these tournaments. 

(iii) Yes. 

(iv) The car was booked on a pasB. 

(b) The officer and his peon travelled on a pa88 and were granted eertaiu allow-
ances from the sports fund to cover their incidental expenses. . 

(e) and (d). Do not arise. 
L442LAD B2 
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lMnwCTIONS ISSUED ON THE EAST lNnIAN RAILWAY FOR NOT PRO:MOTING 

CERTAIN NON-GAZETl'ED STAFF TO OFFICIATE IN THE LOWER GAZE'I'TED 

SERVICE. 

QuutioR No. .~ .  are informed &8 follows : 

All regards the first part of part (a), the reply is in the negative. 

Tile lMter parta of part (a) and part (b) do not arue. 

Cnf0rmalwn promised in reply to un-starred question No. 165 asked by Mr. 
Mululmmad Azlulr Ali on the 21st &ptem,ber, 1937. 

C!.ERKs IN THE ESTABLISHMENT SECTION OF THE DIVISIONAL SUPERINTENDENT'S 

OFFICE, LUCKNow. 

Government are informed as follows : 

(a) The total number of clerks working in the establishment section of the 
Divisional Superintendent 'a Office, Lueknow, including the pay biII 
section is 39, of whom 30 are Hindus and 9 Muslima. 

(b) Six vacancies occurred in the section during the last three ,years. Five 
of them were filled by Muslims and one by a Hindu. 

l-formation promised in r<'ply to part (a) of starred question No. 795, asked by 
Babu Kailash Behari Lal on the 24th September 1937. 

GUARDS ON THE BENGAL AND NORTH WESTERN RAILWAY. 

Government are informed as follows: 

Ga) The reply is in the negative. 

Information promised in reply to starred question No. 799, asked by Mr. lAikJlMlll 
Navalrai on the 24th September, 1937. 

PROllOTION OF BOOKING CLERKS ON THE NORTH WESTERN RAILWAY. 

(a) Yes except that no payments are made by the booking clerks to the staff 
aDder the Payment of Wages Act. 

(b) The reply to the first part is in the negative ; the latter part "does not ariae. 

(c) and (d). Booking clerks are eligible for promotion to assistant claims 
inspectors, enquiry clerks and assistant sales inspectors' posts. They are not eligible 
for promotion to guards and yard foremen as these two classes are transportation staff 
while the booking clerks are commercial sta1l'. They are also not eligible for special 
ticket examiner's posts as these are not in their regular line of advancement. 

(e) There are assistant claims inspectors and enquiry clerka now employed on 
the North Western Railway, who were previously working &8 booking elerka. 
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<f) 'fhe importance -and volume of ~  traffic at each station is ~ deciding 
:faetor in :fixing the grades into which booking clerks and other staff of a statIon should 
lie fitlAld. 

(g) Government do not consider it necessary to set up a permanent board of the 
kind suggested by the Honourable Member. 

Information promised in reply to a supplememary question to starred question 
No. 836, asked by Mr. S. Satyamurti on the 28th September, 1937. 

OPINIONS OF PROVINCIAL GoVERNMENTS ON INCOME-TAX EXPERTS 

REPORT. 

Replies are still outstanding from the Governments of Bengal, the P11JI.jab ad 
the North·West Frontier Province. The Government of United Provinees have aum-
mnnicated their views on Part II of the Income·tax Enquiry Report, but 1;heir vie,,", 
OD Part I are awaited. 

MOTION FOR ADJOURNMENT. 

APPOlNTMENT OF A NON-INDIAN AS ECONOMIO ADVISER TO THE GoVERN.r.l.I!:N""'l' 

OF INDIA. 

Mr. President (The Honourable Sir Abdur Rahim) :  I have receivad 
notice of a motion for adjournment from Mr. Satyamurti to this effect; 

"  I hereby give you ooti06 that I intend asking the leave of the Honourable the 
President and of the House to move tooay that the House do now adjourn to consider. 
definite matter of urgent public importance, namely, the appointment of a non· Indian sa 
Economic Adviser to the Government of Tnnia." 

I understand that Government do oot take any objection to this 
moticJlI. 

I llJUst make the position of the Chair quite clear with respect to 
this lllotion and yp-sterday's motion. It has been laid down more thall 
once tliat i,n the case of any appointment, even an important appoint;.. 
ment, that cannot be made the subject matter of a motion for adjourn-
ment lmless there is some important principle involved and neither in 
rt'gard to this motion nor yesterday's motion shoula my ruling is to b. 
construed to the contrary. 

Mr. S. Satyamurti (Madras City: Non-Muhammadan Urban) : Will 
the motion be taken up at 4 o'clock' 

Mr. President (The Honourable Sir Abdur Rahim) : The motion 
will be taken up at 4 0 'clock. 

AGREEMENT BETWEEN THE RESERVE BANK OF INDIA AND 
THE GOVERN¥ENT OF BOMBAY. 

The Honourable Sir J8oD1eB Grigg (Finance Member) : Sir, I lay 0Jl 
the fllh)(· Il copy of the Agreement between the Reserve Bank of India 
and the Government of Bomay. 
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Reserve B4fl.k of India : 

Agreements between the Govern 
ment of Bombay and the -. 

GOVERNMENT OF BOMBAY. 

FINAN<m DEPARTMENT. 

Rcsolution No. 2019133. 

Bombay Castle, 15th September, 1937. 

RESOLUTION OF GOVERNMENT. 

The aeeompanying agreement* between the Government of Bombay and the 
Beeerve Bank of India should be exeeuted on behalf of Government and. copies should 
be forwarded to the Government of India and officers and Departments concerned. 

2. The Government of India should be requested to place copies of the agreements 
on the table of the Central Legislatures. 

3. The Secretary, Bombay Legislative Council and the Secretary, Bombay Legisla-
tin Assembly, should be requested to place copies of the agreements on the table of 
the Provincial Legislature. 

BJ" order of the Governor of Bombay, 

J. 0. BULTON, 

'1'0 
Deput7 Secretary to Governmt'llt. 

The Aeeountant General, 

All Departments of the Beeretariat, 

The Secretary to the Governor, 

The Commissioners of Divisiou, 

The Commissioner of Excise, 
~ , ~ 

All Collectors in the Presidency proper, 

Thc Remembrancer of Legal Aftairs, 

The Solicitor to Government, 

The Superintendent of Stamps, Bombay, 

The Seeretary, Bombay Legislative Assembly, 

The Secretary, Bombay Legislative CounciL 

The Go,ernment of llldin, Finance Depnrtm('nt (by letter). 

The Secretary, Reserve Bank' of India (by lettcr) (with dnplicates '-

*Printed as accompaniments to this.ResoJutioD. 

No. of 193'1. 

e:; (',opy forwarded for ~~  and guidance .to" ~. ", , 1 ~ 
~  t 



AGREEMENT BETWEEN THE RESERVE BANK OF INDIA AND THE 

GOVERNMENT OF BOMBAY • 

~ 

.do_palllmellt, to Government Resolution, Finance Department, No. !019i"", dated the 
15th September, 1937. 

AGREEMENTS . 

.AN AGREEMENT made this twenty-eight day of July One thousand nine hundrei 
and thirty-seven Between THE GOVERNOR OF BOMBAY of the ono part and THl: 
RESERVE BANK OF INDIA (hereinafter called" the Bank") of the other part 
WHEREAS the Bank was constituted and incorporated and is regulat.ed by the ~  
Bank of India Act, 1934 (being Act No. II of 1934)-(which as adapted and ~  
pursuant to the Authority contained in section 293 of the Government of IndIa ~ ~ 
1935, by an Order of His Majcst.y in Council dated the 18th day of Ma!, ~  CIte 
as the India and Burma (Burma Monetary Arrangements) Order, 1937, IS ~ ~  
called" the Act ") with and subject to the various powers, provisi.ons and rest.nctlons 
in and by the Act set fort.h and it was thereby inter alia particularly prOVIded aa 
follows, 'Viz. ;-

(1) by section 20 of the Act that the Bank should nndertake to accept monies tor 
account of Provincial Governments and to make payments up to the amount 
standing to the credit of their accounts and to carry out their exchange, 
remittance and other banking operations including the management of the 
public debt, and . 

(2) by section 21 (1) of the. Act that Provincial Governments should entrust tho 
Bank on such conditions as might be agreed npon with all their money, 
remittanee, exchange and banking transactions in India and, in particular, 
should deposit free of interest all their cash balances with the Bank PJO-
vided that nothing in that sub-section should prevent Provincial Govern-
ments from carrying on money transactions at places where the Bank hal 
no branches or agencies and that Provincial Governments might hold at 
such places such balances as they may require, and 

(3) by seetion 21 (2) of the Act that Provincial Governments should entrnst the 
Bank, on sueh conditions as might be agreed upon, with the management of 
the public debt and with the iBBUe of any new loans. 

NOW IT IS HEREBY MUTUALLY AGREED .AND DECLARED by and 
between the said parties hereto as follows that is to say :-

1. This Agreement shall be deemed to have come into foree on the tlrst day of 
April One th01llland nine hundred and thirty-seven. 

2. The general banking busineBB of the Gcvernment of Bombay (hereinafter 
referred to as "the Government") including the payment, receipt, collection and 
remittance of money on behalf of the Government shaH be carried on and transaeted 
by the Bank in accordance with and subject to the provisions of this Agreement and Of 
the Act and with and subject to such orders and directions as may from tiInE>. to tilDe 
be given to the Bank by the Government through any Government officer or officllft 
authorised by -the Government in that behalf and at any of the offices, branches or 
agencies of the Bank for the time being in existence as may from time to tiJne 
be so directed and for this purpose such accounts shall be kept in the books of the 
Bank and at such offices, branches or agencies of the Bank as shall be necessa!:.r 
or convenient or as the Government shall from time to time direct in the manner 
aforesaid. 

3. The Government shall employ the Bank as the sole Banker in India of the 
Government which shall deposit or cause to be deposited with the Bank or allow the 
Bank to receive and hold as banker the whole of its cash balances at any places at which 
for the time being the Bank shall have an office, branch or agency and the Bank shaD 
subject to such orders as may from time to time be given by the Government in the 
manner aforesaid receive and hold for the Government all such monies as may be 
or become payable to the Government or on its aceount and the Bank shall transact at 
its . offices, branches and agencies for the time being existing respectively all suell 
buslDess for the Government" regarding the receipt, collection, payment and remittanoe 
of money and other matters, as is usually transacted by bankers for their customen. 
The Bank shall make the said monies at the said offices, hranches and agencies available 
for transfer to such places and at sueh times as the Government may direct. No interest 
!ihall be pllyable to the Government on anv of the monies .for the time being held bJ: 
the Bank. . . 
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4. The management of the rupee public debt of the Government and t,he issue. of. 
JleW rupee loans by the Government and the performance of ~  the dutles ~ ~  
tbereto respectively including the collection and payment of mterest and ~  
and the consolidation, division, conversion, cancellation and renewal of secuntles of 
the Government and the keeping of all registers, books and accounts and .the conduct 
af all correspondence incidental thereto shall be transacted by the Bank at ~  offices. m 
Bombay, Calcutta ~ .Madr.as and at any ~ its offices! branches or ~  at whIch 
respectively the admm18tratlOn of any porhon or porhons of ~  pubhc ~  of ~  
Government is for the time being conducted or interest thereon IS for the time bClI!g 
payable and the Bank shall also keep and maintain such registers! books ~  ~  m 
1'8IIpect of the said public debt as the Government may from bme to bme dIrect and 
.ball audit all payments of such interest and act generally as agents in India for the 
Government in the management of the said public debt and shall conduct such agency 
eubject to such orders and directions with regard to the general management thereof as 
may from tinle to time be given to the Bank by the Government. 

5. The Bank shall not be entitled to any remuneration for the conduct of the 
ordinary banking business of the Government other than such advantage as may accrue 
ie it from the holding of the Government cash balances free of obligation to pay interest 
thereon, and such balances shall be maintained at an amount not below such minimum 
•• may be agreed UpOIl between the Government and the Bank from time to time. 

Provided that if the Government wishes to remit funds outside the area within itt 
jurlBdiction except as otherwise provided for in this Agreement the Bank shall be entitled 
to make a charge for 81leh remittanees at rates not exceeding those which the Bank 
oharges to Banks referred to a8 " scheduled banks" in Seetion 42 of the Act subject to 
a iBiBimum eharge of four annas for each remittance. 

6. The Bank shall make ways and means advanees to the <Hlvernment if so 
reqllired at such rate of interest not exooeding bank rate as may be fixed by the Bank 
hom time to time, provided that the total of such advaneea outstanding at anyone time 
shall not exceed the amount of the minimum balance prescribed under Clause 5 and any 
IUbsidiary agreement provided under the Clause and provided further that the advances 
OtItstanding shall be fully paid of!' at intervals not exceeding three months. 

7. The Government shall employ the Bunk as its sole Agent for investments by 
Government either of Government funds or of funds managed by the Governmellt ~  

the Bank. shaH be entitled to charge commission for sales (but ,not for purchases 
flJ converSIOns) at the rate of onc·sixteenth per cent. in addition to any further charges 
which the Bank may have to pay by way of brokerage, etc. The Bank shall collect 
mterest and the maturity values of such investments on behalf of the Government 
Without charge. 

8. As remuneration to .the Bank for the management of the pUblic debt as afore· 
... 1ft the Bank shall be entitled to charge to the Government half-yearly a commission 
lit the rate of ~  Two thousand pel' crore per annum on the amount of the pubJi, 
~  as. ~  at the elose of. the half-year for which the charge is made. In 
~  th18 charge the followmg amounts shall be excluded from the amoun\ of 

pnblie debt, 't'ilJ. :-

(a) The ~  of l?ans discharged outstanding after one year from the date 
of a notice of dIscharge ; 

(b) The amount of stock certificates for Rupees Fifty thousand and upwarcb 
held b! ~ Government or b;y any officer or officers of the Government 
authonsed lD that behalf proVlned that sueh amount exceeds one crore. 

And in additi0!l to the rharge-of Rupees Two thousann per crore er annum th8 
Bank shall be entitled to ('harge to the. Government a fixed sum of Rupees T_ 
flI.oul!and a year on arcount of ~  stock certIficates referred to in head (b) of this elnnae 
ad the Bank shall be also entitled to charge the public (but not the Goverfiment) an 
II1!ch fees and charges as are now or may hereafter from time to time be rescribed b 
tile Gevernor General under the powers eonferred upon him b th I d'P See .. y 
.ret, ~ ~ .(Aet No. X ?f 1920), for duplicate securities and ~ . co ~ 
6m, dlVUllon or otherwtse of aU Government Securities which the Bank ~. JlItO 

Provided that loans not directly iuued. by the Government but ill8Ued under the 
m1'B. ntee, of the Government shall not be mcluded in the calculation f th 
tit We clause but shaD be a matter for separate arrangement U th or e put'pOII 
Jeans is entrnsted to the BIIllk. u e management ot .. 
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9. The Bank shall maintain eurrency ~ of its issue department at such places 
within the Province cif Bombay as the Government may, with the previoua sanction ot 
the Central Government, prescribe and the Government shall provide R'lftieient aecommo· 
dation for BUch chests aB may be required for the deposit of notes or coin and shall be 
responsible to the Bank for the safe custody of the said chests, notes and coin. The Bank 
shall keep the said chests supplied with sufficient notes and coin to provide currency for 
the transactions of the Government and reasonable remittance facilities to the public at 
the said places. The Government shall supply tbe Bank with such information and 
returns as the Bank may from timo to time require as to the composition of the 
balances in the said chests and the amount and nature of the traMfers to and from the 
said chests. The Bank shall have access to the said chests at all reasonable times for 
the purpose of inspecting and checking the contents. The Government shall be 
responsible to the Bank for the examination and eorreetneB9 of eoin or notes at the 
time of deposit in or withdrawal from the said chests. 

10. The Bank shall not be at liberty to close any of its offices or branches except on 
Sundays, New Year's day, Christmas day, Good Friday and on any other day declared to 
be a public holiday by any notification published in pursuance of .the ~  
Instruments Act (Act XXVI of 1881) subjeet nevertheless and notWlthstandmg the 
provisions of that Act to any speeial orders or directioM which may be issned by the 
Government and the Bank shall be responsible that none of its agencies doing Govern-
ment business for the time being existing shall be closed exeept on Sundays and on 
public holidays authorised by the Government within whose jurisdiction sneh agencies 
may be respectively situated. 

11. The responsibility for all loss or damage to the Government which may result 
from any act or negligence or omission of the Bank or its agents in conducting thE> 
business of the public debt aforesaid or the payment of interest or discharge valutt 
thereon or the renewal. conversion, consolidation, sub-division or cancellation of any 
Government secnrity shall rest with and be borne by the Bank provided however that 
it shall not be incumbent on the Bank to verify signattrres and endorsements on Govern-
ment seeuritiea which prima facie appear to be in order and in the acceptance of which 
t.he Bank shall not be guilty of any ~  and in BUch CaBes no liability shall be 
incurred by the Bank in respect thereto PROVIDED ALSO that in regard to thl> 
'lrdinary banking business at the offir.!'S, branches and agencies of the Bank of receiving 
:lIld realising money and securities for money on areount of the Government and 
paying cheques, orders. dmft bills and other documents whether negotiable or not ill 
the Bank's capaeity of bankers for the Government ani! whether such business be dono 
by the Bank or by agenries on its behalf the responsibility to the Government shall be 
that of the Bank and such responsibility shan be that of a banker to an ordinUy 
r.nstomer. - -

12. The Ba-nk shan remit on account of the Government between India and 
Loni!on such amounts as may be required by it from time to time at the market rate of 
the day ~  telegraphic -l;ansfers. ~  to the proviso that if a large transfer has to be 

~ III ~  ~ the float1l:tIon or ~  of a sterling loan or analogom! 
~  and If It IS conSIdered by mther party to be mappropriate to apply the rate of 

a sIn!!"le day, an average rate based on a longer period may be fixed by Af!Teement 
• between thtl two parties. 

13. rhis ~ ~ .  may ~ .determined by either party giving to the ether party 
one. ~  R. notIee m wrIting expIrmg on the thirty·first day of March in any year, snch 
nobre If gIven by or on behalf of the Government to be addressed to the Governor of the 
Bank :;nd to be served .by leaving the same with the Head Office of the Bank or 
~  the same to hIm at the Head Omes of the Bank by registered post and it 

~  by the Bank to be servell by leaving the same with or addreB9inl!" the same by 
~  post to the ~  to the Government in the Finance Dtlpartment and 

immedIately npon the exp,rahon of BUeh notice this A/!Teement shall absolutelv cea!!e 
Il!,d determine save as to rights or liabilities aequired or ineurred prior to snch termina-
tion. 

14. In the event of any dispute anSlUl!" 88 to the termll and eonditions of thi. 
AI!"l'E'ament, or !is to the ril!"Ms or oblhmtions of the parties bereto Imeh dispute or 
I1Hl'erellee of opmioll shall, in 1:be Im!nt of the parties ~  failinf.' til reaeh &JI a,rree-
metlt, be referred- ~  Govemor General whose deeisioD shaD he tIl&I and biDcIi. 
- between the parties hereto. -
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15. Nothing in this Agreement shall operate to affect in any way the obligations 
imposed either on the Gtlvernment or on the Bank by or under the Act or any subseqU8Ilt 
~  or amendments of the Act. 

16. The Bank shall be entitled to perform all or any of the matters contained in 
this Agreement through such agency or agendes as may be prescribed by the Act or any 
.amendment thereof or as may be approved by the Government. 

IN WITNESS WHEREOF HarmTu Venkatanarasimh Varada Raj Iengar, Esq., 
Secretary to the Government of Bombay in the Finance Department by the order and 
d;rection of the Governor of Bombay has hereunto set his hand and afliIed his official 
seal and the common seal of the Reserve Bank of India pursuant to a Resolution of it .. 
~  Board passed on the eighth day of February, 1937, has been ,hereunto afliIed in 
tl.e presence of its subscribing officials the day and year first above written. 

SIGNED, SEALED AND DELIVERED by the}(Sd') 
abovenamed HARAvu VENKATANARASIMB 
VARADA RAJ lEN GAR, Esq., Secretary to the 
Government of Bombay in the Finance 
Department for and on behalf of the Governor 
of Bombay in the presence of-

(Sd.) B. M. RANE, 

ABsistant Seuetary to Government, 
Finance Department. 

The Common !:leal of the Reserve Bank of India 
was affixed hereto in the presence of-

SULTAN lbHERALLY CHINOY and DEVIDAB 
MADHOWJI THAKERSEY two of its Direetors 
and 

(Sd.) 
(Rd.) 

8m JAMES Bum TAYLOR, 
Governor. 

Kt., a.I.E., its (Sd.) 

J 

SULT£N ClnNOY, 
DEVIDAB MADHOW,JI 
TJlAKERBA Y, 

DireetorL 

J. B. TAYLOB., 
Governor. 

AN AGREEMENT made this twenty· eighth day of July One thousand nine 
hundred and thirty·seven Between THE GOVERNOR OF BOMBAY of the one part 
and THE RESERVE BANK OF INDIA (hereinafter called" the Bank ") of the 
other part supplemental to an agreement (hereinafter referred to as •• the ~  
&gl'£'ement ") made on the twenty· eighth day of July One thousand nine hundred 
and thirty·seven between the parties hereto. 

WHEREAS under clause 5 of the principal agreement it is provided that the 
Government of Bombay (hereinafter referred to as "the Government") I5hall 
maintain a daily balance with the Bank not below such minimum as may be a.greed 
upon NOW IT IS HEREBY MUTUALLY AGREED AND DECLARED as follows:-

1. The Bank shall inform the Government by telegram of the Government 
daily balance with the Bank at the close of each working day. 

2. The Government shall take steps by taking a ways and means ad lanee 
from the Bank or by issuing treasury bills to ensure that the Govern· 
ment balance on each Friday, is not less than a credit of ~  thnty 
lakhs. If a reduction in the Government balance is to be anticipated 
before the following Friday, c.g.,owing to the-beginning-ofthe·month 
disbursements, etc., the Government shall also take steps to ensure 
that this balance does not fall below the said minimum by more than 
rupees five lakhs. 

ll. '!'be Government will n<lt repay ways and means advances or invest any 
surplus of the Government balance unlS88 the laid. balance exceeda. 
credit of rupees thirty-five lakhs. 
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-!!. Ways and means advances may be taken and repaid on any da.y w.ii110ut 
previous notice by' telegraphic or such other intimation to such bra.nch 
of the Bank as the Bank may prescribe provided that such advances 
shall be for a minimum period of seven days and provided further 
that such advances shall be in minimum amounts of rupees five hkhs. 

L'iI WITNESS WHEREOF Haravu Venkatanarasimh Varada Raj Iengar, ~  
Secretary to the Government of Bombay in the Finance Department by the ~  
and direction of the Governor of Bombav has herennto set hlS hand and affixed hlS 
offic'al seal and the common seal of the Reserve Bank of India pursuant to a .ReIO· 
lut.ion of its Central Board passed on the eighth day of }<'ebruary One thousand nine 
hnndred !Lnd thirty-seven has been hereunto affixed in the presence of its SUbBCT'bi!lg 
officials the day and year first above written. 

KIGNED, SEALED AND DELIVERED by the"1 (Sd.) H. V. R. IENGAR. 
abovenamed HARAVlf ~  ~ 
V ARADA RAJ lEN GAR, Esq., Se'oretary to the 
Government of Bombay in the Finance 
Department for and on behalf of the Governor J 
of Bombay in the presence of-

(Sd. ) B. M. RANE. 

~  Secretary to Government, 
Finance Department. 

The Common Seal of the Reserve Bank of India 
~ affixed hereto in the presence of-

fmLTAN MEBEIL\LLY CHINOY and DEVIDAS 
MADHOWJl TBAX1I:BBEY two of its Direetors 
.. nd 

8m JAMI:8 BUll) TAYLOR. 
Governor. 

Kt., C.I.E., its 

~

, Reserve 

( ~~ . 
~ . 

(Sd.) SUIJrAN CHINOY, 
(Sd.) DZVIDAS lUDBOW,JI 

TBAKDBAY, 

(Sd.) 

Directors. 

J. B. TAYLO&, 
Governor. 

THE MAN<EUVRES FIELD FffiING AND ARTILLERY PRACTICE 
BILL. 

Mr. President (The Honourable Sir Abdur Rahim) : The House will 
now ~  consideration of the Bill  to provide facilities for milital,)· 
mamcuvres and for field firin/! and artillery practice, as reported hJ 
the Select Committee. 

The Honourable Sir Saiyid Sultan Ahmad (Member for Comm('rM 
.md Hailways) : Sir, I wish to say a few words on the point of orJer 
raif:('fl yesterday. But for the seriousness and the earnestness with 
whieh this point of order was takf>n by my HonourahlI' friend the 
TJeader of the Opposition, I should ~  thought that the point 'COUld 
lIut be argued at all. On a mere reading of section 100, the positiJn 
seems to be clear. It has been placed before the House on many 
ocrHl'ions but T would beg Ieavf> to read sub-section (1) onre again: 
" Notwithst:mding anything in the two next !!ueceeding Bub-sections, the Federal 

Legislature has, and a Provincial LelZislature haa not. power to make laws with respeet 
. to any of t.he ,matters enumerated in List I in the Seventh Schedule to this Act." 

Tht'TE'fore. we need not at present consider the later sub-section. 
-Even ii there may· be certain provisions there which may· be covered 
bYlIllb-section .. ~ . it -makes no difference at' all. Therefore, fOJithe 
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present we may ignore those two sub-sections and see whether the Bill 
now before the House is covered by List I in the Seventh Schedule to 
this .Act. If you will kindly turn to the Legislative Lists in the Seventh 
Schedule, List I, the words are' His Majesty's military, naval and 
!til' forces Lorne cn the InJian e"U,Llishment'. Stopping at that, you 
w;ll please observe that His Majesty's military forces are covered by 
the Federal Legislative List. Then, we go to the Bill. We find " mili-
tary manreuvreR tht're". If you turn to section 100 once again, yoo 
will find this : 

" The Federal ~  has, and a Provineial Legislature has not, the power W 
make laws-now the words which follow are very important-with respeet to any of tht' 
matters enumerated in List I." 

" With respect to any of the matters ", that is, with respect, here 
to "military manreuvres". Thereforc, the Bill purports to provlde 
facilit.ies for military manreuvres and for field firing and artillerJ-
practice, which would be covered by the List itself. And then if you 
will kiudly proceed further to clause 2 of the Bilf it says: 

" The Provincial Government may, by notification in the loeal official Gazette, 
authorise the execution of military manreuvres over any area specified in the notifir-ation 
during a specified period not exceeding three months." 

It is obviously not a provision for any area, but it is a provisi.on for 
tIle execution of military manreuvres. Therefore, the object of the 
Dill is to provide facilities with respect to a military matter or with 
respect to military affairs. That being the ~  the other clauS.iS 
of t.he Bill are only provisions to provide facilities for the same. The 
procedure is given; temporary acquisition is provided for; there 'j!! 
compensation to be riven to the owners; then thr· return of the lauel 
or the areas to the landlords or whoever may be in posession of the art!a. 
All these are incidental to the main object of the Bill, which is, "provision 
for faeilities for military manreuvres and for field firing and artillery 
pral·ticp.". I therefore respectfully submit to the House aud toyoo 
that the section is perfectly clear. It is a matter which is military 
and it is with respect to that matter that this House and this HOUde 
alone elin ~ jurisdiction. Therefore, the other points do not arise. 
But I would like to go further and show that this is really not covored 
by Rub-8eetions (2) or (3) of section 100. Sub-section 3 says" Subjeot 
to the two precedin!! sub-sections". That at once brings iIi sub-section 
(1). 'l'herefore, what is the good of considering this at all , 

Mr. President (The Honourable Sir Abdul' Rahim) : You mean ~ 

entire provincial list 7 

The Honoura.ble Saiyid Sir Sulte Ahma.d : I say yes. 

Mr. President (The Honourable Sir Abdul' Rahim) : In spite of any 
pren'h:ion in List IT 7 

The Honourable Sa.iyid Sir Sulta.n Ahmad : Yes, Sir. It makes no 
differencp. at all. and that is exactly why this provision in sub-section (1) 
WIlS enn(·tf'!d. But I would like to goo further and I would like to refer 
yo" to thf' provincial list for a minute. The it.em that is relied ~ . 
is item No. 21: "land. that is to say. ~  in (W \WeI' land, 1ud 
tmuns, land ~  ineluding the -relation of landlord and tenaa\' 
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aud tIle eollection of reJlts; transfer, alienation and devolution of 
agrieu.ltural land ...... "  I think the Honourable Member relied . ~ 

Uta' T 
Mr. Bhula.bhai J. Desa.i (Bombay Northern Division: Non-Muham-

madan Rural) :  I relied upon " rights in or over ~  ". 

The Honourable Sir Sa.iyid Sultan Ahmad : Now, I respectfully sub-
mit that this Bill is not a Bill with respect to land. It is not a Bill which 
is mak ill!!: .my ~  for .. JaIH} ". 

Mr. President (The Honourable Sir Abdul' Rahim) : What is the 
item Nu. 9  T 

The Honourable Sir Saiyid Sultan Ahmad: It is "compulsory 
acquisition of land". Is 'this a Bill for the comp.ulsory acquisition of 
l&IId' I respectfully submit it is not. It is a Bill whieh provides ior 
"facilities for military manreuvres and for field firing and artillery 
Il·ractiee". Incidental to that, there may be temporary compul.;ol'Y 
acquisition of land; otherwise, I can envisage nothing in thjs world 
which can happen without land. For instance, the Insurance Bill was 
passeu, there were head offices, and all sons of things which must be 
on land; a Superintendent of Insurance is going to be appointed, and 
he will walk ou land ..... 

Mr. Bhula.bhai J. Desai: Really, really, really! 

The Honourable Sir Baiyid Sulta.n Ahmad : The head offices have to 
be 011 " land" : therefore it is covered by the Provincial List. 

Mr. President (The Honourable Sir Abdur Rahim) : The Honourab1e 
Merahr need not go so far. 

The Honourable Sir Saiyid Sultan Ahmad: I respectfully submit 
that in order to find out whether a certain Bill is to be p8,&';!ed by tile 
Cen11'al Legislature or by a provincial legislature, what was said by 
Lord Watson, was that the" pith and substance" of the Bill will have 
to he examineG. And what is that? 18 it for a military purpose, or 
ill it for the acquisition of land' Now this is what I have to submit, 
on the merits. There is one other point. 

Mr. President (The Honourable Sir Abdul' Rahim): I think the 
Hono'urable Member will agree that the intention of the Government of 
India Act, 1935, is to separate the Provincial Legislatures fl'om the 
• ~  I I.Jegislature T That is the main' object' 

The Honourable Sir Saiyid Sultan Ahmad : Yes, Sir, certainly and 
~  was really contemplated, and it was contemplated by 
seC'tion 100. 

Mr. Bhulabha.i J. Desai : That is the Concurrent List. 

The Honourable Sir Saiyid Sultan Ahmad: Then the question doel! 
not. urise, because section 100 says, " do not consider anything else" ; 
you h: .. ve to see whether sub-section (1) of section 100 is complied with; 
if it is. th£' other question doe..<; not arise. Then there is another matter 
which J would like to place before you, and that is whether a Bill-I am 
not taking my standpoint on the Bill being a Government Bill-whether 
a RiB which has been introduced could be thrown out on a ground like 
fhi" T ean underst.and t.he ground, which is palpable on the face of it. 
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1Ir. President (The Honourable Sir Abdur Rahim): The point 
whether it is palpable or not does not arise. The question is whether 
the compulsory acquisition of land is ultra vires or itntm vires or this 
IJegislature. -

The Honourable Sir Saiyid Sultan Ahmad : Sir, we made a reference 
for inquiry in other countries which have got ~  legislatures, lilce 
Australia and Canada. The result that we have got so far is that such a 
drastic power is not to be exercised by the Speaker. 

Mr. President (The Honourable Sir Abdur Rahim) : Have you got 
any references here T - -

The Honourable Sir Saiyid Sultan Ahmad. : We have got them here, 
out I would like to refer to just a portion of them now. 

Mr. President (The Honourable Sir Abdur Rahim) : What I propose 
to tlo is that I want to deal with this question that lias been raised today 
and I suggested to the Leader of the Opposition that that is the difficulty 
I have been experiencing. Has the President the power to stop a 
Bill himself, or, whatever the nature of the considerations may be, the 
House must come to the conclusion whether a legislative measure should 
be pas'lcu or not. This is a very important matter., and I do not want 
to declc1e it today. But I should like to have all the references and the 
help that I can get on the subject because the practice has been the 
other way. The practice has been hitherto for the President to decide 
iuch ~  but I want to re-consider that in view of the new Act. 
I shuuld like you also to consider what is the ~  in other similar 
legislatures. 

Mr. Bhula.bhai J. Desai: If there are reported cases, I hope my 
Hon(;urable friend will do me the courtesy of sending me a copy. 

The Honoura,ble Sir Saiyid Sultan Ahmad: I hope my Honourable 
frieud wiB also send me the cases that he may know of. 

Mr. President (The Honourable Sir Abdul' Rahim) : The question 
that I have been called upon to decide is certainly one of considerable 
importance, and the more so, because similar questions are likely to 
arise in the future with respect to legislation in this Assembly and 
perhaps in other Legislatures. This Bill, which was introduced before 
the present Government of India Act, 1935, came into force, seeks to 
pl'oyide facilities for military manceuvres and for field firing and 
artillery practice. Among other provisions in this Bill, there are provi-
Sif,llS which, it is alleged, affect the rights in and over land in provinces, 
which now enjoy autonomous Government. The scheme of the Govern-
ment of India Act, 1935, is to separate and to make independent the 
Governments and Legislatures in the provinces from the Central Legisla-
tl1r(' and the Central Government, which ceases under the Act to exercise 
any powers of superintendence and for control. In deciding a question of 
thi8 rharacter, onf\ has always to bear that essential and cardinal fact 
ill mmd. 

Now, in considering the specific point that has been raised. T 
shall assume that there are provisions in this Bill which affect the rights 
in and over land in such of the provinces where the military manceuvres 
wi]! he helti. But I ill) not think thl' Bill anywhere makes any provision 
for compulsory acquisition of land nor does it provide for acquiring any 
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rights in or over land, although, as I have assumed, there are provision::; 
whicb might very well be construed to modify or affect rights in or over 
land in certain provinces. It has been argued by the Leader of the 
Opposition with his usual emphasis and ability that tbe Provincial List 
No. 21 lays down that legislation relating to " land, that is to say, rights 
in 01' over land ", can only be passed by the Provincial Legislature. 
Item 9 of that List is concerned with the subject of compulsory acquisi-
tion of land as being witb the exclusive jurisdiction of the Provincial 
Jjegislature and not of the Federal Legislature. He, therefore, argue!'> 
that since there arc provisions in this Bill which indirectly, at any rate. 
Rifeet the rights in or over land, therefore it is not within the power of 
the Federal Legislature to entertain any such legislation. But I have 
got to consider not only the Provincial List but also the Federal List. 
Item 1 of the l<'ederal List provides for legislation with respect to " His 
Majesty's naval, military and air forces borne on the Indian establish-
ment". The words are very general and very wide and there can be 
no doubt that the object of this Bill does come within the words I have 
just I'ead out. Then, it is argued, yes you can legislate regarding His 
Majesty's naval and military forces, but that legislation must in no way 
encroach upon the jurisdiction of the Provincial Legislature. As regards 
that. first of all, I have got to see, supposing there was any such encroach-
ment, whether the encroachment would be justified under this Act. That 
is to say, whether the Federal Legislature for the purposes of items 
mentioned in List No.1 can override some, at any r.ate, of the provisions 
in the Provincial List to the extent that may be necessary. It has been 
argued on behalf of the Government that section 100, sub-section (1), 
empowers the Federal Legislature to pass any legislation even if it 
overrides to any extent any of the subjects Or encroaches upon any 
oT the subjects mentioned in the Provincial List. I do not feel I am 
called upon in this case to say wbether tbat argument, to the extreme 
limit that has been suggested by Sir Sultan Abmad on behalf of the 
Government, is a valid argument or not. This mucb however is quite 
~  on the face of section 100 that the sub-section (3) is subject to the 
provisions of sub-sections 1 and 2. It says : 

"Subject to the two precedinr-sub·sections the Provincial Legislature h8.ll, and the 
Federal Legislature has not, power to make laws for a Province or any part thereof with 
respect to any of the matters enumerated in List II in the said Schedule (hereinafter 
faIled the ' Provincial Legislative List ')." 

• But all tbat I am prepared to say at present is that ~  legisla-
tion on any of the items enumerated in List I may to the extent that is 
~  affect some of tbe subjects in List II, tbat is this provincial 
hst. In fact there are several items tbat I can point out at once which 
~  necessarily affect some of the subjects in List II. For instanep 
Item 14 : the ~  of India, the' Geological, Botanical and Zoological 
surveys of India. It is almost impossible to conceive any legislation 
Oll Buch a subject which ~  not necessarily affect land or right in 
land or over land to a certaIn extent. The next item, No. 15 : ancient 
and historical monuments, arcbreological sites and remains must also 
~  affect land and rights in or over land in tbe provinces. 

Now, as regard the provision of this Bill I have already indicated 
that the Bill does not provide for tbe acquisition of land nor does it 
provide for the acquisition of any right in or over land ~  some of 
the provisions may incidentally affect rigbts in and over land. Having 
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[Mr. President.] 

con.>i<lel'ed the scope of section 100 and the iteIIlB in List 1 and I must 
hold that there is nothing in the provision of this Bill which can be said 
to be ultra vires of the Government of India Act. During the course 
of argument on this point yesterday, I had suggested to the Leader of 
the Opposition that the question as to how far the President of the 
..Assembly can be called upon to decide whether certain provisions of law 
ill a Bill are within the competence of this legislature or not is one 
which I should be prepared to consider further on further materials that 
way be available to me. I am glad to hear from the Honourable the 
Commerce Member speaking on behalf of the Government that he is 
prepared to render me assistance in coming to a conclusion on this 
question and I trust that the Honourable the Leader of the Opposition 
will also b{' good enough to help me as far as possible in the matter. 

The Honourable Sir James Grigg (Finance Member) : Sir, I gather 
frum the Leader of the Opposition that he would like an opportunity 
for his party to be able to put down amendments to this Bill and to get 
th(\ necessary sanction. Therefore, I have suggested to him that the 
motion before the House that the Bill be taken into consideration should 
be passed without further ado and that we should postpone the actual 
consideration of the clauses to the Delhi Session. I gather that  that 
arrangement is agreeable to him and it will in addition facilitate further 
buoiness being transacted. 

Mr. President (The Honourable Sir Abdul' Rahim) :  1 am very 
glad that the Government have agreed to the course which the Leader 
of tb .. Opposition suggested to me in my chamber. It will be safcr 101' 
the Government to get the sanction of the Governor General for the 
Hmendments. I t.ake it now that there will be no further discussion on 
tb!' motion that the Bill be taken into consideration. 

Mr. Bhulabhai J. Desai (Bombay Northern Division: Non-Muham-
JIladan Rural) : Sir, having regard to your ruling, may I know whether 
it is your decision that for the amendments to be moved to this Bill, to 
each one of them or to all of them the sanction of the Governor General 
is necessary. 

Mr. President (The llonourable Sir Abdul' Rahim) :  I do not under-
~  whether any ruling is necessary because the Bill will stand over. 

Mr. Bhula.bhai J. Desai: We will have to apply for sanction. It 
may result in very embarrassing situation if, say, amendments (a), (b), 
(c) and (d) are given sanction and sanction is withheld from amend-
ment (e). I merelT want your formal ruling. 

Mr. President (The Honourable Sir Abdul' Rahim) : 'Phe Honour-
able Member may state his point. 

Mr. Bhulabha.i J. Desai: The point Rhortly is this. I have carefully 
heard your ruling. You, Sir, made a distinction in the construction of 
liection 299 (3) and read the words introducing or moving as disjunctive, 
introduction applying to Bills and moving applying to amendments in 
the opening part of the section. The result of the mling, as I appreciate 
it-of course I should like your direction on it-is that no amendment 
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~  be moved making provision for the transference to public owner-
ship of any land or for the extinguishment or modification of rights 
therein, etc.,  etc., without sanction of the Governor General. Of course 
1 do not wish to re-argue the matter. But that section goes further that 
in reference to provinces, no amendment shall be moved without the 
sanction of the Governor. Therefore the la,nds in the two areas are to be 
separated, but inasmuch as if incidentally the rights in land are affected, 
a Bill the main purpose of which is one of the ~ in List 1 would !>lill 
be within the purview of this Legislature. That is thc substance of your 
ruling as I comprehend it. The only question that I wish to ask is this: 
whether consistently with your ruling-reading introduction or moving 
as disjunctive in section 299 (3), is it obligatory on this part of the Uouse 
that they should obtain the sanction of the Governor General before 
moving these amendments or any others. 

Mr. President (The Honourable Sir Abdur Rahim) : Amendments 
affecting rights in or over land. 

Mr. Bhulabhai J. Desai: Only those; others do not come. 

Mr. G. H. Spence (Secretary, Legislative Department) : Sir, per-
hapfS it would simplify matters if I said that Government would be per-
feetly prepared themselves to take the orders of the Governor General. 

Mr. President (The Honourable Sir Abdur Rahim) : The point of 
tJriler raised is whether, though introduction of the Bill does not require 
any further sanction, the moving of amendments which affect rights in 
or over land would require such sanction. -

Mr. G. H. Spence: On that the view that I submitted yesterday was, 
that assuming the requirement of sanction imposed by section 299 (3) 
to be attracted, then the moving of an amendment would require sanc-
tion. It has, hitherto, been the view of Government that the require-
went imposed by section 299 (3) is not attracted. But may I g'o beyond 
thc actual point of order and make a suggestion which may possibly 
help things? The ordinary procedure, in cases of sanction to amend-
mcnts, is that if the Honourable Member ~ notice of an amend-
ment thinks that it does or may require sanction, he makes an applica-
tiOD for sanction or for a decision. The Governor General then either 
rulrs, as he is empowered to do under the Indian Legislative Rules, 
thllt sanction is not required, or if it is required he eith"r ~.  or 
withholds it. I am not quite sure what practical difficulty was appre-
hended by the Honourable the Leader of the Opposition, but whatever 
the difficulty. was I think it would be removed if Government under-
took themselves to obtain orders from the Governor General in respect 
of all amendments standing on the Order Paper or all amendments of 
which notice may subsequently be given. 

Mr. Bhulabhai J. Desai: In this Bill I think that will assist a 
solution; in future Bills we will see what is to be done. 

Mr. President (The Honourable Sir Abdur Rahim) :  I think that 
will be best. 

Mr. Bhulabhai J. Desa.i: I think notwithstandin!!, Sil' James 
Gri!!$? '8 hlundering and bhmdering we must muddle through. 
L442LAD 0 
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Mr. President (The Honourable Sir Abdur Rahim) : The question 
is ; 

" That the Bill to provide facilities for military manreuvres and for field ~ and 
artillery practice, as reported by the Select Committee, be taken into conSIdera-
tion. " 

The motion was adopted. 

THE WORKl'lIEN'S COMPENSATION (AMENDMENT) BILL. 

The Honourable Sir Thomas Stewart (Member for Industries and 
Labour) : Sir, I beg to move . 

" That the Bill further to amend the Workmen's Compensation Act, 1923, for 
certain purposes be referred to a ~  Committee consisting of Mr. Kuladhar Chaliha, 
Mr. Sham LaI, Mr. K. S. Gupta, Prof. Ranga, Sir H. P. Mody, Maulana Zafar Ali 
Khan, Sir M. Yamin Khan, Dr. P. N. Banerjea, Mr. F. E. James, Mr. S. N. Roy, 
Shams-uI·UIema Kamaluddin Ahmed, Captain Sardar Bahadur Dalpat Singh and the' 
Mover, and that the number of M t'mbers whose presence shall be necessary to constitute 
n meeting of the Committee shall be five." 

In the course of last year, it was decided that it was desirable to 
amend the indian Workmen's Compensation Act in order to remove 
certain arr.higuities and minor defects which had come to light during the 
experience of the Act in the past few years. With that object in view 
a draft Bill was prepared which was circulated to all Provincial Govern-
ments with the request that the proposals contained therein should be 

~  the widest possible pUblicity. As a result of that circulation a 
certain yolume of opinion has been received, copies of which, I think. nave 
becn ~  to all Honourable Members. On the basis of those critici",ms 
the ori!!inal draft Bill Was reyiseo. and this is the Bill which is now before 
the Ho'Use. As I have suggested, Sir, certain of the defects which were 
discllvl'1'l'd were of minor character, and, as a consequence, a certain llum-
ber of amendments which we now propose are merely verbal or consequen-
tial. To [meh amendments I 0.0 not propose to re'rer in my following 

~ They are of a character that might be better discussed in the 
more intimate circumstances of Select Committee procedure. I shall, 
therefore, refer only to what I conceive to be the more important propo-
flals. Clause 2 together with clause 12 refers to section 3 of the Work-
men's Compensation Act.  This section deals with occupational diseases. 
The general principle which is followed. in connection with occupational 
diseases is that a workman cannot establish ,a claim to compensation in 
respect of an occupational disease until he has been for, at least, six 
months in the regular employment of One particular employer. To this 
principle there is one exception and it is in regard to the disease anthrax; 
the reason for the exeeption being that anthrax may be contracted in a 
very much shorter period than six months. Medical experience has 
shown that anthrax is in this respect not exceptional, and we propose so 
to recllst the section and the schedule as to be able to add to the list of 
diseases of the same character as anthrax. And we propose, in the first 
instance, to add to the anthrax category the disease of the lungs which 
arises from working in high air pressurefl and also a form of poisoning 
which is contracted by workmen who are dealing with lead tetra-ethyl. 
It will ahlO be noticed from clause 12 that we propose to add to other 
category of diseases a few which have been scheduled by notification only 
and not by statute. 
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The next important amendment or series of amendments will be 
found in clause 5 which proposes an amendment of section 10 of the Act. 
Section 10 which we may cali, for the sake of convenience, the limitation 
section lays down the conditions which must be fulfilled before a claim to 
compensatior. can be established. It lays down, first of all, that the work-
man must give notice to his employer as soon as possible after the 
occurrence of the aecident and before he has left the employment in which 
the accident occurred. We propose to omit the phrase, " and before the 
workman has voluntarily left the employment in which he was injured ". 
Our view is that  that phrase is redundant. If the workman is required 
to give notice as soon as possible, there can be no ot.her eondition. We 
also consider that the present opening words of section 10 are too wide 
in their scope. The intention was that a claim for compensation must be 
lodged before the Commissioner within a period of six months from the 
occurrence of the accident. The opening words, however, say that no 
proceedings can be maintained in the court of the Commissioner unless 
they have been initiated within six months of the occurrence of the acci-
dent. Now, I suggest that the wording of the phrase is too wide in its 
scope. It might be that a workman who had succeeded in establishing 
his claim for damages and had been given an award might, say a year 
after the accident, return to the Commissioner saying: "Will you help 
me to recover damages 1 The employer has ceased to pay the instal-
ments. " Strictly speaking, under the wording of this section, such an 
application would be barred. We have, therefore, made an amendment 
which makes it quite clear that it is the original claim which is subject 
to the time Limit. 

A third ambiguity which has been cleared up is this: some doubt 
has arisen as a result of the ruling of a High Court as 
to whether it is indeed necessary for a claim to be made 

before the Commissioner within the statutory period of six months. It 
has been held that it is sufficient if the workman makes a claim on his 
employers within the period of six months. The new phrasing that we 
propose mal,es it clear that the actual claim for compensation must be 
made, in the court of th>:l Commissioner, before the expiry of six mC'nths 
from the date of the accident. The amendment which we propose in 
clause 5 (b) has relation to the second proviso of section 10. This is a 
proviso which enables the Commissioner to waive the strict provisions 
.of the main section in respect of giving notice to the employer, if it i<; 
obvious that the employer himself had-adequate notice and immediate 
notic.e of the occurrence of the accident. The actual wording of the 
prOVlSO refers only to the employer. We wish to extend that so as tQ 
enable the Commissioner to waive the conditions if a responsible agent of 
the employer has had such adequate and immediate notice of the accident. 
Again,. ~ the third proviso to section 10, there is a provision that the 
CommISSIOner may entertain a claim if notice of the accident has not 
been given within due time. He is entitled to waive that condition if 
the wOJ'kman can give a reasonable explanation of his failure to give 
notice within the limitation period. A High Court has ruled that tile 
provi<;o lays only this obligation ;,n the workman, namely, that he should 
explain away the delay for the hrst six months. Thereafter, it matters 
not whether he delays for another five years : . he only has to explain 
aWRY the first six months. That, I think, is an unreasonable position and 
we wish to put that right. 

12 NOON. 

L442LAD 
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[,sir Thomas Stewart.] 
Clause 6 has reference to section 11 (6) of the Act. This sub-section 

lays down a very salutary principle that no workman is entitled to 
receive additional compensation by reason of the fact that he has added 
to the degree of his incapacity by his own. perversity in the after 
tr-eatment of his injury. 'Elle amendment which we propose here adds 
merely another example of ~  perversity. 

I turn DOW to clause 9 which has relation to section 21 of the Act. 
That sectioll relates to the power of the Commissioner in one ~ to 
transfer proceedings from his own court to the court of some other 
Commissioner. As the section is now drafted, he has no power of transfer 
of his own motion, and in a case like the following there may be serious, 
if not injustiee, yet inconvenience to interested parties. The workman 
is working in Calcutta and is killed in the course of his employment. 
His dependants are in Madras. It is in the highest degree inconvement 
that they should be forced to go to Calcutta ; and, therefore, we propose 
to give to the Commissioner power to transfer on his own motion. 

Clause 10 relates to section 24 of the Act, and increases the facilities 
for both employers and employed in relation to appearances in the court 
of the Commissioner: on behalf of the employees or workmen, we pro-
pose to give recognised trade unions the right of appearance in the court. 
and, as far as employers are concerned, we propose that insurance ~ 

panies who are now ~  greatly concerned with the matter of work-
men's compensation, should be allowed to appear on behalf of the 
employer. 

Finally, clause 11 has reference to the categories of workmen who 
are entitled to claim compensation under this Act and the effect of clause 
11 is to add to the categuries who are eligible for benefits under the Act. 

I 

I think from what I have said it will be obvious that there are no 
points of principle involved in this Bill, that it is, as I said, a Bill to re-
move ambiguities, and to effect minor improvements. I, therefore, hope 
that this House will be pleased to accept my motion. 

Mr. President (The lIonourable Sir Abdur Rahim) Motion moved: 

" That the Bill further to amend the Workmen's Compensation Act, 1923, for 
certain purposes be referred to a Select Committee consisting of Mr. Kuladhar Chaliha. 
Mr. Sham La!, Mr. K. S. Gupta, Prof. Banga, Sir. H. P. Mody, Maulana Zafar Ali 
Khan, Sir 1\1. Yamin Khan, Dr. P. N. Banerjea, Mr. F. E. James, Mr. S. N. Roy, 
Shams-ul-Ulema Kamaluddin Ahmed, Captain Sardar Bahadur Dalpat Singh and the 
Mover, and that the number of \Members whose presence shall be necessary..to constitute 
a meeting of the Committee shall be five." 

Mr. N. V. Gadgil (Bombay Central Division: Non-Muhammadan 
Rural) : Sir, I welcome this Bill inasmuch as some of the disaltlities under 
which our workmen have been labouring will be remedied by this measure. 
Sir, the Bill as it is presented today, in my opinion, does not go far 
enough. The condition that a man suffering from any occupational 
disease ought to have served in an industrial concern for a period of six 
months is not quite reasonable or happy. I may point out to this House 
that there is a corresponding provision in the English Act, and a 
reference to it has been made in the opinion given by the Government of 
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Bombay, which will be found at page 4  on the pamphlet entitled: 
" Opinions 'On the Workmen's Compen&ation (Amendment) Bill ". 
This is what is stated here: 

" In his opinion, if a workman is found to be 8'lffering from an occupational 
disease while he is working in, an occupation that gives rise to it, he should be entitled 
to recover compensation, irrespective of his length or service with the employer for 
whom he is working at the time." 

That is to say, the compensation should be regarded as a charge on 
the industry responsible for the disease. 'riiis is recognised in England, 
"here section 48 of the Workmen'E. Compensation Act, 1925, provide,8 
that: 

" if the disease is due to the nature of any employment in which the workman 
was employed at any time within the 12 months previous to the date of the disable-
ment whether under one or more employers, he or his dependants shall be entitled to 
compensation under this Act." 

And a further method of apportioning the compensation is prescribed, 
and it is this : 
"The compensation is recoverable from the employer who last employed the 

workman, with a proviso that the employer can recover from another employer, if he 
can Rrove that tlie disease was contraded with that other employer or, if that is not 
possIble, then he ean recover rateably from all other employers. 

This seems to be a reasonable provision for dealing with cases of industrial disease 
and, in. the opinion of the Governor in Council the Indian Act should contain a similar 
provision. " 

Now, Sir, if the intention of th .. Govenrment is to have ~ 

labour legislation, then I think the sug-gestion I haye made now should be 
carefuly borne in mind by the Select Committre. 

Then, again, Sir, in clause 5, an attempt is sought to be made to get 
round the rulings given by the Calcutta High Court as well as by the 
Bombay High Court. It is stated here that any claim for compensa.tion 

~ be instituted within six months. The position t'll now was not this. 
The only condition that was necessary was that a workman who suf!ered 
SbOllld have intimated the fact to his employer. Now this clause prnnLies 
something more. It lays down that the claim !'.hall be institutrd before the 
Commissioner, within six months. The House knows perfec"tly Vl"ell the 
backwardness of the Indian labourer as well a'> llis illiteracy, and I submit, 
this is not fair, and it will be much bettrr if tlH' original pronSlOn is 
retained as it is. The pOE.ition that is contemplated in dause 5 is not" the 
position that one finds in tll!' English W orkmcl1 '8 Compensa don Act. 

~  ~  provides that 'Within six months thc workman conce:-ued ought 
to mtImate the fact of his injury to his employer. Therefore, I submit, 
that since our workmen are ~ illiterate and more backward and less 
organized than their brethern in England the oriO"inal clause should stand 
as it is. and the clause now sought to be ~  in the Bill should be 
done away with. 

Then, Sir, I come to another provision which i!'! still worse, and that 
is clause (b ) (iii) ,which lays down that intimation must be given to 
some person directly responsible to the pmployer for the ~  of 
any branch of the trade or business. The present position is that then' 
must be intimation given to the employer directly or indirectly. There 
is no definition of the phrase "person directl:v respom.iblf>. ",-whether 
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it is the manager himself or the head jobber or the assistant jobber ill not 
specified. There must be some clear definition, otherwise the Commis-
SIOner will hold that the person to whom the workman gave intimation was 
not the person as contemplated in clause 5 tb) (iii) which lays down 
. person directly respom,ible to the employer must be intimated '. I sub-
mit, Sir, that either this phrase' person ~  responsible to the em-
ployer ' must be properly defined, or the original wording should be 
retained, namely, that the employer ought to be intimated. 

Then, I come to another cal use, clause 6. Here it is laid dO'Wll 
that: 

" if it is proved that the workman has not, thereafter, been regularly attended by 
a qualified medical practitioner or having been so attended has deliberately failed to 
follow his instructions, and that such refusal, disregard or failure was unreasonable, 
he will not be entitled to compensation." 

This is the most dangerous provision, I submit. This means that a 
workman must, of necessity, get the medical treatment from his employers, 
Rnd we know that those medical officers Or medical practitioners who work 
as eml,loycs of the employers are naturally biassed in favour of their 
employers and against the employe. This will be just like the medical 
officers that one meets in jails. Whenever any complaint is made this 
I say-to borrow the phrase of my friend, Mr. Sri Praka.!>a, ' ~ my 
personal experience " the Doctor says: ' Oh, you are all right, you must 
go on with chakki work, you must get along with hard labour, you are 
pretending " and the only medicine that the jail doctor knows is Iodine; 
whatever may be the nature of the disease, T odine is the only medicine 
he gives! Therefore, Sir, in this ease if the workman is compelled to 
receive treatment from the employer's doctor, the result will be more or 
lE'-8& identical. The employers will insist on medical attendance, at, the 
hands of their ov;n medical officers, and if the workman refuses to receive 
it, then he will be deprived of the compensation. The ~  officers 
will naturally insist on certain conditions which ~  not be acceptable to 
the workers. Therefore, Sir, I submit that in the interests of workmen, 
for wbol')e benefit alone tbis mea.<mre is, I understand, introduced, this clause 
ought not to find a place in this Bill. In my humble opinion, it jl') a most 
dangerous clause. 

Then, Sir, I come to section 10. and that l'efeTS to representation, Tt 
is certainly an improvement, and I bave' not much to say arrainst it, bnt 
still I want to make one sn[!gestion, The employer "honld hE' rharged 
with the responsibility of reporting every accident to the Commissioner 
himself, and if there, is no representative available for the workman from 
the organized 1'rade Union or if there is no lCl!al adviser, ~  I would 
humbly snggest that the J.Jabour Offi0f'l"S that are appointed by the various 
Provincial Governments should be madf' to repreE,ent the injured workman 
just as Government provides legal assistance to those wbo are accused of 
murder and who cannot afford to eu[!a!!,e ~  talent. In the same manner' 
there should be a standing counsel provided to represent to Governtru'.nt 
the cases of workmen who cannot secure tbe services of any representative 
of the organized Trade Unions. . 
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Then, Sir, there is ollly ~  more suggestion which I wish to make 
before I conclude, and it is this, that the scope of this Bill E.hould be 
widened. The workmen who work on ferries and in the elephant catching 

~  in which my friend, Mr. Chaliha, seems to be interested and for 
wlhose ,sake 1 stood out from the Select Committee, ought to be included in 
this Bill. The definition as contained in the original Act is not sufficiently 
-wide. Therefore, if possible,-as far as I ~  see, there is no legal bar 
to it .. -the scope of this Bill should be widened so as to include all those 
dasses of labourers who work on ferries and in the elephant catching 
industry. That is all what I have to say at present, and I hope the sug-
gootions that ] have made will be acceptable to the Select Committee and 
,'al'''ieft Ollt in the Select Committee by my friend, Pro!'. Ranga, who is in 
the Committee. Sir, I support the motion. 

:Mr. Brojendra Narayan Ohaudhury (Surma Valley cum Shillong : 
Non-Muhammadan) : Sir, the Workmen's Compensation Act has hitherto 
had jurisdiction mostly over industrial areas, but by the amending Bill, 
which is now before us, it is sought to be extended to rural areas. If the 
progres." of the Workmen's Compensation to rural areas were well ordered 
and beneficial both to the workme.n as well as to thE' employers, I would 
have no objeetion, but I find that provisions are being sought to be inserted 
in this Bill laying down burdens on small employers which it will be im-
possible for them to shoulder. I should like to draw attention to clause 
11 of the Bill. But before doing E.O, let me read section 2 (1) (n) of the 
existing Act. It says: 

"  , Workman ' meaD8 any person (other than a person whose employment is of a 
casual nature and who is employed (mark the word' and ') otherwise than for the 
purposes of the employer's trade or business who is ...... " 

So, by the definition of the term " workman " we include all workmen 
who are employed permanently either for trade or for domestic purposes, 
and also all employed casually for trade ~ . Now, let me read 
clause 11 (d) (xxvi), which extends schedule II where the cases fit fOI" 
cnmpensation are detailed. Clause 11 (d) (xxvi) says: 

., employ<,d, ,otherwise than in a ~  ~~  or as agricultural labourers, in the 
landling or transport of goods in, or within the pre<>inets of, 

(a) any warehouse or other p)ace in which goods are stored, and in which on 
llny one day of the ~ twelve months ten or more persons have bern 
~  employc<l., ,or .•.... " 

Now, Sir, I come from an E'xtremely rural area, Eilstern Beng-al 
and ~ . I believe Honourable Members who come from rural areas, 
an'} also the Honourable Member in charge of the Bill, who in his 
journeys must have seen rural area.<;, know that lhroughC'ut India in the 
rural areas there are sman markets or shops and warehouses scaHerel 
near the small railway stations or small :;,1eamer stations which abound in 
the low lying area of Ea&tern Bengal and As.<;am. Now, suppose there is 
a small railway or steamer station. and close by, thl'rl' is a warehous!' 
and that warehollse belongs to a big merchant. He employes a lot of 
labouxers !luring' the ~  r.nd T have no objection if the law ran eompel 
him to pay compensation. But take the ca."<Je of his neighbour, a sD\aU 
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shopkeeper with a capital of, say, Rs. 500. . It is ~  it' must 
have been observed also, by those who have eyes to see, that in the small 
shops in this country there are often two rooms. The, front room is the 
show room and sale room and there is another small room where the goods 
are stored, and the definition as given in the clause is : " or other place in 
which goods are stored". So' this small room would be interpreted as a 
.. store". If any workman employed by that small employer in carry-
ing goods for storage, such as rice or wheat, sustains any accident by the 
falling of a bag on his back, that small shopkeeper, whose capital is only 
B.s. 500, may be required to pay for a single accident as much as &. 500 
or 1,000. Yet within twelve months he might not have to pay even 
Rs. :> illS wages bill. I submit that this is an impossible burden. 1 
sympathise with the workmen who are employed by the big warehouse 
keepers because they, the bigmen, are able to pay. If you want to have 
any ~  done, you won't have at such waysidp stations coolies,-for the 
w1101e day. I mean that even though the work to be done be the wJrk of 
only two men, these railway coolies will not turn up during the railway 
train hours, but they will come in a gang of ten or more afterwarcls, and 
work for an hour or less and if an aceident occurs thCll the employer is 
liable. The definition ah.o lays down, " any market in which On ~  one 
day of the preceding twelve months one hundred or more person;.; have 
been 50 employed". My objection to this sub-clause (b) is almost on the 
same lines. At the time of the season, in a jute god own generally 100 
or more persons are employed on anyone day, by the big godown walla. 
For the crime of living in close proximity 'to the big godown th,:, small 
shopkeeper who may not employ even one-tenth of the hundred labourers 
for a single day in the year becomes liable. I hope the Select Committee 
will take these points into their consideration and make appropriate 
amendments. The. law ought not to lay an impossible crushing burden 
on the employer. The accidental death of a labourer ought not to kill 
the employer as well. 

(Mr. M. Ananthasayanam Ayyangar rose to speak.) 

Some Honourable Members :  I mOve that the question be now 
l'ut. 

Mr. President (The Honourable Sir AbdUl' Rahim) : The question 
~ : 

" That the question be now put." 

The motion was adopted. 

The Honourable Sir Thomas Stewart: I have listened witb con-
siderable interest to the remarks of my fr:enrls opposite. I think they will 
agree with me that, however important their points are, they aJ"e points 
that should be discussed rather in Select Committee than here at this 
stage. In concluding, I would only draw my Honourable friend, Mr. 
GadJril's attRntion to two facts. He referred to the desirability of ex-
tending the Act t{) ferrymen and elephant catchers. T am glad to inform 
him that the Act already covel'\S both these ~ . . 
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Mr. President (The Honourable Sir Abdur Rahim) : The question 

" That the Bill furtller to amend the Workmen's Compensation Act, 1923, for 
certain purposes be referred to a Select Committee consisting of Mr. Kuladhar Uhaliha, 
Mr. Sham Lal, Mr. K. S. Gupta, Prof. Banga, Sir H. P. Mody, Maulana Zafar Ali 
Khan, Sir M. Yamin Khan, Dr. P. N. Banerjea, Mr. F. E. James, Mr. S. K. H.oy, 
ShaffiB-ul-Ulema Kamaluddin Ahmad, Captain Sardar Bahadur Dalpat Singh and the 
Mo,er, and that the number of Members whose presence Ethall be necessary to constltute 
a meeting of the Committee shaH be five." 

The motion was adopted. 

THE IMPOR'l' OF DRUGS BILL. 

Sir Girja Shankar Bajpai (Secretary, Department of Education, 
Health and Lands) : Sir, I beg to move : 

" That the Bill to regulate the import into British India of drugs and medicines 
he referred to a Selcd Committee consisting of Dr_ G_ V. Deshmukh, Mr_ George Joseph, 
bardar :aIangal Singh, Seth Sheodass Daga, Sir Cowasji Jehaugir, Maulvi Muhammad 
Abdul Ghani, Sir Muhammad Yakub, ~  Suryya Kumar Som, Mr. J. D. Boyle. 
Dr. R D. Dalal, Lieutenant-Colonel M. A. Rahman, Mr. A_ K_ Chanda and the _Mover, 
and that the number of ml'mbers whose presence shall be necessary to constItute a 
meeting of the Committee shall be fi,e." 

Sir, I shall be as brief as possible in commending this to the House i'm' 
two reasons, first, that Honourable Members are in a holiday m?o:l, 
anxious to bring the proceedings to a termination as quickly as p(),ss;lJlr, 
lSecondly, the Bill is going to a Select Committee and this is not the occasion 
to make minute points_ But I think I ought to explain, as briefly as pos-
sible, the main plan of the Bill. We are attempting to control the Import 
of drugs into this country and in the process of control to extend Ollr 
(lperations to two main categoriE'.'S, first, the importing individual and 

~  the imported drug_ As regards the individual, 
the proposal, as Honourable Members will observe from sub-section (2) (f} 
of section 6 every importer of a drug has to be licensed. Then as regard.;; 
the (-01111'01 of the imported drug, the plan is (a) to prohibit certain drugs, 
Cb) to regUlate the import of certain categories of" drugs by conJibms 
Vv hith we are going to prescribe. At the same time, Sir, it ~ not the in-
tention to interfere with the legitimate operations of trade and for that 
purpose 'we 'are going to exempt samples from the scope of prohibition 
and what is more, we are [!oiI!g, in co-operation witb Local ~. 

!o provide for the test of drugs which may be imported by way of samples 
~  the first instance. The trade will be in this happy position, then, that 
In so far as drugs which are scheduled bv us are concerned there will bf' 
n? let or hindrance at all. They will be allo'wed to come into the country_ 
Tnose, on the other hand, whose composition is not knowr., samples (If 
those will have to be furnished to the la·boratories which will test them and 
in the light O'f tbe test, they will be either on the free list or they will be on 
the. regulated list. You will, of course. consider the possibility of peonle 
tryIng to smuggle or bring in by surruptitious means drugs 'which are dele-
terious to health. For dealing with those, naturally, we have to empowel' 
our custOID..'! officers to detain the samples that may be coming into the 
<-ouutry. Tbat is all that we are attempting to do. I do not think I need 
f'labol'ate any further points itt this stage. Sir, I move. 
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Mr. President (The Honourable Sir Abdur ltahim) : Motion mo, ed : 

.. That the Bill to regulate the import into British India of urugs and medicines 
be referred to a Select Committee consisting of Dr. G. V. Deshmukh, Mr. George Joseph, 
ciardar Mangal Singh, Seth Sheodass Daga, Sir Cowasji Jehangir, Maulvi Muhammau 
Abdul Ghani, Sir Muhammad Yakub, Mr. Suryya Kumar Som, Mr. J. D. Boyle, 
Ur. R. D. Dalal, Lieutenant·Colonel M. A. Rahman, Mr. A. K. Chanda and the Mover, 
and that the number of members whose presence shall be necessary to eonstltutc a 
meeting of the Committee shall be five." 

Mr. J. D. Boyle (Bombay: European) : Mr. President, it is very 
fiatil"factory that the Government are now taking a second step to imple-
lllent the recommendations of the Drugs Inquiry Committee. Now, that 
Inqmry Committee definitely worked on the assumption that two simul-
taneous lines of action would be taken, namely, regulation as to the 
import of drugs into the country and also, what is much more important, 
the indigenous manufacture of drugs. When I say that, I am sure Honour-

~ .Members who are members of the medical profession in this Hous,) will 
agree with me that there are extremely few laboratories which are at the 
present moment making standard drugs. When I say drugs, therefore, 
I have very largely in mind spurious drugs. Government have, by this 
Bill, dealt only with the import of drugs, although in the debate in the 
other place which was raised by Sir Nusserwanji Choksy, the Govern-
ment spokesman made it clear that the efficiency of any legislation would 
be greatly impaired if legislation was not introduced on these two points 
siL.lultaneously. Now, I quite realise that I shall be told that in so far 
1111 illdigenous drugs are concerned, that is a matter for the ~ . 

'I'hat is true but Government have shown their appreciation of the vital 
importance of this matter to public health by the establishment of labo-
ratories, by which it, is hoped to set up a proper standard of drugs in 
this country. In view of the knowledge that we all have of the finan-
cial position of the provinces, I do hope that Government will not cloak 
inactively behind this formal plea. It should also be remembered that 
jf provinces are allowed to legislate individually, there will be a eom-
plete lack of that uniformity which is so essential in legislation of this 
kind and we shall, shortly, be faced with a position in a small degree 
resembling that which exists in connection with the Motor Vehicle Rules. 
It Jllay bt' thought that I am over-emphasising the importance of tbi.,; 
malter but I venture to ~  that it is impossible to do so and from 
that point of view, I shall give two short examples. One is to show the 
danger of the present. position, and the other to show how general the 
danger has hecome. As to the first, it is within my own knowledge that 
II lllufassi] hos11ita1 in the Bombay Presidency ordered supplies of 
.. in:;ulin " for a oiahetic patient. Those supplies were sent up by a 
rCI;\11ahle Bomhay firm of chf'mist<;, and 1he patient, Sir, after his first 
inject ion, was ~  in It ~ conilition. When tlle " insulin" was 
examined, it was discovered to be nothing but a water and sugar solu-
tion, and even non-medica! men jn this House will realize that that ill 
eqniyalent to signhlg tht' death warrant of a diabetic patient. Sir. thill 
was, as a matter of fact, what actually happened and in case any ~ 

ahle Member may think that this is :iust a single case which we cailDot 
hope to legislate for. I can say that in the citv of Bombav there is an 
Association of second-hand bottle-wallahs and that this As;ociation deals 
in nothing but the collection of meoicine bottles bearing the marks both 
of very important drugs and of medicine such as En()'s Fruit Salts and 
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that there is a profession which engages in filling the bottle:;;, with 
epuriow> drugs and all sorts of medicine. Sir, there is an actual .ASSOCJR-
tion to that effect and I have mentioned that to show you that the danger 
is not occurring just here or there but it is absolutely wholesale. 

Now, very briefly, I would like to deal with one o,! two P?ints of the 
Bill. I realize that most of them, such as the questIOn of lIcense fecs, 
tlUes, samples, etc., can most easily be dealt with in ~ Select Committee 
but there are just two points. ji'rom clause 3 (c) If you WIll read It 
together with clause 6 (2) it would appear that every single individual 
itelll vI importation would have to be taxed and licensed separately and 
a sample also will have to be submitted. Now in so far as imports are 
concerned, only very reputable houses or anyhow to a very large extent 
are engaged in such importation and their importations are on an. enor-
mous scale. It would be a perfectly impossible imposition on them if 
every single item had to be licensed and taxed separately. In the same 
clause 3 (c) there is a provision that it shall not be possible to bring into 
India a patent medicine with an undisclosed formula. In England 
every patent medicine has an undisclosed formula and that is, in fact, 
the definition of a patent medicine and a special tax is levied upon patent 
medicines which does not apply to other medicines. If it is the Govern-
ment of India's intention really to prevent the import of these ~  

};ledicines, the present provision cannot possibly do so because any im-
porter who was making a reasonable profit would naturally introduce 
ingredients in bulk and manufacture in this country, which is a very 
simple process indeed. Before I leave this partic!llar point I may men-
tion that under the Therapeutics Act in Great Britain and under sirrilar 
legIslation in the United States, the legislation is on both these lines-
simultaneously on imports and on indigenous manufacture and no differ-
entiation is made at all and in ~  opinion that is the only method by 
wilich legislation can be made satisfactory and complete. Sir, I will not 
raise any more points; I think that they can probably be best dealt with 
in bclect Committee. I would only say that this is a very technical 
lllatter and that those business houses which are at present dealing in 
this trade have a considerable fund of technical knowledge and I urge 
llpon the Government of Innia both in connee1ion with thiR Bill its"l£ 

~  also in connection with the rules, which are likely in this particular 
BIll to be of even greater importance than the Bill itself, that thc tradr 
flbould be consulted. With these  observations I support the motion for 
It Select Committee . 

.  . Sir Girja Shankar Bajpai : Sir, there are only two or three points 
arIsmg from my Honourable friend, MI'. Boyle's speech, on which I feel 
I . ~ . ~ say somet:hing at this stage. The first point was that our 
R1Jl lR hmlted to the Import of drngR and leavec; nntollched the ques1inn 
of ~ man:ufacture and internal distribution of drugs. Well, Sir, after 
the dIscusslOnc; that have taken place, during the laRt two. days in this 
Hous.e, on the respective constitutio_nal powers of the Centre and the 
ProvInces, I am sure my Honourable friend would agree that I shou1(l he 

~  n veritable hornet's nest if I made any attempt to regulate the 
questIOn of manufacture and distribution. which is essentiRllv a provin-

~  ~ . (" Hear, hear" from the Non-Official Benches.) I conld 
~ possibly a!tempt' to do that. but at the same time, I would like to' 

pomt out to hIm that the Provinces realize their responsibility in 1his 
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matter, that the financial issue has not been raised by all of them in the 
correspondence which we have had, and that we hope that the legisla-
tion which we are undertaking now will serve as a stimulus to them to 
cOlnplete the work which we are beginning here. Then, Sir, the seeoJ?d 
question is that of the lack of uniformity. My Honourable friend appre-
hends that if each Province' is left free to regulate its business, then 
the1'e will be divergencies of both system and procedure. Weil, lily 
Honourable friend probably appreciates the fact that we have bro!lght 
very recently into existence a Central Advisory Board of Health Qn 
which Provincial Governments are represented through their Ministers. 
That is the machinery which, we hope, ~  be utilised for the purpose 
of co-ordination of policy and methods of administration in regard 10 
the activities of Local Governments in the direction of the control of 
hoth the manufacture and the distribution of drugs. Then, Sir, my 
Honourable friend went on to refer to certain clauses of the Bill. I will 
J10t go very much into detail but I would try to re-assure his econoll1ic 
mind or economical mind On one point. It certainly is not our intention 
to try to drive importers out of the business by taxing every article that 
they import. The idea that we have is that there shall be a general 
Importers' license and then, subject to th8,1, of course every drug will 
have to run the gauntlet of the customs schedule according to the pres-
cription of that schedule. Finally, Sir, there is the question of the con-
sultation of trade. Sir, we are commending this now to the Select Com-
mittee. We shall, meanwhile, circulate the Bill to the trade for it" 
observations and if, in the light of the opinions which we receive by the 
time the Select Committee meets, that Committee still feels that wit-
nesses ought to be examined, it will be for them to decide whether the 
trade should have that opportunity of examining the operation of this 
Rill. On the subjert of the rules. I can say nothing at this sta;!c, this 
matter will be considered by the Select Committee. That is all I have to 
say 

Mr. President (The Honourable Sir Abdur Rahim) : The 
~ : 

quef>t.ion 

" That the Bill to regulate the imTlort into British India of drugs and medicines 
b" referreil to a Rclert Committee consisting of Dr. G. V. Deshmukh, Mr. George Joseph. 
Sardar Mang-al Sing-h. Seth ShcorlasB Dagon., Sir CowuR.ii Jehangir, Maulvi ~ ~  

Ahilul Ghani. Sir ;\{uhammn(l Ynkub, Mr. Suryya Kumar 80m. Mr. J. D. Boyle, 
nr. R. D. Dalal. Lieutenant-Colonel M. A. Rnhman, Mr. A. K. Chanda and the Mover, 
anti t.hat the nnmhcr of mpmbers whORe presence shall he necessary to constitute :t 
meetin!r of the Committee shall be five." 

The motion was adopted. 

TIlE INDIAN PATENTS AND DESIGNS (AMENDMENT) BILL. 

The Honoura.ble Sir Thomas ~ .  (Member for Industries and 
Lnbour) : S1r, I move: #' 

" T.hat the Bill further to amend the law relating to the proteetion of Inventiona 
und DeSIgns be circ.ulated for the purpose of eliciting opinion thereon." 

Si:, wi.thin the past 12 months there has been carried out a; very 
extenSIve overhaul of our Company Law and in the present Sessions we 
118"C had before us an equaJ)y compreJlensive review of Insurance LaW'. 
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'l'bi:::. Bill represents another step, though not. such a long one, in ~  pro-
ceSh of bringing up-to-date all our commercIal law. The Act ~ ,,'e 
.flrvpose to amend dates from 1911 and, though there have been, ~  

time tl) time piecemeal amendments, we find that there are a consHler-
o lIle number' of difficulties always arising in the relations of our Patents 
Officc with those who apply for patents. ~ is for that reason that vre 
havc brought forward this Bill which, as Honourable Members wIll 
realise is for the most part of a technical and legal nature. I suggest, 

~  that the discussion of our proposals could best be carrieu out 
aiter the 'Bill has been circulated for the opinion of those who are hest 
acquainted with this technical subject. Wi!h these words, Sir, I move. 

Mr. President (The Honourable Sir Abdur Rahim) : The question 
S  : 

II That the Bill further to amend the law relating to the protection of Inventions 
and Designs be cireulated for the purpose of eliciting opinion thereon." 

The motion was adopted. 

RESOLUTION RE PAYMENT OF CONTRIBUTIONS FROM RAIL-
, WAY REVENUES TO GENERAL REVENUES. 

The Honourable Sir James Grigg (Finance Member) : Sir. I move 
the Resolution which stands in my name on the paper. The central fact 
in the requirement of this Resolution is the Niemeyer Order-in-Council. 
Perhaps I can briefly describe the effect of that by saying that for the 
first five years of Provincial Autonomy the provinces are to get ..... . 

Mr. AkhiI Chandra Datta (Chittagong and Rajshahi Divisions: 
Non-Muhammadan Rural) : You have to move the Resolution and you 
must read it. 

The Honourable Sir James Grigg: I thought I would expedite the 
business by not reading it. The Resolution runs as follows : 

" That this Assembly recommends to the Governor General in Council that railway 
revenues be declared not liable, before the 1st April, 1940, or before the fixation 
nnder section 187 (1) of the Government of India Act, 1935, of the sum therein 
~  to, w:hiehever is earlier, to repay to the Depreciation Reserve Funu. main. 
tamed for Indian State· owned railways, the balance outstanding on the 1st April, 1937, 
of loans taken from the Fund to meet railway deficits or to pay to general revenues 
any contributions due under the Resolution of this Assembly of the 20th September, 
1924, in respect of the period beginning on the 1st April, 1931, and ~ on the 31st 
March, 1937." . 

Sir, I was explaining that the central fact in the requirement of 
this Resolution is the Niemeyer Order-in-Council under which the 
provinces are to get a share of the centrally collected income-tax 
whenever, what I might call the divisible income-tax pool plus the 

~  contribution exceeds 13 crores, and for this purpose the railway 
contrIbution is t() be calculated as if both the arrears of contribution 
to the Central Government and the debt to the Deprecif!tion Fund have 
been cancelled. It looks as if there is a fair chance that the conditions 
under which tlle provinces get a :share of the income-tax will be satis-
fied in this year. But. unless we take some action. we shall be in the 
position that the whole of the railway surplus will be added to the 
Depreciation Fund, while the Central Exchequer will . have to find the 
contribution for the provinces out of its· owu unaided resources. In 
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these circumstances, the Government came to the conclusion that the 
proper course was to cancel outright both sets of arrears, and, per-
sonally, I still think that this is the proper course. When the Resolu-
tion to this effect was put down in the last Session of the Assembly, 
jUdging from the amendments put down, two lines of action emerg.ed. 
The first was that of Mr. Satyamurti who proposed that the ResolutIOn 
should be amended to cancel the debt of the Depreciation 
Fund only and the European Group put down a Resolution 
which as I understood it, would leave the depreciation arrears not 
only ~  but as a first charge on any surplus which arose. 
On this occasion, the amendment of the Party opposite was less em-
barrassing though I have no doubt that the Resolution of the European 
:troup was sounder financially. The Resolution now put dow? is an 
attempt to steer a middle course between Scylla and CharybdlS ..... . 

Mr. Bhulabhai J. Desai (Bombay Northern Division: Non-
Muhammadan Rural) : From frying pan to fire. 

The Honourable Sir James Grigg: The effect of the Resolution is, 
in effect, to declare a moratorium for three years for both the arrears 
of contilmtion and the debt to the Depreciation Fund. I understand 
that this Resolution will be accepted or is acceptable to all Parties in 
this House with no more than brief restatements of their various posi-
tions ~  therefore, I commend to the House my small effort in res-
ponsiveness. 

Mr. President (The Honourable Sir Abdul' Rahim): Resolution 
moved: 

" That this Assembly recommends to the Governor General in Council that railway 
revenues be declared not liable, before the 1st April, 1940, or before the fixation 
under section 187 (1) of the Government of India Act, 1935, of the sum therein 
referred to, whichever is earlier, to repay to the Depreciation Reserve Fund main· 
tained for Indian State-owned railways, the balance outstanding on the 1st April, 1937, 
of loans taken from the Fund to meet railway deficits or to pay to general ~ 

any contributions due under the Resolution of this Assembly of the 20th September. 
1924, in respect of the period beginning on the 1st April, 1931, and ending on the 31st 
March, 1937." 

Mr_ Bhulabhai J. Desai: Mr. President, in not objecting to this 
Resolution which has been moved and which I have understood other-
wise than how it was read in this House, may I commend to my Honour-
ahle friend, the Mover of this Resolution, an advice on the occasion of 
Ilur parting until we meet next year that he should learn to be less 
and less embarrassed by what the other side of the House require, not-
withRtandiIlg his opinions to the contrary. It is a very sound lesson for 
administration and it is also a very sound lesson for the success of the 
Government which he represents in this particular matter. He indicated 
to the House that not only will we be at liberty but it will be necessary 
for us to briefly state our position in the matter on which he has, 
though not called for, expressed his opinion. As regards ~  wiping 
ont of the two items, amountinl! to 60 odd crores, he seems to take the 
mntter lightly. lTnfortllnately, we, who have to foot the bill, cannot 
look upon it in the same way, and it would be wrong, even from the 
~  point of view, let alone finances or anything else, that a parti-
cnlar concern  which is going to be'separated now, the Federal Railway 
Authority, SilOUld ~ its operations having got rid of its obliga-



PAYMENT OF CONTRffiUTIONS FROM BAILWAY BEVENUES TO GEBNBAL 3217 
REVENUES. 

tions so far as these 60 odd crores are concerned. Then they would be 
able to say that with a diminished capital they are working very well, 
indeed, and giving a little larger percentage than what they otherwise 
would have been able to show. It is much better that the Federal 
Railway Authority should accept the position so far as the capital 
valuation of the railways are concerned including these two items 
which they ought to have paid, so that at least their career of extra-
vagance may, to a certain extent, be checked. Secondly, ~  will not 
be able to show in a wrong perspective a somewhat economIcal manage-
ment of the railwavs concerned for, indeed, to say whether a capital 
of eight crores is paid or not is somewhat different to n crores if not 
740 lakhs. 'fhe result is that we maintain that whenever this adjust-
ment takes place, it will have to be done when the Federal Railway 
Authority is constituted and neither of these items will be remitted. 
I qliite agree that for the purposes of the Niem,eyer's award ~  pr?-
viso for the purposes of calculation, at all events of these two Items, IS 
not to be considered. The proviso runs in this way : 
., Provided that for ttc purpose of ascertaining the net amount so payable to 

general revenues, ~  from the depreciation fund before the commencement of 
Part III of the Act skU be deemed not to be repayable and arrears of contributions to 
general revenues for any year before the commencement of the said Part III shall be 
deemed not to be payable." 

Mr. President ('rhe Honourable Sir Abdul'  Hahim) : What is the 
Honourable Member reading out Y Is it the amendment 1 

Mr. Bhulabhai J. Desai: No, Sir ; we are not moving any amend-
ment. I am reading out the proviso from the Order-in-Council. We 
are not trying to ask you for a construction of the section nor for any 
ruling from the Chair. I am reading it only for the purpose of putting 
forward our view. This idea of moratorium has been first started by 
France and then England followed. Next time my Honourable friends 
from the European Group are heard to say a word against the mora-
torium, they could not say that we are not observing sanctity of con-
tract or that we are putting off our obligation. So that moratorium 
has evidently become the order of the day whenever it suits any State 
financially. Having regard to that, for the moment this moratorIUm is 
temporary for the purpose of calculation. This ResolutIon in fact 
comes to a moratorium for the Railways. The wording of the Resolu-
tion is that for the purpose of calculating the liability this shaU not be 
considered which is really moratorium truly called. But it is under-
stood as a part of this Resolution that it would be better having regard 
to the inauguration of Provincial Autonomy in the Provinces that con-
tributions should be paid rather than these amounts should go to clear 
the debt which is maintained still to be legitimately due f:ven though 
my Honourable friend, who is at present ,representing the debtor. 
might disapnear and be replaced by another person, I have no doubt 
that they will ('ontinne to insist on the theory of l"anetity of obli!!ations 
and the only other thing that I wish to call attention to is section 187 
of the Government of India Act. Again. I am referring to this not for 
conf;tnH'tion hv the Chair. The section reads: 

" There shan bl) deemed to be ~ hom the AuthoTity to the Federati,on such 
BUrn as may be agrepd or, in ileJ'rmlt oj' agreement, determined by the Govprnor 'General 
tn ~ diseretion, to be equivalent to the amount oj' mone.\,!! provided, whether before or 
Aftl''' the passing oj' t-his Act, out oj' the revenues oj' India or of the Federation for 
capital pnrpOllel in connection with railways in India." 



" e218 17TH t;)cT.193i. 
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In other words, when we come to determine the amount so payaLle. 

I hope and trust that both these items of debt notwithstanding the 
opinion of my Honourable friend to the contrary will be acknowledged 
as a proper debt owing. 

Mr. M. S. Aney (Berar : Non-Muhammadan) : Sir, I ,feel great 
regret that a Resolution of this kind should be tabled and ~  for 
consideration befure this House at a time when the House is really not 
in a mood to give serious consideration to any serious proposals. It is 
true that the Resolution was tabled last Session also, but it was also then 
tahled in my opinion under the same difficulty that we fuid ~  
today. The intimation of the Government's intention to repudiate tLe 
liability which has accrued, under the separation convention, has cOllle 
to us long before. References to that were made by the Honourable 
the Finance Member and other responsible Members of the Government 
in their speeches last Budget Session and so on. But those who were in 
tillS liolise, when the railway separation convention was brought about, 
know the difficulties which non-official Members had to face before they 
gave their consent to that convention. The House, as a matter of faet. 
WdS not then first prepared to accept the idea of separation of railway 
finances at all but it took several days before the parties could be 
brought about to a reconciliation on that point. Several days were taken 
by the House. 

An Honoura.ble Member : Several months. 

Mr. M. S. Aney :  I am referring only to the period taken in the 
House Illlel not to the time taken outside the HOllS!'. One of the seasons 
why the House agreed to that separation convention was that a certain 
amount was fixed as a contribution to the general revenues. That was 
ont of the reasons why the House was, ultimately, persuaded to accept 
that convention. Now we find that on account of certain conditil)ns 
that have ensued the railways are not able to manage their affairs pro-
rerJy. The mistakes of "those who were in charge of the railway ad-
ministration, during all these years when this convention worked, are to 
be paid for by the taxpayers who handed over charge of the railway 
affairs to the Railway Board accepting the scheme of separation of 
revenues also accompanying it. Because the railway management has 
nd heell able to manage the railway economically and profitably, the 
tax-payers have to suffer. Large dehts were incurred every year for 
eapital expenditure. All these dcbts were sanctioned by the House in 
the hope that money was ~ invested in lucrative concerns which 
w')nld increase the earnings of the railway lines which would, jn its tUI'Il. 
bl'ing more revenue to the general revenues. This kind of confinence-
was reposed in the Railway Board' by the House before they agreed t(} 
separate the railway finances from the general finances. The Railways 
then said: " unless we have complete control of our finances" we cannot 
show any real improvement in railway earnings. You fix your ~

bntion once for all. Don't try to take a larger share than' we can 
afford to part with because that would come in the way of work1ng t1le 
railwat lines profitably". This was what was said to us then. before 
we agreed to the separation of the finances, What is t.he result that,-.:re 
tind today' After these long years, we a.re finding that we are ]lot 
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letting any eODtrihution. Our reserve fund has been swallowed up, 
Now the Honourable the Finan!)e Member seriously comes forward with 
& proposal asking this House io wipe out altogether. '.'-"" ,-. 
1Ir. S, Satyamurti (Madras City: Non-Muhammadan UI:ban) : No, 

not wiping out. 

1rIr. M. S. hey: I know the term "wipe ." is not ~. The 
compromise put forward is that this should come again not before 1st 
April, 1940. My submission is this : let the liability remain on their 
head till that time. Let them go on making as much contribution to 
the general revenues as they can. Let the debt be piled up to that debt 
fund. This question should be decided, in my opiniou, along with the 
question when Government will have to make some kind of agreement 
and :fix the amount that is to be paid to the Government by the Railway 
Authority. When those negotiations will go on these old debts should 
be taken into consideration. If, at that time, it is found (lut by the 
Federal Authority that it ~ impossible to payoff the debt. I think the 
House will have enough understanding to see the reasonableness of the 
I roposal. If it is a reasonable proposal, it will sanction it. But why 
should we say today that up to that period we allow them not to murre 
any effort at all to economise the administration and make some pay-
Lents towards the debts which are due from them Y Why should we teU 
them that for five years there should be a moratorium T I do not lmder-
stand why we should give them that sort of liberty. So without gOiilg 
into details, I will say that I am not prepared to ·allow this facility of 
doing away with the payments. This is the first attempt to ultililately 
wipe out the liabilities, which seems to be the ultimate fate of the.re 
debts. I do not want to be a party to that and, therefore, I have no 
option but to oppose the Resolution. 

Dr. Ziauddin Ahmad (United Provinces Southern Divisions : Muham-
madan Rural): Sir, ever since the publication of the Wedgwood Com-
mittee's report, non-official opinion ~ very nervous about two sentences 
in that report. The firs+, is on page 123 where they say: 

" We understand that it has been deeided to write off both these liabilities." 

~  r£'fer to depreeiation and their debt to general revenues. And 
the second sentence is ~ page 129 : 

" We think that this situation should be reeognised and that the railwaya,  while 
they should be expeeted to maintain full· solveney, should not be regarded as a possible 
lIOuree from whieh eontributions to the general revenue may be derived." 

From these two sentences it seemed that the W edgwood Committee 
recommended that not only the debts against depreciation and general 

~  were to be wiTwd off but that the railways should pay no con-
lnb1!11Or. whatsoever in future. That was the idea of the Wedgwood 
Committee but the present Resolution has eased the -position. In the first 
place, it is now clear that it has not been decided definitely that all 
these. ~ should be written ofi', and, therefore, the report is not cor-

~  m saymg this. The second thing is that it is contemplated that the 
raIlways 'Vll1 not be absolved from their obligation to pay to the general 
rev.enues. From these two points of view I welcome the present Reso-
lution. . There is one thing to which I should like to call attention and 
. that· is that the roads pay to the general revenue to the extent of six 
aores per annum,-4! erores on the petrol tax and Ii crores on the other 
L442LAD .. D 
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~  of motor cars. N ow, if the .Railways do n.ot pay anything to 
the generai revenues it is natural that the sympathy of the ~ 

will always be with the roads and it will always be against the rail-
ways, because one of these two means of communication would pay to the 
general revenue and the other would not. 

Mr. President (The Honourable Sir Abdur Rahim) .:The Honourable 
Member can continue hi" speech after Lunch. 

The Assembly then adjourned for Lunch till Half Past Two of the 
Clock. 

The AsRembly re-assembled after Lunch at Half Past Two of the 
Clock, Mr. Deputy President (Mr . .Akhil Chandra Datta) in the Chair. 

Dr. Ziauddin Ahmad : Sir, I was pointing out before Lunch that 
the general revenues get about six crores from the road, and if we get 
nothing fl'om the railways, the sympathy of the Legislature will natu-
rally be in favour of the road and not of the rail. 

W' e have been told, repeatedly, that the railways are a business 
concern and we should apply business principles there. May I ask my 
business friends on my left whether they would start a business in which 
they get only depreciation and interest at market rates and no profits 
whatever? They will never start one. So, if that is a·business proposi-
tion, we must get some profits in addition to depreciation and interest 
charges. Of one thing I am quite sure. that the convention of 1924 re-
quires reconsideration. We are not in the position of a joint stock com-
pany getting fixed dividend-one per cent. on the capital at charge ; and 
we ought to revise it in such a wav as to get a certain percentage of pro-
fits. Then all this question of non-payment, arrears, moratorium, ete., 
will disappear. Of course the numerical value of the percentage will not 
be a fixed quantity: it will hILa variable quantity, and it must depend on 
the amount already in l'eserye fund and various other factors. With-
out going into the details I will say that we should get a certain percen-
tage of the profit and the ~  should be a variable quantity de-
pending on several factors which arise in the running of this administra-
tion. I will work out a formula. .. 

The next point is the question of depreciation. Here we are un-
doubtedly on a different footing. Depreciation fund does not belong to 
gt'llcl'al revenues. It belongs to the Railway Administration. As I have 
been saying repeatedly, this fund has been calculated on an absolutely 
wrong basis, on an unscientific basis for which there is no precedent in 
any other country. I am' glad the Wedgwood Committee has drawn 
attention to it and said that the flat rate of one-sixtieth of;.1he Capital 
. at charg.e was absolutely unscientific and it should be calculated in &n 

~  different ·manner. . 

. ~  thing which is' bad ~  is that renewals, additions 
and repairs are met from three. "different ." BOur.cas-revenues. depre-
ciation fund and capitai fund-the distinction is absolutely .unscienti:fic 
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e.nd arbitrary. A simple rule should be made that expenditure which 
yields income should be met from capital expenditure and expenditure 
on repairs, maintenance, additions and renewals, V\:'hich are not going to 
yield fresh income, should be met fro.m ~ ~. As regards ~ depre-
ciation we ought to follow the practice of life Insurance compaDles : we 
ought ~  to set aside in 1957, what we might require 30' years hence, but. 
only what we are required to pay in the current year, which may 
partly be the liabilities v.'hich we may have incurred 25 or ~  rears ago. 
If this principle is adopted there is no need for a deprecIatIOn fund. 
But we do require a reserve fund and the amount of that fund should be 
the equivalent of the expenditure for one year-i.e., in the neighbourhood 
of ~  t,rOl'es. 'fhis is just what the Wedgwood Committee have rcc')m-
mended-50 crores for reserve I!nd 30 crores for depreciation. It ill 
ten per cen7. of our capital at charge. I would like to ~  the-
two and keep 80 crores in the reserve fund to meet expendIture In bad 
years. It may he split up into sub-heads as is done in other railway 
administratIOns : in South Africa for example there is a wage equiEsa-
tion fund, so that in bad years it ,nay not be necessary to have a ten per' 
cent. cut or reduction in salari0s : then they have a rates equalisation-
fund, whieh is equally importaLt: so that in bad years we may not have: 
to increasp. rates as we have been doing for the last several years, ~ 

there f.hould be a betterment fund: e.g., when we want to improve the' 
oonditions of third class traffic we might fall back upon this fund. 
With these remarks, I welcome this Resolution 'which I consider to 

be a great improvement on the recommendations of the Wedgwood 
Committee. 
Mr. T. Ohapman-Mortimer (Bengal: European): Sir, we, in this 

Group, were slightly surprised when we first learnt of this suggestion to 
-postpone dealing with the question of the writing-off of the arrears due 
to the Central Revenues, and the amount borrowe4 from the depreciation 
fund: because as at first it seemed to us it was perhaps an apparent 
failure to tackle what seemed an immediate and urgent problem: and 
secondly, because there seemed to be possibly some conflict between what 
has now been decided on and the Order-in-Council dated the 3rd July. 
1936, in which Order was embodied the decision of the Government of 
India and the Secretary of State following'lon the recommendativDS of 
Sir Otto Niemeyer. Underlying this appax.ently simple Resolution for 
the postponement of the question of writing<-Off of these two items of 3:1 
odd crores, in each case,-in other words,' the moratorium which is now 
pr.oposed,-is a very big problem. This problem is one not merely of 
raIlway ~  as a whole, but also a problem of general finances; and 
a problem. wh.Ich has a very important bearing, as my Honourable 
fnend, the Finance Member, has already pointeq. out, on Provincial 
Revenues ~  of the contribution which the provinces hope, in due 
course, to receIve out of income-tax revenues. 

Now, I should like to remind the House as of course we all know: 
~  th.e contributictt;t from ilie provinces is ~  from the ~ 

prImarily, though SIT Otto Niemeyer very wisely pointed out . than . this 
~  be a dangerous thing to do if the Central Government 'was not eel"-
tam that they were going to receive at least 13 crons from the railwaw. 
plus the income-tax combined. But, primarily theprablem now a:ppea'u 
bS a problem of the financial stability of the railways. If that cannot. 
IM2LAD - J)jt" 
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reasonably be assured, naturally the Central Revenues will suffer and, of 
course, ~ the provinces who hope, in due course, to receive substantial 
contributions from the Centre. At the same time, we recognise that both 
for the Central Government and for the Provincial Governments-.... who 
hope to benefit by the contributions from the Centre,-the Resolution, now 
before the House, must make a very pawerful appeal. At the same time, 
Sir, we in this Group feel it necessary to enter a caveat at tbis sta{;e in 
order that our position in regard to the Railways and "Railway finances 
lJlay be made quite clear. During the last three years, and more especially 
d'uing the last 18 months or two years, the Financial Commissioner for 
Ik.ilwll,Ys and the Finance Department of the Government of India: ha\e 
done a very great deal to improve the finances of the Railways. It is tbe 
lebf>t we can do, Sir, to recognise what they have done in this regard, anil, 
more particularly, what my friend, the Honourable the Finance Member, 

~ done in actively interesting himself in this question ever since he came 
til Iudia. Because, Sir, we believe that a right solution of the railway 
problem and the placing of the railway finances on a sound basis is in 
ruany respects the key to the future of Central Finances, for the obvious 

~  that if the railways are not put on a sound basis,-and as I uavc 
lIlready stated we consider a great deal has been done in this ~

if the Railways are not put on a sound basis, it may have very beriolJs 
rercrcussions on the Central Finances, and so, naturally, on the problem 
bf;fore the Finance Member and his successors. But, Sir, it does seem to 
us, or rather it seemed to us when we first heard that this was to be post-
poned and a moratorium 'was going to be declared, that really the .::s..,en-
tial problem ~ being ~ but we hope that it is not the case, \IIJldi 
tlat the Financial Commissioner for Railways and the Finance :a-kmoor 
have still an open mind on the Central problem which is to' be found in 
the Separation Convention of ]924. The effect of that Convention, more 
. particularly the provisions underlying paragraphs 1 and 2, is that in gu,)d 
times extravagance in Railways is encouraged beca,use the Railways very 
{]aturally feel that if they don't spend then the money would go, for when 
hliCl times come they would he asked to cut do'wn expenses. Therefore, 
. tlley naturally tend to be extravagant when the years are good, and that 
is what exactly happened Mtween 1924 and 1929. Subsequently, in bad 
tilll€S, these same provision/>' _ owing to their very narrO'Wly restricteil 
-nature and their lack of elakticity, compelled the Railways drastically to 
Cllt tlown expenditure at the very time when, if matters were arnmlPed 
soL'lcwhat differently, they could try if possible to ease the economic de-
pre:;sion by maintaining their expenditure on renewals and repairs as far 
ali was reasonably pO'Ssible having regard to the trade depression. The 
:rel'lult of this is that in bad times the Railways, themselves, a-ccentuate. the 
,prJ dIfficulties which cause their own difficulties, and so a sort of viciou'i 
f.ircle is set up. 

Now, Sir, as it has already been pointed out, Sir Otto Niemeyer recom-
mended that the Separation Convention of 1924 should be the basis npon 
'Which Government should Iilake their calculations when deciding IlfI to how 

~  ~ the income-tax ~  be ~  ~  distribution to the provinces, 
taking IIltd account the railway contnbntions to the Centre plus inc()me-
~  At the ~  tiIM he also pointed ont that there were seri01lll dangers 
111 regard to rallw&y finances, and he further pointed out that it was 
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~  esSential that effective. steps should be taken to. ~ the raj!-
ways on a sound and stable baSlS. As I have already S&ld, Slr, Ii. good 
deal has been done in the direction indicated by Sir Otto Niemeyer td 
:wIJrove the finances of the Railways; but we, in the Group, feel and. our 
cUlliitituents, among whom are the Chambers ._of Commerce of ~  and 
1l1?;Lp.4ay, a1&o feel, that the key to the situation lies in the revision of the 
Separation Convention. I was, therefore, very glad t:9 hear my friend, Dr. 
ZiauddiD Ahmad, express the views that he did in thiS connection, because 
I feel certain that he has put his finger on the real weakness in regard to 
the finances of the railways. I would, in this connection, Sir, remind the 
House that the Government of India, in their despatch on the Niemeyer 
Report, pointed out that the Separation Convention was not in itself a 
precise basis of assessment, though, of course, they quite rightly generally 
aecepted the proposals of Sir Otto Niemeyer in this connection. . The Sec-
retary of State too in his reply recognised the diffieulty of standh.g too 
Il'lrrowly upon the Separation Convention of 1924, therefore, we hope, Sir, 
thllt having regard to the fact that the Secretary of State has expressed 
himself in that same despatch as anxious to place the Railways on a suund 

~ ~  and as now he has agreed to a slight modification of the Order in 
C,mncil, passed as a result of the recommendations of Sir Otto ~  

he will not stand too much on the letter of the agreement but will see his 
way .clear to agree to some reasona:ble revision of the Separation Conven-
tion of 1924. I do not propose, Sir, to go into that matter now as it is 
neither the time nor the place for it, but I should just like, briefly, to 
indicate that we, on these Benches, do not mean by agreeing to the Separa-
tion Convention that the Central Government should get much les.e; than 
it 1S likely to get nOW ; far from it. What We wani, Sk, is, very muc.h 
what my friend, Dr. Ziauddin, has pointed out. There should be no acctl-
nmlation of debts against the Railwayls ~  bad times, and in good times, 
Gut of the surplus which 'will accrue after the Railways have met all their 
ol·dina·ry running and other expenses, they should be able to keep for them-
seives a certain percentage which they will be able to place to ReSP.!"ve to 
Irl:-et various contingencies, as was 80 ably explained by my Honourable 
{rIcnd. 

_As to the question what the percentage,.should be, on that, Sir, we, 
on t.Jlese Benches, have not made up our minqs" The reason why w(> slr.ould 
bavc liked to see the wri1:ing off of botb. ~ items, approximately, 31 
f'l'ores, i,n eaeh case, linked up to the ~~  for an early revision of tlie 
~  Convention of 1924, is that 'we do feel that this is an extJ't'llIely 
lpportant matter, and it is absolutely vital, we believe, in the best interest"! 
~  morely of the Railways and of the Centra-l Government, but also of ~ 
pro.mces, who hope to gain so much in due COurse from their share of tlie 
m('ome-tax, that the railway contribution to the Centre should be as stable 
ii/]. ~ is ~  to make it. Naturally, you cannot provide against aU 
wntmgencles ; you cannot provide absolutely against years of depression 

~ so on, but to some extent you can make provision by allowing the 
~  out· of the surplus that will accrue to build up a reserve which 
will ~ ~  them to. do ~  we should call in busine-.8S building uJlan 
cquahsabon fund ;  m thIs ~  to· safeguard the· contribution to· the Cen-
tral R,evenue-sand also to meet expenses which would be in the nature of 
,t ~  ,. or topro,?de again&t the misfortune of having to. (!ut 
wanes or wages, ete. Sll", we support the Resolution. 
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Sir, this is a very serious matter. The Resolution of the.Ilonourable t.he 
Finance Member seeks to write-off a large sum of ~  which if! Ih,l.e 
',0 the general revenues of India from the railways. 
, The HonourableBir James Grigg: I think the Honourable Member 
is under a misapprehension. That was the original Resolution, but thi. 
(lne is only to declare a moratorium, and not to write o'lf. 

. Dr. P. N. Banerje&: I stand corrected. The amended Resolution 
seekb to postpone the payment of a large sum of money which is uue 
hom the railways to the general revenues of the country. I de!-.irc, in 
this connection, to allude very briefly to the history of the separation of 
t'be railway finance from the general finance. The objects with which 
wi" separation was made were made clear in the Resolution whieh was 
moved by Sir Charles Innes in the Legislative Assembly on the 31'd 
lIarch, 1924. The preamble ran thus : 
,. This Assembly recommends to the Governor Genera.l in Council that in order 

to relieve the general budget from the violent fluctuations ,ea.used by the incorporation 
t.herein of the railway estimates and to enable the railways to carry out continuous 
r,ailway policy based upon the necessity of making a Idefinite return over a period of 
::years to the State on the capital expended on railways." 

So, there were two points emphasised in this preamble. Th{" fil'st 
o-np. was to relieve the General Budget from violent fluctuations, and the 
seevnd was to make a definite return over a period of years. How have 
thehe two objects been fulfilled? Violent fluctuations, of course, are not 
thel(', but has the general exchange gained anything during the IDst 
lieHn years 7 No payment has, been made although, in this preamhle, 
it was made very clear and the Assembly was assured to the fuHest ex-
tOlDt that the return would be made year after year. The Memberil oi 
the then Assembly entertained very great doubts about the ultlluate 
eircct of this Resolution and the matter was, first of all, referrecl to a 
C{lmmlttee and this Committee again referred some of the detail" cou-
1lE;,.j,ed with this matter to a Sub-Committee. The whole thing was ~

poncd from March till September, 1924. In the meantime, a sort ~ com-
promise was arrived at. What were the terms of the compromise 1 In 
the first place, originally, it ,was proposed that the fixed contribution 
sh·:mld amount to five-sixths! tW one per cent. Now the Government WclS 
'willmg to increase it to ~  cent. Secondly, it was feared by many 
:Members of the Assembly ~  the control of the Assembly over railway 
fina!lces would not be as great as before, and, for this, an assurance wag 
riYen that the Assembly would retain fulf control over railway finance. 
Thirdly, an amendment was accepted to the effect that the railway ser-
";ir't's would be Indianised at a very rapid pace and Indians would. le 
sl'pointed as Members of the Railway Board. In view of these concp-s-
'Si"ns which were made, the Assembly accepted the Resolution in a. mc,di-
tit'd form. This, in brief, is the history of the separation of railway 
fi.i8.nCe from general finance. 

Now, have these terms of compromise been kept' I hAve already 
pointed COllt that during the last seven years the contributio. has not 
~  paid. Secondly. with regard to the control of the Legislature over 
railway finance, we all know that a Statutory Railway.Authority is ~  

to be appointed and the ~  will lose its control ~  

Tailway finance. ABregardsthe-'tllird: term· of oompromise, namely, 
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lndianisation, we all know that Indianisation has not proceeded at a. 
rapid pace. Whenever experts are required, they' are' imported from 
blnoad, and, at the present moment, there is no Indian as a memcer of 
ti>P. Railway Board. 

The Honourable the Finance Member told us, only an hour ago, that 
a fresh compromise has been arrived at here. Whp were the partIes to 
thIs compromise Y  I gave notice of an amendment, but I do not know 
of any compromise. My Leader, Mr. Aney, does notkno.w of any com-
promise. Who, then, were the parties to this compromise to whIch the 
B oDourable the Finance Member alluded , 

Ca.ptain Sardar Sir Sher Muba.mmad Khan (Nominated Non-011ieial): 
:Mr. Aney was not here. 

Dr. P. N. Ba.nerjea: Has he left Simla T 

Another Honourable Member : He was not on the spot. 

Dr. P. N. Banerjea. :  I pause for a reply from the Honourable the 
~  Member. Who were the parties to this compromise f No repll 

is fo,-thcoming, and, therefore, I must take it ~ no compromise has 
b\!eD arrived at to which all Groups agreed. Then, what are the terms 
of this compromise' I admit that the Resolution in its amended form is 
hil improvement on the original Resolution of which notice was given. 
If that be tbecompromise, well, I think there has been some improve-
ment, but not that anything substantial has been gained. It has ~  

~  by the Honourable the Finance Member that the Acworth Co'n-
mittee did not contemplate the payment of any contribution from the 
railways to the general finances in future. That may be true, but every-
body in this House har; condemned the Acworth CommittM'sReport. 
That Report is extremely unsatisfactory and we must not base any COIl-
cluf.iollS ,on that Report. The Resolution, as it standS at present, speaks 
of postponement, but my Honourable friend, Sir James Grigg, ~  hl""o 
words ; he used the word " cancellation" as well as the word " mora-
TOrium". What his exact intention is I do not know. If this Re!lolu-
tion merely seeks to postpone consideration of the question of contribu-
tiuJl for some time, wilJ he assure us that >in the next Budget he will 
demand this contribution from the railways to general ~  IT 
nl)t, I do not see where the compromise comes. Even as it is there is a 
great deal of loss Rnd injustice to thel'Indian taxpayer, a'nd I must 
recGrfl my protest against the decision. . 

Some Honoura.ble Members : Let the question be now put. 

Mr. Deputy President (Mr. Akhil Chandra Datta) : .The qu.estion 
is : 

" That the question be now put." 

The motion was adopted. 

The Honourable Sir James. Grigg: I suppose that on the whole I 
8 P.M. cannot complain about the reception by the House 

generally of what I called my small effort at responsive-
~  altJ;ough, both the Leaders of . the Congress and the Congress 
Nati'Onahst. i>arty have ~ ~  srn,all eOlnplaints. In the case of 
lIr. Aney, as far as I could follow'his complaint,iLwM entirely directed 



LBGJBLA.TlVE .A88EllBLY. [7'!1l OCT. 1937. 

[Sir James Grigg.]. _.. 

to the Resolution which I put down lastSes&iori and not this Resolution 
at all and, anyhow, I think his point was that though contributions to the 
depreciation fund might be cancelled, it was very wrong to cancel th_e 
contributions to the Central Government. I might reassure him if I tell 
him that for a great many years  to come the effect of a proposal of that 
(iort would be precisely the same as the proposal that I have now put on 
the paper, so that I do not think he can base any large case for a hardship 
on the. Indian taxpayers on the difference between this Resolution and the 
one which he would like to see. As regards the Leader of the Opposition, 
1 think his first slight acerbity was to complain that I had restated my 
position at all. Well, I restated it in one . .sentence, which was a great 
deal more briefly than anyone else did. I do not think he can make much 
of that. Then he made a homily, a brief one, which was more or less to 
the effect that if only on every question I give up my view and accept his 
view I should never get any trouble in this House. I wonder if he is 
quite sure about that. I heard from Dr. Banerjea a few nlmblings of a 
controversy which agitated this House a few days ago. It was com-
plained bitterly that the Government and the Congress had come t{) an 
understanding. So, not only am I unable to accept his suggestion, I am 
not even able to accept it as univer&ally true. Sir, I must apologise to the 
European Group for having, unintentionally, misrepresented what 1 
thought was their attitude towards the original Resolution put down 
last Session on this subject and I gather that on the. whole their attitude is 
to agree with my original ~  that both these Bets of debts should 
b,. cancelled ..... . 

lIIr. I. Saty&m.urti : That is not the view of the House. 

"!'he Honoura.ble Sir James Grigg: ....... but they added as I, 
proviso that the convention which regulates the financial relation between 
the Central Government and the Railways &hould be revised. Well, Sir, 
On that, I do agree very definitely with the European Group that it would 
be a wise thing for the railways to accumulate reserves and there is, in 
my mind too, a certain fear lem the process of building up reserves, which 
is after all taking a long view. of railway finances, should be abandoned 
fur the short view of extracting the greatest possible benefit to the Central 
Exchequer but I think the European Group will agree with me that there 
has not been very much eyidence among the spe,akerEI who spoke today 
that a convention which emphasized mQre the .building . up of reserves and 
les.'> the payment of contributions to the Central Exchequer would receive 
the approval of a majority of Membel"B of this House. Sir, I do not 
think I need deal with any of the other points that were raised and I 
commend the Resolution for the acceptance of the House. 

Mr. Deputy President (Mr. Akhil Chandra Datta): The quE'.lltion 
is : 

.." 

" That this ASIIembly recommends to the Gpvernor ~  in Council that -railway 
revepues be declared not lia.ble, ~  the 1st April, 1940, or before the fixation 
under tection 187 (1) of the Government of India Act, 19S5,of the Bum therein 
ref_ned to. wlilchever is earH .. r. ·to repay to the Depreciation Be·serVeFund ,mUD-
tained fpr Indiau £tat,e-owned. raiIwa,.8, ~  ou.t$lmding. on thel,t April, 193'1,· 
~ 'oanll taken trom the ~  t" (meet railw:ay ~~ or to .pay to general ~  

.  • '.' .-• r  , • " • ,._ • .' .• • ~ 
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any COl!.trihutionll due under the Resolution of this Allllembly of the 20th S!,ptem:t>er, 
1924, in respect of the period begimring on the late April, 1931, \IIJld ending on the Blst 
lIarch, '1931." -

The motion was adopted. 

[At this stage, Mr. Presiclent (The Honourable Sir Abdur RahiIQ.) 
resumed the Chair.] 

The BOJlolU'able lir James Grigg (Finance ~ . -: ,I -do -~  
think that there would be any very great advantage lD movlDg the motion 
relating to the Public Accounts Committee beeause of the short time left 
to-us for discussion. Therefore, with your ~  I do not move that, 
but I go straight oil to move the Excess Grants. 

DEMANDS FOR EXCESS GRANTS FOR 1935-36. 

INDIAN 'POSTS AND TELEGRAPHS DEPARTMENT. 

The Honourable Sir James Grigg (Finance Memb,er) : Sir, 1 
move: 
" That an ~  grant of Rs. 2,12,734 be voted by the Assembly.to regularifJll the 

expenditure chargeable to revenueaetually incurred in excellll of ,the voted grant in the 
year 1935-36, in respect of ' Indian Posts and Telegraphs Department '." 

111'. President (The H()nourable Sir· Abdur Rahi1q): Motion 
moved: 
" That an excess gra.nt of Re. 2,12,734 be voted by the Allllembly to regula.riIIe the 

expenditure chargeable to revenue actually incurred in excess of the voted grant in the 
yea.r 1935·36, in respect of ' Indian Posts and Telegraphs Department '." 

lIIr. Kohan La.l 8akaeDa. (Lucknow Division: Non-Muhammadan 
Rural) :  I have an amendment to this motion. 

lIIr. President (The Honourable Sir Abdur Rahim) : You cannot 
rai.se any question of policy on this motion. 

lIIr. S. Satyam.urti (Madras City: Non-Muhammadan Urban): 
Under Rule 49, an excess grant is to be treated as an ordinary grant. 

- ' 

Mr. President (The Honourable Sir Abdur Rahim) : It is a well 
established rule of this House that when a demand is made for an excess 
grant, no question of policy can be discussed. 

Mr. S. Satyamurti : May I make a suggestion on that' I looked 
• up May'8 Parliamentary Practice. The po.sition is this. If my frie;nd, 
the Finance Member; can prove to your satisfaction that the two lakhs odd, 
he is now asking for, does not cover the subject sought to be discussed by 
Mr. Mohan Lal Saksena, then the amendment is out of order. If, for 
example, this excess grant has nothing to do with the question of the 
Government of India insuring goo& indented from foreign countries with 
foreign companies. tht:'n I quite agree that. the amendment should not be 
moved. If it has, then I submit it is in order. 

_ '!'he Honourable Sir lames Grigg: Sir, 1 do -not ~  whether 
YQU would Wish to ,give y-our ruling on that narrow point. _ but if so, jf you 
w.i1l look at page 2 of the Report:of tht:' Public Aceounts Committee for 
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1935-36, you will see in regard to this vote that the exceBEi was mainlydu8 
to penaionary charges. As this was the first year in which ~ and 
Telegraphs Department were taking the actual pensionary ~ instead 
of contributions, estimating was difficult. That is one point, and the other 
point is that, to all intents and purposes, the Government of India d() not 
insure either 'With Indian or foreign companies. 

JIr. President (The Honourable Sir Abdur Rahim) : What is the 
meaning of " raising the question of the Government of India insuring 
goodB indented from foreign countries with Indian companies'" -

Mr. Mohan La1 SakBena: You might remember, Sir, that on the 
floor of the House when my friend, Mr. Satyamurti, asked the Honourable 
the Law Member to give an assurance that the Government of India would 
insure with Indian companies, the Honourable the Law Member had stated 
that the Government of India had nothing to insure. But my informa-
-tion is that it was not correct. As a matter of fact I believe that goods 
indented for the railways and the posts and telegraphs from ~  

countries are jnsured and generally insured with foreign companies. So 
I wanted tu raise that question. 

Mr. President (The Honourable Sir Abdur Rahim).: B1!t this is in 
connection with pensionary charges , 

Mr. Mohan Lal .ksena: Under the circumstances, 1 adinit it is 
not in order, Sir. (IJaughter.) 

Mr. President (The Honourable Sir Abdur Rahim) : The question 
is: 

" That anexces8 grant Qf.Rs. 2.12,734 be voted by the·ABlIembly to regularille the 
eXpenditure chargeable to revenue actually incurred in excess of the voted grant in the 
:rear 1935-36, in respect of ' Indian Posts and Telegraphs Department '." 

The motion was adopted: 

INTEREST ON MISCELLANEOUS OBLIGATIONS. 

The Honourable Sir James Grigg: Sir, I move: 
" That an excess grant of Rs. 50,358 be voted by the ,Assembly to regularise the 

expenditure chargeable to revenue actually incurred in excess of the voted grant in the 
year 1935-36 in respect of ' Interest on Miscellaneous Obligations '." 

Mr. President (The Honourable ~  Abdur Rahim) : The question 
is: 

" Tha.t a.n excess grant of Rs. 50,358 be voted by the ,Assembly to regularise the 
expenditure e.hargeable to revenue actually incurred in excess of the voted grant in the 
ye4r 1935-36 in respect of ' Interest on Miscellaneous Obligations '." 

The motion was adopted. 

EXECUTIVE COUNCIIJ. 

The Honourable Sir James Grigg: Sir, I more: .. , c, 

" That an exeess grant of B8. 10,381 be voted by the Aaaembly to ~ .  ·the 
~  ~  to revenue actuall:v incurre.din ~  of the ~ grant in the. 
~  1935·36 in respect of I Executive Connell '." 
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Sir, in order to save time alld to bring the facts' before your notice 
I may mention that the same paragraph of the Public Accounts Com-
mittee's Report to which I have already referred explained with regard 
to this grant that more expenditure was incurred on touring than could 
have been anticipated. So I do not think that neither a motion to censure 
the Government for perpetuating the Ottaowa Agreement nor a motion to 
discuss their non-compliance with rules in the matter of the' supply of 
Government publications to Members of the Central Legislature nor a 
motion to draw attention to my illegal and improper curtailme.nt of the 
p<rn ers and functions of the Standing Finance Committee would be in 
&rder. 

lIr. Mohan La1 Sakaena: Does it include allowances given to Sir 
Muhammad ·Zafrullah Khan in connection with his deputation to 
England Y 

The Honourable Sir James Grigg: That is for a different 
financial year entirely. 

Mr. President (The Honourable Sir Abdur Rahim): Motion 
Jll1)ved : 

" That an excess grant of Re. 10,381 be voted by the Assembly to regularise' the 
expenditure chargeable to revenue actually incurred in excess of the .voted grant in the 
year 1935·36 in respect of ' Executive Council '." 

Mr. S. Satyamurti : Sir, my motion is this : 
" That the demand for an exceBB grant under the head ' Executive Council ' be 

reduced by Rs. 100." 

and the object of my motion is "to censure the Government for perpetuating 
Ottawa and for refusing to consult and abide by the verdict of the 
Al>sembly before arriving at any agreement for replacing Ottawa ". 
Sir ~ Ottawa Agreement was denounced in the Delhi Session, of this 
particular financial year ; therefore, so far as the time is concerned. I 
am perfectly within the limits of this grant. Sir, you will notice that 
the salaries of the Members of the, Executive Council are non-votnhle, 
their allowances are non-votable, and what comes before US is their 
stenographers, and so on. 

The Honourable Sir James Grigg: 1935-36 , 

Mr. S. ~  That is the year when Ottawa was denounl!ed. 

The Honourable Sir James Grigg: It was donounced in 1936-17 
and not in 1935-36. 

Mr. S. Satyamurti : It was the Budget Session of that year. 

The Honourable Sir James Grigg: " Six months' notice ". 

Mr. S. Satyamurti: I submit, Sir, that as far as I remember, this 
Ottawa was denounced during the financial year for which the excess 
grant is asked for. Sir, 80 far as the. Executive· Council is concerned we 
can criticize their policy only under such items as the pa.y of their 
stenographel'Sand their touring expeiises.· Their salaries' and their 
allowances do not come before u.s for voting at all, and, if my Honcmrable 
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[Mr. S. Satyamurti.] 
frilIDds go about touring and then want me to vote"the ex-eess, I refuse to 
do that. I r.uhmit I am using an ~  in favOur of the pOBition thaJ 
~  Government cannot argue nOw that it is outside the scope of the excet:iS 
demand, when they refuse to carry out the verdict of the Honae and they 
:p,ow ask us. to vote increased money within the very narrow limits ~ 

which the House can function. 

1Ir. President (The Honourable Sir Abdur Rahim) : It is a ques-
tion of policy : that cannot be raised. .. 

Mr. S. Satyamuni : It is not a question of policY, Sir; I am 
rl;liBing a specific question. : .... 

Mr. President (The Honourable Sir Abdur Rahim) : I rule that 
the amendment is out of order. 

Mr. S. Satyamuni : Very well, Sir, I will tOW spea,!t ~  the 
motion of my Honourable friend, the Finance Member. I oppoae this 
motion. I do not see why ther.e Honourable gentlemen should go about 
iauring allover the coUntry when they turn a deaf ear M' every vo-te of 
this House. We are here the elected representatives of the people, we 
come here and tell you what you ought to do and what you ought not to 
do, you turn a deaf ear to all that we say, and yet you want to go about 
in big saloons and making friends and making enemies as you go about ; 
and then you 88k us to vote extra money for the touring of the Executive 
Couneil Members, after you have behaved in this manner of irresponsive-
ness to every vote that we pass. Sir, they do not deserve a single pie on 
this occasion and I oppose this grant and ask the House to turn it down. 
(Hear, hear.) 

Mr. M. Ananthasayanam Ayyanga.r (Madras ceded Districts and 
Chittoor : Non-Muhammadan Rural) : Sir, this item of expenditure in-
cludes, I am sure, expenditure incurred by the Honourable the Finance 
Membe,r on tours undertaken to gather information and opinion 
throughout the length and breadth of this country. Sir, while we are 
ele"ted. by this Hon6urable House . to be their representatives on the 
Standing Finance Committee, and while we offer advice to the Honour-
able the Finance Member, he throws all that to the winds and he tries 
to gather opinion throughont the length and breadth of this country 
~  spending more money than has already been "oted, but 
we say that could have served really no useful purpose, Sir, why does 
he encroach upon the' powers and functions of that Committee ·7· He 
utters platitudes and says that he is going to convert these Committees 
into committees after the parliamentary pattern, to help in framing the 
Budget, to help in suggesting ways and means to retrench . expenditure, 
and so on. That i!'! ~  he said at. the outseJ, ~  ~~  is why he said 
that he will move a Resolution recommending e:lilargementcif the 
functions of that Committee, and we have l:>een looking ~ tQ that. 
Sir, he seeks to gather information from other quarters altbough the 
requisite information and the prnper . opinion is available.to hiIp. already 
through the elected . ~  of the· people .. On. all these 
grounds, therefore, Sir; I say ~  this ~ ~  grant. o\!ght not ~  
y()ted. .  . 
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'!'he BODOurable Ii.r J&mes Grigg: Sir, I do not think I need reply 
at any very great length to the contentions which have just been raised. 
I again ask pardon for quoting from the Report of the Public Accounts 
Committee and I propose to quote two passage&-{)ne on page 3 and 
One on page 7. The one on page 3 is this : 

, , We recommend that the necell8a1"y excess grants be voted by the Legislative 
ABBembly.' 'I 

'l'he quotation from page 7 coIisists of the words: "S. Satya-
murti". (Laughter.) 

Prof. N. G. Ranga. (Guntur cum Nellore.: Non-Muhammadan 
nura!) : Sir, it is true that the Public Accounts Committee ..... . 

The Honourable Sir James Grigg: It is also signed by Prof. N. G. 
Ranga. 

Prof. N. G. Ranga : It is true that the Public Accounts Committee 
of which my Honourable friend, Mr. Satyamurti, Mr. B. Das, Sardar 
JogelJdrd Singh and myself are the Members, from our Party, recom-
mended that this excess grant should be accepted by the House, but at 
the same time we have reserved our opinion in regard to the manner in 
which these Executive Councillors have been roaming about the 
eountry, wasting the public money. 

Mr. President (The Honourable Sir Abdur Rahim): ~  it 
appear in the report? 

Prof. N. G. Ranga. : No, Sir. We thought that it was only a formal 
excess and, therefore, it was right on the part of the House to ~ it. 
But when we come to the whole policy underlying these tours, it is 
legitimate for any Member of this House to rise in his seat and pro-
test against the manner in which these Executive Councillors have 
been behaving themselves ill this country. In this connection, I want 
to take one point. Weare told that the Honourable the Finance Mem-
ber pays a sort of annual visit to Bombay' in order to keep himself in 
tOllch with the commercial interests there and I think the Indnstries 
Member also tries to keep himself in touch with the industrialists in 
Bomuay, Calcutta and other places once a year. Some of the Members l'i' 
the KH'CU tive Council also try to address the annual gathering of the 
Indian Merchants Chamber. If they have taken so much pain to as-
certain the views and opinions of the commercial interests in· this 
LOuntry, I would like to know why they have so far failed to take into 

• their confidence the various labOl:\r organisations and various Kisaa 
Sabhas all over the country. They have not tried till now to get into 
touch with any labour ~ ~  or with the Sabhas of the Kisans 
and Ma7.durs in this country, who for'In part of the overwhelming 
majority of the population of this country. 

Mr. Sri Pra.ka.sa. (Allahabad and ·Jhansi Divisions: Non Muham-
madl\n Rural) : When labourers carry their luggage at the railway 
stations, they come in contact with them' 

Prof. N. G. Jta.nga: And they get agitated over them. even when 
they have served them. It is for this failure, among so many-other 
omissions of theirs, not to get into touch with the masses of this country 
through their ~  that I recommend to the House to tht'o* 
out this particular grant. 
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~. President (The ~  Abd,ur Rahim) :" ~. ~  
. is : " ., "; ","" '.. : ..... , -". ." 

" T'hat an excess grant of Rs. 10,381 be voted by the Assembly to regularise the 
expenditure chargeable to revenue actually incurred in excess of the voted grant in the.. 
year 1935-36 in respect of ' Executive Council'." ." 

The motion was adopted. 

LEGISLATIVE ASSEMBLY AND LEGISLATIVE .AssEMBLY ~ 

The Honourable Sir James Grigg: Sir, I move: 
" That an excess grant of RH. 13,556 be voted by the Assembly to regularise the-

expenditure chargeable to revenue actually incurred in excess of the voted grant in the 
year 1935-36 in respect of 'Legislative Assembly and Legislative A88embly Depart-
ment '." 

In order to save time, I may point out that the two cut motions. 
relate to a year other than the year now under discussi()n. 

Mr, President (The IIonourable Sir Abdur Rahim) : Motion moved ~ 

" That an excess grant of RH. 13,556 be voted by the Assembly to regularise the 
expenditure chargeable to revenue actually incurred in excess of the voted grant in the 
year 1935-36 in respect of 'Legislative Assembly and Legislative Assembly Depart. 
ment '." 

The amendments are quite out of order. 

Mr. President (The Honourable Sir Abdur Rahim) ~ The question 
is 

" That an excess grant of RH. 13,556 be voted by the Assembly to regularise the 
expenditure chargeable to revenue actually incurred in Excess of the voted grant in the 
year 1935-36 in respect of 'Legislative Assembly and Legislative Auembly Depart-
ment '." 

The motion was adopted. 

PuBLIo SmVIOE COMMISSION. 

The Honourable Sir James Grigg: Sir, I move: 

,. That an excess grant of RH. 605 be voted by the Assembly to regularise the-
expenditure chargeable to revenue actually incurred in excess of the voted grant in the 
year 1935-36 in respect of ' Public Serviee Commission '." 

lttr. President (The Honourable Sir Abdur Rahim) : The question 
is: 

., That an excess grant of Re. 605 be voted by the Assembly to regularise the 
expenditure chargeable to revenue actually incurred in excess of the voted ~  in the 
year 1935-86 in respect of • Public Serviee Commillsion '." 

The motion was adopted. 

LA 

LIGHT ~ AND LIGBTSHIPS, 

. The Honourable Sir James Grigg: Sir, I .~ 
, . 

,. That an e2:eeB& grant of :ea. 6,405 be voted by the A_mbly to regularise thit 
expeaditureeha.rgea.ble tip revenue actually incurred in excellS of the voted grant ilL 
the year 1935-36 in respect of • Lighthcl1l1eB and LightBhips '." 
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Mr. President (The Honourable Sir Abdur . ~  ~  

is: 
" That an excess grant, of &.6,405 be voted by the Assembly to regularise the 

expenditure ,chargeable to revenue actually incurred in ~ of the voted grant iD., 
the year 1935·36 in respect of ' Lighthouses and Lightships '." 

The motion was adopted. 

MINES. 

The Honourable Sir James Grigg: Sir, I move: 
" That an exc_ grant of &. 815 be voted by the Assembly to regularise the 

expenditure chargeable to revenue actually incurred in excess of the v'Jted grant in the 
year 1935·36 in respect of ' Mines '." 

Mr. President (The Honourable Sir Abdur RahiIQ) : The question 
is : 

" That an exc_ grant of Re. 815 be voted by the Assembly to regularise the 
e-q>enditure chargeable to revenue actually incurred in excess of the voted grant in the 
year 1935-36 in respect of ' Mines '." 

'£he motion was adopted. 

MEDICAL SERVICES. 

The Honourable Sir James Grigg: Sir, I move : 

" That an excess grant of Re. 2,714 be voted by the Assembly to regularise the 
expenditure, chargeable to revenue actuaily incurred in excess of the voted grant in the 
year 1935-36 in respect of ' Medical Services '." 

Here, too, I think I am correct in saying that 
iniquity for which Mr. Saksena wishes to censure 
occurred in a year other than the year of account. 

!'tIr. President (The HonoUl'able Sir Abdur 
moved: 

the particular 
the Government 

Rahim) : Motion 

" That an ~ grant of Re. 2,714 be voted by the Assembly to regulariae the 
expenditure, chargeable to revenue actually incurred in excess of the voted grant in the 
year 1935·36 in respect of ' Medieal Semces '." 

The amend.,ment is out of order. 

Mr. President (The Honourable Sir Abdur Rahim) : The question 
)8' : 

" :t'hat an eXCB88 grant of Re. 2,714 be voted by the Assembly to regu<arise the 
expenditure ~  revenue actually incurred in exce88 of the voted grant in the 
year 1935·36 in respect of ' Medical Semces '." 

The motion was adopted. 

CmNSUB. 

The HOJlO11l'&ble Sir James .Grigg.: .Sir, -I move: 

" That an exCeu grant of Re. 644 be voted, by the Assembly to regularisethe 
expenditure ehargea.b1e· to revenue actually incurred in exCBIIS 01 the voted grant in the 
year 1935-88 in rNpBCt of ' o.n.ua '." .  . 
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.... PreItd.eJn (The Honourable Sir Abdur Rahim) : The question 
is: 

•• That an exeeaa grant of Be. 644 be voted by the A.nembly to replarise the 
expenditure chargeable to ~  actually/incurred in exeeu of the voted grant in the 
year 1935·36 in respeet of • 0el1IUI '." 

The motion was adopted. 

EMIGRATION-EXTERNAL. 

The Honoura.ble Sir James Grigg: Sir, I move: 
II That an excess grant of Rs. 11,464 be voted by the Assembly to, regularise the 

expenditure chargeable to revenue actually inClll"red in excess of the voted grant in the 
year 1935·36 in respect of I' Emigration-External '." 

Mr. President (The Honourable Sir Abdur Rahim): Motion 
moved: 
., That an excess grant of Rs. 11,464 be voted by the Assembly to. regularise the 

expenditure chargeable to revenue actually incurred in excess of the voted grant in the 
year 1935·36 in respect of,' Emigration-External '." 

There in an amendment in the name of Mr. Mohan Lal Sakscna. 
He wishes to reduce the grant by Rs. 100 in order to discuss the ques-
tion of Indians in South Africa. That is out of order. 

Mr. Mohan La.! Sa.ksena: This excess grant relates to expenditure 
in South Africa. 

Mr. President (The Honourable Sir Abdur Rahim) :  I quite under-
stand that, but no question of policy can be discussed now. 

The question is : 
" That an excess grant of Rs. 11,464 be voted by the Assembly to, regularise the 

expenditure chargeable to revenue actua.lly incurred in excess of the voted grant in the 
year 1935·36 in respect of,' Emigration-External'." 

The motion was adopted. 

REFuNDS. 

The Honourable Sir Ja.mes Grigg: Sir, I beg to move: 
" That an excess grant of Rs. 1,68,038 be voted by the Assembly to regularise the 

expenditure chargeable to revenue actually incurred in excess of the vot.ed grant in the 
year 1935·36 in respect of ' Refunds '." 

is: 
Mr. President (The Honourable Sir Abdur Rahim) : The question 

.. That an excess grant of Rs. 1,68,038 be voted by the Assembly to regularise the 
expenditure chargeable to revenue actually ineurred in excess of the voUld grant ,in the 
year 1935·36 in respect of ' Refunds '." 

The motion was adopted. 

DELm. 

'!'he Honourable Sir Ja.mes.Origg: Sif', I beg-to move t 
II That an excess grant of RI. 10,118 lbe voted by the A_bly to regulari8e the 

expenditure chargeable to revenue aetuaDy incurred in exeetIIJ of the voted grant in the 
year 1935·36 in respect of • Delhi '." , 
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1Ir. President (The Honourable Sir Abdur Rahim) : Motion moved : 
" Tb,at an 6XC688 grant of Ba. 10,118 be 'voted by the ABsemblyto" reguIarlse the 

expenditure chargeable to revenue actually incurred in excess of the voted grant in the 
y_r 1935-36 in respect of ' Delhi '." 

m:r .•. Aaaf Ali (Delhi: General) : I have got an amendment in m1 
name. 

Mr. President (The Honourable Sir Abdur Rahim) : The Honourable 
Member wants to discuss a question of policy. It is on the same footing 
aa tbe other amendments and, therefore, it is out of order. 

Mr. M. Asa.f Ali : I want some sort of explanation as regards the 
expenditure where and how it has been incurred in excess of the amount 
voted by the Assembly. I should like to draw the ~  of tile 
Chair to the fact that this happens to be the only Legislaure fOr Delhi 
Provillce where the grievances can be ventilated and year after year 
for the last three years, I have not been able to say what happens tQ 
Delhi There are various reasons for that. I sha1,l certainly take 
my chance next time. 

Mr. President (The Honourable Sir Abdur Rahim) : The Honourable 
Member again seeks to raise the question of policy. 

Mr. M. Asaf Ali : I have several times tabled amendments but they 
hll ve all been crowded out unfortunately. 

Mr. President (The Honourable Sir Abdur Rahim) : In that case it 
is for ttl' Honourable Member to come to some arrangement with his own 
party and with the other parties so that the question relating to Delhi 
may be raised. 

Mr. M. Asa.f Ali : I would certainly take my chance during the ned 
Budget Session and I promise the Honourable Members on the Treasury 
Benches to put them on their trial. In the meanwhile may I know how 
this expenditure has been incurred and in what respect. 

The Honourable Sir James Grigg: I am very sorry that owing to 
my absence from India I could not preside over the Public Accoun",s 
Committee this time and I notice that though the Public Accounts Com-
mittee has given explanation in the case of a great many items, they 
did not attribute very much importance to this particular excess becansfl 
I can find no explanation for it at all. Presumably, before they decided 
to reeomml'nd that the excess grant should be voted by the Legislative 
• Assembly they, on the advice of the Auditor General, must have satisfied 
themselves that the expenditure was legitimate. 

Mr. President (The Honourable Sir Abdur Rahim) : The Honoruabltl 
)Iember Mr. Asaf Ali must then enquire of the Members of the PubhCl 
Accounts Committee. -

Mr. M. Asa.f ·Ali : If I may just say a word, I have made careful 
enquiries from the Deputy Leader of my Party who happens to be a 
~  of the Public Accounts Committee and I have also enquired 
from other Honourable Members of the Public Accounts Committee and 
they tell me that they have had absolutely no explanation to ofter. Ii 
is 1m extraordinary thing. 
U42LAD E 
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The .Bonourable . $r ~ Grigg ;  I cannot ~  that his <;oilea-
gues on the Public Accounts Committee made this recommendation in 
complete neglect of their responsibilities. I cannot imagine that. 

Mr. M. Asa.f Ali : Since the Honourable the Finance Member was 
presiding over the proceedings of the Public Accounts Oommittee, I only 
want some explanation from him. . 

. The Honourable Sir James Grigg: I did not preside over the Com-
mittee. 

Mr. M. S. Aney (Berar : Non-Muhammadan) : Sir, if no information 
is forthcoming either from the Chairman of the CODlmittee or from any 
of the 'locuments published, then what is the data on which this House is 
expected to satisfy itself before giving its vote. 

An Honourable Member : Blind faith. 

Mr. M. S. Aney : Faith in whom' Weare prepared to put faith ~ 
the Chairman of the Committee if he knows anything about this and if 
he could explain it. He says he has no explanation to offer. 

Dr. Ziauddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural) : May I point out that all these thIngs are given in ~ 
revort of the Public Accounts Committee'for 1935-36 and in the evidence 
volume that has been supplied to the Honourable Member. 

Mr. M. S. Aney : It is not there. 

Dr. Ziauddin Ahmad : Copies have already. been supplied to HonoUI-
able Members. 

. The Honourable Sir James Grigg : In the Appropriation Accounts 
the explanation is given in great detail. There are two items which 
more than account for the excess. It is on page 326. Under one item 
leave ~  of officers transferred to the Punjab-debits were not 
anticipated. Another item on page 328. There appear to be two notes· 
and I am not quite sure which is the right explanation. One is reduction 
of population in jails-postponement of purchase of certain tools anel 
fall in price of foodstuffs. That cannot be the right explanation and so 
it nlllf't be "unanticipated debits for purchases in the previous year 
adjusted after the close of the financial year, 1935-36 ". 

Mr. President (The Honourable Sir Abdur Rahim) : The question 
is : 

" That an excess grant of Re. 10,718 be voted by the Assembly to regula rise the 
expenditure chargeable to revenue actually incurred in excess of the voted grant in the 
year 1935-36 in respect of • Delhi '." 

Tlw motion was adopted. 

J 
HYDERABAD. 

The Honoura.ble Sir James Grigg: Sir, I beg to move: 

.•• That an excess grant of Re. 1,594 be voted by the Assembly to regularise thl' 
~  chargeable to revenue actually incurred in exees! of the voted grant in ~ 

. . ~ 1935-36 in respect of • Hyderabad '." 
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Mi'. President (The Honourable Sir ~  Rahim) :. 'l'hequesti()u 
is: 

. (-if 

" 'l'hat an excess grant of Re. 1,594 be voted ;by the Assembly to regularise the 
expenditure chargeable to revenue actually incurred in excess of the voted grant in the 
year 1935-36 in respect of ' Hyderabad '." 

The motion was adopted. 

INTEREST FREE ADVANCES. 

The Honourable Sir James Grigg: Sir, I beg to move: 

" That an excess grant of Re. 2,69,613 be voted by the Assembly to regularise the 
disbursements actually made in e:xceBB of the ,oted grant in the yea, 1935-36 in respect 
of ' Interest Free Advances '." 

Mr. President (The Honourable Sir Abdur Rahim) : The question 
is : 

" That an excess grant of Re. 2,69,613 be voted by the Assembly to regularise the 
disbursements actually made in exceBB of the voted grant in the year 1935-36 in respect 
of ' Interest Free Advances '." 

'l']le motion was adopted. 

R.ur.w AY BOARD. 

Tho Honourable Sir James Grigg: Sir, I beg to move: 

" That an excess grant of Re. 13,928 be voted by the Assembly to regulariBe the 
expenditure  chargeable to railway revenue actually incurred in excess of the voted grant 
in the year 1935·36 in respect of ' Railway Board '." 

Mr. President (The Honourable Sir Abdur Rahim) : The question 
is : 

" That an excess grant of Re. 13,928 be voted by the Assembly to regularise the 
expenditure chargeable to railway revenue actually incurred in excess of the voted grant 
in the year 1935-36 in respect of ' Railway Board '." 

'l'he motion was adopted. 

. ... 

fu:roNDs. 

The Honourable Sir James Grigg: Sir, I beg to move : 

" That an excess grant of Re. 1,88,639 be voted by the ABBembly to ~  the-
expenditure chargeable to railway revenue actually incurred in exeeBB of thE' voted grant 
in the year 1935-36 in respect of ' Refunds '.'" 

Mr. President (The Honourable Sir Abdur Rahim) : The questIon 
)8 : 

" That an excess grant of Re. 1,88,639 be voted by the ABBembly to regularise th0 
expenditure chargeable to railway revenue actually incurred in excess of the voted grani. 
in the year 1935-36 in respect of ' Refunds '." 

The motion was adopted. 
L442LAD 

, 
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WoiIXINe ~  OJ' C.AB.BIAGE AND W AooN STocK. 

The Honourable Sir James Grigg: Sir, I beg to move: 
" That an exOO88 grant of Rs. 3,86,138 be voted by the Assembly to regularise the 

expenditure chargeable to railway revenue actually incurred in exooss of the voted 
grant in the year 1935·36 in respect of ' Working expenses-Maintenance of carriage 
and wagon stoek '." 

Mr. President (The Honourable Sir Abdur Rahim) : The question 
is : 

" That an excess grant of Rs. 3,86,138 be voted by the Assembly to regularise the 
eq,enditure chargeable to railway revenue actually incurred in exooss of the voted 
grant in the year 1935·36 in respect of ' Working expenses-Maintenance of carriage 
and wagon stock '." 

The motion was adopted. 

NEW CONSTRUCTION. 

The Honourable Sir James Grigg: Sir, I beg to move 
" That an excess grant of Rs. 3,01,375 be voted by the A88embly to regulari8e the 

expenditure chargeable to railway capital actually incurred in exooss of the voted 
grant in the year 1935·36 in respect of ' New Construction '." 

Mr. President (The Honourable Sir Abdur Rahim) : The question 
is : 
" That an excess grant of Rs' 3,01,375 be voted by the Assembly to regularise the 

expenditurp chargeable to railway capital actually incurred in excess of the voted 
grant ill the year 1935·36 in respect of ' New Construction '." 

-; 

The motion was adopted. 

The Honourable Sir James Grigg (Finance Member) : Sir, as there 
is only n quarter of an hour left, and as the next motion standing in my 
name cannot be finished in a quarter of an hour, I am willing, if it is the 
gent'ral wish of the House, not to move the motion, but to allow the House 
to utilise this time in discussing the private Members' Bills which appear 
next to it. 

Sir Muba.mmad Yakub (Rohilkund and Kumaon Divisions: Muham-
madan Rural) : Thank you. 

THE DFRGAH KHAWAJA SAHEB (AMENDMENT) BILl";. 

Dr. Ziauddin.Ahmad. (United Provinces Southern Divisions: Mohan .. -
madan Rural) : Sir, I beg to move: 

" That the Bill to amend the Durgah Khawaja Saheb Act, 1936, be taken into 
consideration. ' , 

There are no new facts. but only an improvement in language. Sir. 
I move. 
Mr. President (The Honourable Sir Abdur Rahim) : The question 

is : 
" That the Bill to amend the Durgah Khawaja liIaheb Act, 1936, be taken into 

consideration. ' , 

'1'}>" motion was adopted. 

('lanse 2 was added to ttle-Bill. 
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Mr. President (The Honourable Sir..AJ.Kiur Rahim) ~ ~ 
i. : 

" That clause 3 stand part of the Bill." 

Sir Muhammad Ya.kub (Rohilkund and Kumaon Divisions : ~ 

madan Rural) : Sir, I beg to move: 

" That ill. clause 3 of the Bill, in sub-section (1) (0) of the proposed section 5, 
for the word ' Board ' the word ' Committee ' be substituted." 

Mr_ President (The Honourable Sir Abdur Rahim) : Amendment 
moved: 

" That in clause 3 of the Bill, in sub-section (1) (0) of the proposed ~ 6. 
for the word ' Board ' the word ' Committee ' be substituted." 

Dr. Ziauddin Ahmad. : Sir, I accept the amendment. 

Mr. President (The Honourable Sir Abdur Rahim) : The question 
i. : 

" That in clauee 3 of the Bill, in sub-section (1) (0) of the proposed seetion 5, 
for the word ' Board ' the word ' Committee ' be substituted_" 

'l'hc motion was adopted. 

Sir M'uhaJDlnad Yakub: Sir, I beg to move 

., That in clause 3 of the Bill, in sub-section (1) (d) of the proposed section 5, 
for the word ' Board' the word ' Committee' be substituted." 

Mr. President (The Honourable Sir Abdur Rahim) -Amendment 
mO'ved : 

" That in clause 3 of the Bill, in sub-section (1) (d) of the proposed section 5. 
for the word ' Board ' the word ' Committee ' be substituted." 

Dr. Ziauddin Ahmad. : Sir, I accept the amendment. 

Mr. President (The Honourable Sir Abdur Rahim) : The question 
is: 

.. 
" That in clause 3 of the Bill, in sub-section (.l) (d) of the proposed section 5, 

for the word ' Board ' the word ' Committee ' be substituted." 

~ motion was adopted. 

Irfa.ulua Zafa.r Ali Khan (East Central Punjab: Muhammadan) : Sir, 
I lJeg to move : 

" That in clause S of the Bill, for clauses (6) to (0) of. sub-section (1) of tile 
• pJl8po!!ed section 5, the following clauses be substituted: 

, (6) eleven, not being persons residing within the limits of the Ajmer 
Municipality, shall be elected in the following manner, namely: 

(i) three by the MUBlim membeF8 of the Central Legislature; 

(U) one by the Muslim members of the Provincial Legislature af. Madras ; 

(iii) one by the Muslim members of the Provineial Legislature of Bombay; 

(i1l) one by the ~ membel'!l of the Provincial Legislature of Beng;U ; 

(t') one by the Muslim members of the Provincial Legislature of the United 
Provi1lC8l ; 

(1Ii) one by the Muslim members of the ~  A,.B8embly of the PunJah ; . 

(vii) one by the Muslim members of the Provill.cial LegiBlllturc of Bibar ; 
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(viti) one by the Muslim members of the Leg18latlve Assembly of the Nortb-

Weat Frontier Province ; and 

(u;) one by the Muslim members of the Legisla.tive ABBembly of Bind; 

(I) one shall be nominated by His Exalted Highness the Nizam. of Hyderab&d 
and Berar ; and 

(g) four shall be Sajjadanashins of the shrines of the Chishti order of Sufis 
eo-opted by the members of the Oommittee referred to in clauses (a) to 
(f) '." 

lIIr. President (The Honourable Sir Abdur Rahim): Amendment 
mOTed : 

" Tha.t in clause 3 of the Bill, for ~  (e) to (0) of sub-section (1) of the 
propo.ed lIection 5, the following clauses be Bubstituted : 

, (,,) eleven, not being persons residing within the limits of the Ajmer 
Municipality, shall be elected in the following manner, namely: 

(i) three by the Muslim members of the Central Legislature; 

(ti) one by the Muslim members of the Provincial Legislature of Madras ; 

(m) one by the Muslim members of the Provincial Legislature of Bombay; 

(ill) one by the :Muslim members of the Provincial Legislature of Bengal; 

(11) one by the Muslim members of the Provincial Legislature of the United 
Provinces; 

(m) one by the Muslim members of the Legislative Assembly of the Punjab ; 

(mi) one by the Muslim members of the Provincial Legislature of Bihar; 

(t;iii) one by the Muslim members of the Legislative Assembly of the North-
West Frontier Province ; and 

~  one by the Muslim members of the Legislative Assembly of Bind; 

(1) one shall be nominated by His Exalted Highne88 the Nizam of Hyderabad 
ILnd Berar ; and 

(g) four shall be Sajja.danashina of the shrines of the Chishti order of SuJla 
co-opted by the members of the Committee referred to in clauses (a) to 
(1) '." 

Mr. M. S. hey (Berar: Non-Muhammadan) : Sir, in the amendment 
which has been moved I find there is a clause which relates to His Exalted 
Highness the Nizam of Hyderabad being empowere_d to make a nomina-
tion. My point is whether this House is competent to make any recom-
mendation like that-that His Exalted Highness the Nizam shall make 
a nomination to any committee. Are we competent to adopt or pass any 
proposition of this nature' I wish either the Law Member or the 
Legislative Secretary will clear up this point. I thInk we are going out-
side our power in putting in this addition. I have got nothing more to 
say: let us have a committee appointed by us, but we are now calling 
upon a sovereign of an Indian State to make a nomination to a com-
mittee appointed by this House. .. 

Sir Muhammad Yalmb: Mr. President, may I say that we do not 
make it compulsory for His EDIted Highness to ~ any nomination. If 
Hill Exulted Highness choosellto nominate a member to this Durgah Com-
mittee hI' may, tb" worilin.a'is '" may". . . .. .  ' 
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Some Honourable Members: It is "'shall ". ' 

Sir Muhammad Yakub : So there is rio compulsion by the House. 

l4aulana Zafar Ali Xha.n : " Shall " may be changed into" JDa7 ". 

Dr. Ziauddin Abmad : I accept the amendment. 

Mr. President (The Honourable Sir Abdur Rahim) : The question 

. .. That in clause 3 of the Bill, for claU8e8 (<') to (0) of lub-eeetion (1) of tu 
propoaed section 5, the following claU8e8 be substituted: 

, (e) eleven, not being persons residing within the limite of the AjlRer 
Municipality, shall be elected in the following manner, namely: 

<i) three by the MuslinJ memberl of the Central LegiBlature ; 

(ii) one by the Muslim members of the Provincial Legislature of Mlldru ; 

(iii) one by the Muslim members of the Provincial Legislature of Bomb&1 ; 

(w) one by the Muslim members of the Provincial Legislature of Bengal; 

(II) one by the Muslim members of the Provineial Legislature of the United 
Provinces ; 

(vi) one by the Muslim members of the Legislative Assembly of the Punjab; 

(tlii) one by the Muslim momberll of the Provineial Legislature of Bihar ; 

(viii) one by the Muslim members of the Legislative ABSembly of the Nortk-
West Frontier Province; and 

(i:I;) one by the Muslim members of the Legislative A8Bembly of Sind; 

(I) one may be nominated by Hill Exalted Highnees the Nizam of Hyderabad 
and Berar ; and 

((J) four shall be Sajjadanashina of the shrines of the Chishti order of 8ulis 
co-opted by the memberll of the Committee referred to in elaU8811 (a) te 
(f) '." 

The motion wu adopted. 

Sir Muhammad Yakub : Sir, I move 

.. That in clause 3 of the Bill, to clause (b) of lub-section. (t) of the propoled 
Ieotion 5, the following provi&o be added : 

~  

I Provided that the Central Government may, by special order, declare that any 
porson disqualified under this clause shall cease to be so disqualified '." 

Mr. PreSident (The Honourable Sir Abdur Rahim) : The question 

" That in clause 3 of the Bill, to clause (b) of sub-section (.I) of the proposed 
lIICtion 5, the following proviso be added : 

I Provided that the Central Government may, by special order, dedare that any 
person disquaruied under this cmuse shall cease to be 80 disqualified '." 

The motion was adopted. 

Sit'Mubammad Yakub: Sir, I move 

" That in clause 3 of the Bill, for sub-seetion ($) of the propoBed aeetion 5, the 
following sub-section be substituted : 

• (I) No person shall be disqualified for election to the Committee mider elaUM 
(8) of sub-section (1) by. reasondnly of tht' faet that be i.e _!lot a 
member of the Legislature or Legilijativ6 AlIsembly wnC61'ZUld '." 
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Mr. President (The HO]jl.ourable Sir AbdUl' Rahim) : The queatioll 

•• That in clause 3 of the Bill, for sub-section (3) of the proposed section 5, tile 
~ . De lubstituted : I 

• (3) No person shall be disqualified for election to the Oommj,ttee ~  clauee 
(e) of sub-section (1) by reason Olily of the fact that he is not a 
member of the Legislature or Legislative .Alleembly concerned '." 

The motion was adopted. 

Mr. Preal.dent (The Honourable Sir Abdur Rahim) The queatioD 

•• That clause 3, a8 amended, stand part of the Bill." 

The motion was adopted. 

Clause 3, as amended, was added to the Bill. 

Clause 4 was added to the Bill. 

Maulana Zafar Ali Khan : Sir, I move 

•• That after_ clause 4 of the Bill, the following new dauae be inserted anei the 
11Ibaequent clauses be re-numbered accordingly : 

is: 

• 6. For section 9 of the said Act the following seetion Ithall be lIublltitutM, 
namely: 

• 9. 

(I) 

(1) Members of the Committee, other than those referred to in daUBe8 
T  f 1Ii f  ( a) and (b) of sub-sertion (1) of section 5, 

~  0 dO ce 0 I shall hold offiee fo" five years from the date 
mem ers an caSUft, of their election, nomination or eo-option; 
Yaca.ncies. nnd casual vacancies among such members 
shall be I filled by election, nomination or co-option, as the case may be, 
by the authority which elected, nominated or co-oJlted the member 
whose place is to be filled. 

The term of office of a member elected, nominated or co-opted to fill a 
casual vacancy shall continue for so loni only as the member whoee 
place has been filled would have been entitled to hold !rllice if tIle 
vacancy had not occurred '." 

Mr. President (The Honourable Sir Abdur Rahim) : The question 

.. That after ~ 4 of the Bill, the following new clause be inserted and the 
lubl!e<Juent clauses be rc-numbarcd aecordingly : 

• 5. For section 9 of the said Act the following section shall be substituted, 
namely: 

• Il. (1) Members of the Committee, other than those referred to in clausi!il 
Terms of oftl.ce of (a) and (b) of sub-section (1) of section 5, 

members and casual shull h?ld oftl.<;e for ~ ye.arB from the .ute 
vaca.nci of then electIon, Bommation or eo-optIon; 

88. -and casual vacancies among sueb memben 
shall be ,filled by election, nomin.ation or co-option, as the ease may be, 
by the authority which elected, nominated or eo-opted the member 
w hl?se place iB to be :filled. 

(I) The term of office of a member elected, .omiDeted or CIO-opted to dll a 
casual vacancy shall continue for so long only 88 tlie memlfer whoee 
place has been filled wonld have been entitled to hold 01liee if· tlw 
vacancy had not oeeurred '." 

The motion was adopted.-
-. I 

New olaase 5 WaB added tQ,tJle Bill. 
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Original clause 5 was added to the Bill. 

Clause 6 was added to the Bill. 

(;lause 7 was added to the Bill. 

Mr. President (The Honourable Sir Abdur Rahim) The question 
is : 
" That clause 8 stand part of the Bill." 

Sir Muhammad Ya.kub : Sir. I move : 
" That in clause 8 of the Bill, in the proposed leetion H, for the words, brackets 

&ad letters ' any of clauses (e) to (m.) , the word, bracketll and letter 'elause (/I) , 
be substituted." 

Mr. President (The Honourable Sir Abdur Rahim) : The question 
if! : 
., That in clause 8 of the Bill, in the proposed section 14, for the words, brackets 

&lid letters ' any of clauses (e) to (1ft) , the word, brackets and letter 'elause (6) , 
be substituted." 

The motion was adopted. 

Mr. President (The Honourable Sir Abdur Rahim) The questiJn 
i. : 

" That dause 8, as amended, stand part of the Bill." 

The motiou was adopted.. 

Clause 8, as amended, was added to the Bill. 

(It being Four of the Clock.) 

MOTION FOR ADJOURNMENT. 

ArpOINLll}.;NT OF A NON-INDIAN AS ECONOMIC ADVISE!! TO THE GOVER.L'ilMENT 

OJ' INDIA. 

Mr. 8. Satyamurti (Madras City : ~  Urban) : Sir. I 
rise to move : 

" That the House do now adjourn." 

I make this motion not in any spirit of personal hostility to 
Professor Gregory, whom I do not have the honour of kl]Uwillg. ~ who, 
I have been told. is a very excellent professor ; but the motion r:-lises a 
very different matter altogether, and as you have ruJed this morning that 
-the question of any appointment cannot be made the subject matter for 
an adjourJI.ment motion, I seek to raise by this motion the question of 
policy behind it. and not the personal fitness or otherwise of the pro-
fessor for this job. Now, Sir, the questi{)n of policy falls under two cate-
gories. I want to know, Mr. President, from the Honourable the Finance 
Member, if I may, what is the position of expert-=; under modern Govern-
ments? .After all, the duty of any Government is to govern, with such 
knowledge and experience as it possesses, and can experts ever govern,-
experts never agree,-and it does seem to me, it must be a very weak and· 
dettloralised Government which abdicates its fuuctions in favour of an 
expert; and I know this that any intellectual expert who agrees to SCf've 
any Government, and especially the Government of India, must be a very 
poor expert at that, at least he cannot be a ~  expert. 
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Secondly, Sir, if you want an expert, why go in for a foreign expert , 

This morning, I asked a question as to what his qualifications were, and 
I got no answer, but I have been told by my friends on this side of the 
House that he is vcry good; but, Sir, if he is very good, let him stay 
in his own country-and belp England which is in an economic morasS 
a ,Id try to bring England out of that morass, instead of coming out to 
my country. 

Then. Sir, my third point is this. Economics is not an exact science 
like physics or chemistry. I can understand that and, if experts in those 
sciences come out, it is good. I believe knowledge is power, I welcome 
experts flom anywhere in the world, even from England, but economics 
is not an exact science; itis a human science, it is a national science, and 
I believe, Sir, that England's economics themselves have changed consi-
derably. Before Sir James Grigg was born or was heard of, England 
was a protectionist country ; they had their shipping laws; they punished 
people for wearing foreign silk, and they followed protection. Whell 
England had become thoroughly the economic master of the world, whell 
Griggs and Gregories began to advise, all these people who had built up 
their country on protection wanted to force trade on other countries in 
order that they may consume the surplus products of their own country. 

Then, Sir, we had the old saying that taxation ought not to be discri-
minating against the rich. When Mr. Lloyd George proposed his land 
values taxation, there was a furore in the country, but today, it is en-
tirely diiIerent. Moreover, on the question of State Socialism and the 
n:f;poll>Jibility of the State for the poor and unemployed, there has neen 
11 eO!lsiderable change. So far as India is concerned, Mr. President, I 
want to know what is the expert knowledge which--this esteemed pro-
fessor from Manchester possesses,-I will say in passing that this gentle-
man liar. written a book called' Gold, Unemployment and Capitalism' 
and do you know to whom this book is dedicated,-it is to 'Mr.-T. D. 
Barlow and my other friends in Manchester', the one enemy of the 
industrial progress of ~ country, as the excise duty on cotton goods 
sllowed, 8S the Mody-Lees Pact shows, the Murray Report shows and, in 
spite of the Honourable the Commrrce Member's silence, the present Indo-
British negotiations show. This gentleman MmeS from Manchester to 
tell me how to run the economics of my country_ And do you know 
why he has been chosen' He writeR in his book : 

" The threat to capitalism comes not from the nationalisation of the mines, or the 
eleetric supply, or the railways, but from another direction altogether. The real danger 
lies in an uncritical acceptance of the virtues of ' eeonomic planning " or the attempt, 
in the interests of ' security " to plaee production in a straight waistcoat." 

I can now understand the love of Sir James Grigg for Professor 
Gregory_ They think alike, and for a masterman like the Honourable 
the Finance Member, he is a fool who does not agree with him, and he 
is a wise man who agrees with him j hence, as my friend reminds me, 
this Grigl!-Gregory combination.· God help India ! *' 

Sir, in my country, there are economic experts whose names -for 
fear of ~  hand of Sir James Grigg I shall not mention; the 
Government of India know there are experts in this country, but they-
have no usc for them.-They speak of economies as they understand it. 
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That does not suit my friend. And, Sir, is he not an expert who has said : 
, :no monkeying with the ratio '1 He is an expert, I believe, and I take 
it he says :  ' no monkeying with the ratio ' because he thinks it is good 
for the country. Supp03ing the new expert chosen by Sir James Grigg 
speaks in favour of the ratio, then my friend will say : ' Oh, don't speak 
of it, go home '. 

Then, Sir, I want to know whether this gentleman is going to help 
the Finance Member in revising the whole Tariff Act, because I know 
the Government of India are actively considering the whole question 
of the tariff policy of this country. My friend's heart bleeds for the 
Clonsumers of this country, with the help of the learned Vice-Chancellor 
of the Aligarh University. I want to put it to my friend, Sir, that if this 
th.01'Y of dumping foreign goods continues, it will come to this, that 
tLerc will be no consumers left in this country, and probably no Profesor 
Gregory of the Manchester School, no economic planning, no protection. 
I want to ask him,-another question; my friend, Sir Nripendra Sircar, 
is not here nor his astrologer,-but, whatever his astrologer mayor may 
Dot do, His Excellency the Viceroy said the other day in his speech that 
Federation is coming very soon,-I want to ask my friend-why does he 
want to handicap the future Finance Minister or the Commerce Minister 
b.y all iliR experts like Chambers and Gregories Y You are going away 
in another 18 months at the most,-why not give the new Ministers a 
chance to select their own experts? My friend goes to England, collects 
two or three experts, and dumps them on this country. God knows how 
many more experts he is going to import Y I do not know. But it does 
8eem to me, Mr. President, it is an insult to the intelligence of this country, 
and to the self-respect of this country that we should import experts like 
thi'> from outside. I want to know what his functions are going to 
be..... -

An Honourable Member: Adviser. 

Mr. S. Satyamurti: Advise whom' Sir James Grigg wants his 
advisers to follow' His Master's Voice' like a gramaphone record, and 
Tet he wants Professor Gregory to write learned notes. I want to know 
how this great professor was recruited, and what his salary is. More-
over, Sir, we have had a very sorrowful experience of experts, Dr .. Meek, 
I think, was t,p.e expert selected to represent India at the Sugar Con-

~ . Do you know what he did Y He sold this country by signing 
India's agreement on sugar. The Wedgwood experts came and wrote 
• what any expert in India would have written betterJ and what else th03e 
Wed;?\Y'ood experts have written is all nonsense. We have had. experts 
on vocational education, on Agricultural Research; in fact on every con-
... eivable subject we import-experts fr,om outside. I suggest. Mr. Presi-
dent, this importation of an expert for advising the Government of the 
oountry 00 i1J3 economics is not going to do any good. to this country. 
Mter all, each country has its own economic problems to solve. As I 
!iSid, I shall have no objection to a genuine expert,. put an expert coming 
from England to India is, I think, unfairly weightiDE the balance against 
Us. 1i:ngland's economic interests and India's econ,qmic interests confiict 
at eyery stage. Therefore, I suggest that it is ~ enough to have Olle 
~  in Sir James Grigg. We pay for him, he is the expert, he has 
definite categorical views. r ask him one frank and . straightforward 
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question, for which I require of him a frank and straightforward reply. 
~  Professor Gregory says that the ratio ought to be 
h.-4d. and not ls.-6d., will he accept it , 

An Honourable Member: He won't say! 

Mr. S. Satyamurti : Supposing he does, supposing he says that there 
must be more protection, will he accept it? Supposing he says that, in 
('rder to redress the economic balance of this country, your salaries will 
have to be cut down by half ..... . 

All HonoU1'&ble Member: No fear. 

Mr. S. Satyamurti : .... and you ought to pursue a policy of definite 
c\lonomic planning, is my Honourable friend going to accept it T 

An Honourable Member: He will I!-ever say so. 

Mr. S. Satyamlll'ti : I am using that argument for another pUl'pOlle. 
Supposing he says, supposing he is intellectually honest and sees ~. 

fur himself in this country and converts himself and states these things, 
he witI suddenly develop illness, and he win be made to take leave and 
llc r,;cn1. home. (Laughter.) My Honourable ~  Sir James Grigg, 
will be wiser in choosing experts afterwards. But it does seem to me 
that the dominant economic problem of this country is the poverty of this 
country and how to deal with it. Do you want an economic expert' 
There iF! one at Segaon, Mahatma Gandhi. He understands the economlCS 
of tb:f' country far better, than you or I can ever do. He knows the 
pO\'erty of this country because he lives in it, and Y0!l can solve the econo-
mic problems of this country if only you will take his advice. But yo. 
wili not. I say that this anxiety to import foreign experts is not good for 
the future of this country. I want to know where my Honourable friend 
found the money for this officer, in the middle of the year T He is a 
master of financial soundness and propriety. In the Public Accounts 
COll1mittee, you will see him as the purest of financial purists. He stood 
out for regular finaneial control, if anything was aone without the 
sanction of this House. (want to know why this officer is being created, 
what are the duties which he is expected to discharge, and whether we 
cannot get equally good, if not, better Indian experts to advisc the 
Government. 

Sir, I want an early vote because several Honourable ~ are 
anxious to go. I think the ia;;ue is simple and straightforward. We do not 
WilDt expertB. Governments ought to govern. The Honourable Sir .J ames 
Grigg is good enough, or one too many, for Us. f.Jet us not have one more 
expert thrown at our heads. But, if we do want experts, we have got 
Iudian experts, and an English expert is bound to be against us, because 
t.he economic interests of England and the economic interest of India 
conflict at every stage. I, theref{)re, feel that this House ought to tell 
the Honourable the Finance Member and the Governinent of India, bcful'e 
we take leave of them .. till we meet in Delhi, once -more that w. censure 
t.h.eir conduct. It mayor may n()t have any effect. but let us do OUT duty 
and pass this vote of censure. All these votes of censure. One after 
allothe!", will h&ve their eumulative eHect, and these gemtlemen will soon 
vaeate their seats on the Treasury Benches, and more honest, more 
patl'itltic and more responsible Members will take their pla-ee, who will 
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'!lot import experts from outside, who will ruin our economic interests 
but will honestly solve the economic problems and promote the prosperity 
of this country. Sir, I move. 

Mr. President (The Honourable Sir Abdur Rahim) : Motion moved: 

" That ,the Assembly do now adjourn." 

The Honoura.ble Sir James Grigg (Finance Member) :  I hope the 
Hou.,e will not misunderstand my action in attempting to put before it 
the (iovermnent case on this occasion. 

Mr. S. Satyamurti : We understand. it very well. 

The Honourable Sir James Grigg: It does not arise from any desire 
to play the Mussolini, as the Leader of the Opposition suggested this 
JllOrnmg, over the whole of the departments of the Government of In,lia. 
Nor is it due to the fa.ct that I have become such a hardened criminal 
that I am prepared to stand in the dock on behal{ ~  all my ColleagudS. 
It is due to the fact, that, although it is a Commerce Department matter, 
the selection of Professor Gregory was, in the main, due tQ me, because 
it 'Vas done during my recent visit to England. I suppose I ouhht to 
know better than being surprised at anything that cOples from my 
Honourable friend, Mr. Satyamurti, but I must confess I am a little sur-
prised at the turn which this discussion has taken from the start. My 
Honourahlc fl'iend, first of all, said, " What do you want experts for at 
all? Governments should be capable of doing their own expert busi-
ness, and it is the business of Government to make !IP their minds with-
out. having any real and scientific information put before them". Then 
at a later stage, he asked me whether, if Professor Gregory gave ~  
advice, I would accept it. First of all, he exhorts Government not to 
~  about experts, and then, as far as I can make out, he exhorjf; theDl 
to ilecept the advice of the experts if the advice is given in a particulur 
sep!>c. But I think the function of experts is perfectly clear. It is 
tbf'ir business to provide Government with information and adv;ce ~  

that no decision is taken except on the fullest possible information. .And 
that will be the function of Professor Gregory. I may say, lest Honour-
able Members should go on repeating their suspicion that this is Ii deep 
lRid plot on my part,-I may say two things. The first is that tile Pro-
fp,ssor will be under the Commerce Department. which, as Ronodrable 
'Members know, has an Indian Member at the head of it. 

Mr. Bhulabhai J. Desai (Bombay Northern Division: Non·Muham-
• T>w.dan Rural) : Does the denial mean an open plot, if it is not a deep 
laid one' 

The Honoura.ble Sir James Grigg : No plot at al1. ~ I say, hfJ will 
'be under the Commerce Department. The second point is, knowing 
what would happen as soon as Professor Gregory was appointed I care· 
fully refrained from reading any of his works so that I do not, know 
whether he was an anti-planner or not. ' 

Prof. N. G. Ra.nga (Guntur Cftm Nellore : Non-Muhammadan Rural' 
You only had a conversation with him ! ' 
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The Honourable Sir Ja.meS Grigg: On that point, I had not seen 
~  Gregory since about 1930 until I saw him at the India Office, 

and the sole topic of conversation was his appointment. In dealiu(.{ with 
this question I hope the House will bear with me, if, somewhat ummally, 
I qpellk quite frankly (Laughter), or rather bluntly. . 

Mr. S. Satyamurti : Frankly is better. 

The Honourable Sir James Grigg: I would say, rather bluntly. I 
do not do it out of provocativeness but, because candour is allowed to 
friends, provided they do not do it too often nor too brutally, and I think 
that ;L this matter candour is the best service that I can render. 1 claim 

~  I have probably read more of the recent works of Indian ecoliowi;;ts 
th£on anybody else in this House. 

Prof. N .. G. Ranga : Question. 

The Honourable Sir James Grigg: I have not read any of yours. 
They fall in the main into two perfectly clearly defined classes. The 

~  is,-I think the Professor will see into which class he falIs·-the first 
is ihe industrious and unoriginal compilation from the works of other 
people for the purpose of providing academic text-books and exercise!>. 
'rllE:, second is the adaptation, to use an unemotional and unprovocah'ie 
word, of economic reasoning to serve a pre-conceived political or indus-
trial end. I do not mean to imply that these classes are all-ernbraciug. 
'rucre are certainly in India honourable exceptions, particularly among 
the veterans of economic teaching and among some of the very young 
students. I do not think that the work of either class is a qualification 
for the scientific and dispassionate study which is required if Govern-
ment is to have the best economic advice open to it. The first elaf:s is 
thE. work of men who have their eyes too closely confined to the class 
room, and the second pertains to men who are exclusively coneernpd with 
IndIa and think of it as a closed system without regard to the renlain-
ing four-fifths of the world. 

Xow, my colleagues on the Economic Sub-Committee of Council and 
I earne to the conclusion that we wanted first of all, a man of iligh al'a-
demic qualifications and of international reputation in the eMnomic 

.~ and, secondly, a man who had  had some intimate acquaintance 
with the practical problems which face Govel"I!ments, particularly those 
which originate from international conditions and, when I say that, I 
would ask IIonourable Members to believe that I had no knowledge of 
his views on the fiscal question at all. I was thinking of the exchange 
question and he certainly is an authority on the exchanges ana intpr-
national finance. We also came to the conclusion, rightly or wrongly, 
but in perfectly good faith that these qualifications were not at the 
moment available in India ...... . 

Mr. S. Satyamurti : Don't be provocative. 

The Honourable Sir James Grigg: It is a question whethe.· I am 
provocative or I am pr;)Voked. I was commissioned to try and find such 
a "nan in England. His academic qualifications are set out in tft,.. works. 
of rderence and as Mr. Satyamurti asked about it, perhaps he will allow 
me to read from them. 

Mr. S. Satyamurti : Please don't. 
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The Honourable Sir James Grigg: Then he does not want to know. 
This rather reminds me of the scriptural phrase to the effect that thou6h 
onE; came from Heaven they would not listen to him. Prof. Gregory was 
a member of the:Macmillan Committee which is probably the mObt ex-
han<;tive inquiry into monetary conditions and science as applied touoth 
int.ernai and external affairs. 

An Honourable Member: He wrote a dissenting minute. 

~  Honourable Sir James Grigg: That was the late Lord Bradbury. 

An Honourable Member : He wrote against tariffs. 

The Honourable Sir James Grigg: Prof. Gregory was a melllbrr of 
Sir Otto Niemeyer's economic mission to the Commonwealth of Australia 
but Sir it does not stop there. Apart from Prof. Grebory'8 pre-emi-
nen't ~  we contemplate that he should create, ;n this country, 
a !'mall economic department of Government which would be stallerl by 
YOUllf7 Indian economists who will be trained by him in economic re-

~  and I have every hope that once Indian economic ability is 
Jirected, not like Prof. Ranga's, to controversy and propaganda bnt to 
the practical problems of Government, there will be no need ever again 
to appoint a non-Indian. That is, Sir, as far as I want to go abont Prof. 
Gregory. 

l\ly friend raised the question of financial orthodoxy. I can assnre 
hi1!l that in this case at any rate I have committed no crime against 
Dnanclal orthodoxy. The proposal to set up an Economic Adviscl' and 
give him a certain amount of staff has been submitted to the Standing 
FiLance Committee and passed by them and the money is included in the 
Budget of this year. 

Dr. P. N. Banerjaa (Calcutta Suburbs: Non-Muhammadan Urhan) : 
Sir, I support this motion, but I do so not on personal ~ but on 
iml)Oltant grounds of principle. Prof. Gregory is a well-known eco-
nomist. He is a successful professor ; and he is the author of a numbt'r 
of hooks which have earned him reputation as a scholar and as a ~ . 

He belongs to the University to which I also have the honour to belong, 
and I would have gladly welcomed him to India if he had come here as It 
sightseer or as one who wished to be acquainted with the economic con-
ditions of the country. But I am sorry I cannot welcome him in the 
eapacity in which he is coming to this country. Sir, the grounds on 

~  I object to this appointment are four. In the first place, I think 
that it is essential in an economic adviser that he should possess know-
ledge and experience of the country. This evidently Prof. Gregory doe.; 
not possess. Mere academic knowledge is not enough. A persoll, jf he 
"is to do justice to the problems of the country, must have an intimate 
acquaintance with the economic system of the country. This test Prof. 
Gregory does not answer. 

Secondly, I wish to point out that the economic needs ana illterests 
of India are not the same as those of England, and, however fair minded 
a man may be, it is impossible for him to do justice to Indian intcre;;;ts 
in tlle present circumstances in which the country is placed. India i'l 
still a dependent country and India's economic problems are solved by 
the ~  Government. In such a state of things an economist ~ 

~  cannot be welcome in India. I wish to remind this House of 
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the &tatement which was once made by Sir John Strachey., a predecessor 
of the Honourable Sir James Grigg in the position of Finance Member 
of t.he Government of India. He said that, although he had eaten the 
salt of India, his first duty was to England and not to India. lndeetl, 
similar will be the view taken by Prof. Gregory. He will rcgartl the 
int(-rests of England as superior to the interests of India. 

JIx'. Akhil 0baDdl'& Da.tta. (Chittagong and Rajshahi Divisions: Non-
Muhammadan Rural) : Blood is thicker than water. 

Dr. P. N. Banerje& : Naturally. Thirdly, the importation of ~ 

from foreign countries is to be condemned on the ground of policy. If 
you import experts from foreign countries, you do not allow the people 
of this country to grow to their full height. In order that they may 
grow to their full height, Indians should have opportunities of dealiug 
with important problems. 

Fourthly, my objection is based on the very important principle 
thdi this appointment involves a slur on Indian intelligence, Indian 
scholarship and Indian ability. The Honourable the Finance }Lember 
said that no Indian at the present moment possesses the required qnali-
fications. ThIS is wholly incorrect. Holding such a responsible posi-
Hon as the l'-'inance Member does, he ought to have been more careful :In 
making his statements. There are, at the present mOment in India, 
1113nJ economists who hold important chairs, and, besides, there are many 
administrators who have dealt with economic problems in a practical 
way, and there are many businessmen who are capable of dealing with 
eco'iomic questions on broad principles of national policy. Sir, he has 
added insult to injury. The appointment itself is a great mjury to 
IndJ<l, and Sir James Grigg has made matters a great deal ~  by the 
insult he has offered to the country. I hope, Sir, this House will not 
accept what the Honourable the Finance Member has said. Sil', Profes-
sor Gregory, it is true, has written a number of books, and I heJ.ve read 
morc of his writings than the Honourable the Finance Member ha>;, but 
] can state it definitely that his views are not accepted by many eco-
nomists in America. 

An Honourable Member : By even London economists T 

Dr. P. N. Banerjea. : To say, therefore, that there is no person in 
India wb() can compare with Professor Gregory is to say a thing which 
is not true. I hope, therefore, that this House will not accept the Hr}nouI'-
abk the Finance Member's statement but will carry this motion hy an 
oycrwhelming majority. (Applause.) 

Mr. Muhammad Azha.r Ali (Lucknow and Fyzabad Divisions: 
Muhammadan Rural) : Sir, my idea was that when this adjournment 
md.Jon was tabled, the Honourable the Finance Member would accept 
the adjournment motion and would not speak a word in the Hous ~ today . 
ani; the reason I would give for that would be that yesterday's nroceerl: 
ing!' in this House and the vote of this House in not accepting the 
appointment of another gentleman, was carrJed by a majority ;-and the 
HO"ISe declared that it was not at present in a mood and temperament 
to accept such a policy. Now the policy of Indians is that thev would 
not have outsiders and foreigners dumped upon India, only to come here 
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and dictate their own new principles ~ new ideas,-ideas wbi{'h . are 
a.bt..olutely iOl"eign to our own .ideasat the present moment. Sir, wh.en 
I ~  Sjx James Grigg,:l had.an open mind and I was thinking t11athe 
~ . .  give some very cogent and .goodreasonH for appointing J\1r •. 
Gregory to this new a,ppointment but I am sorry to -say that no great 
necl)ssity has been shown by my Honourable friend for this appointm::u.t 
of .a foreigner and for dumping him over the heads of Indian experts. 
Sir, thlS theory of exporting people from J.>Utside andespeeially in con: 
ncction w,ith subjects which the Indians have studied for a long, long time 
and on which Indians have made great contributions and whilelfillia 
has produced great economists themselves, is an expl{)ded one ··mll ~  

abmrd ; and I should have thought that Sir James G··igg :voultl have 
realificcl that such a proposal could not carry any favour WIth thepr<.-
sent House. Sir, my friends have said that it would be a slur on tbe 
illdIan nation that people from outside should now come out to ~  

and h,lIldle even the economics of India. Sir, if after .one hundred und 
fifty years of British rule our European friends 'over there and those 
IndIans en the book Benches and in the (lountry itseif,have not lear.nt 
tite problems of .economics in relation to the conditions in India 'vith .~ 
l'ic'W to the improvement .of our economical c.onditions, I should say that 
it is a much greater slur on those of our friends who are in Government 
senice and those who are daily engaged in grappling with economic 
pl'oblems throughout the country. Sir, it is not we Indians ~  who 
woild be ashamed of such appointments: my suggestion is that every 
Enb'lii&hman in the country now should tell the Governmept or India 
the,t no more foreigners shouW come out here but that our h:; lli a a .and 
Bw.·<:pean friends, who are already in this country • .:.ar.e quitecolUfJoteut 
enOl1b'h to handle all economical subjects, having for their ohject the 
betterment of the economical condition of India_ To say .that so and so 
professor alone is the best man for this job does not stand to any reason_ 
gir., we do tlot w.a.nt tbose people who are absolute strangers to our con-
ditj'ID&, to our economical needs and to an those subjects, haviIIg for 
their object the betterment of tlIe 'eeonomic condition of India, to be 
dumped upon us and to be exported from outside anymore. My fl'icna, 
Dr_ Banerjea, hwe has just explained that interests of Indiaf!('e d'Vays 
bound to clash with the interests of the United Kingdom at present there-
fore, on such occasions and especially when we are going to 'l'ut;'r upon 
Federation in one or two years' time, no Indian would tolerate such 
dnlnping of foreigl'lers from outside into this eountry.Sir, witll these 
remarks I would support the adjournment motion. 

• Maulvi Abdur 'Rasheed Chaudhury (Assam: MuhammadaIl) : Sir, 
I rise to support this motion_ I support it not because it has been 
moyed by my friend, Mr_ Satyamurti. I would have supportea it Cyel1 
if it har1 been moved by my friends of the European Group or by a fricwl 
of any other Group in this House, because the motion does desel"Ve 
snpport_ Sir, the Government of India have got such a tragic record, 
so far as economic deterioration of this country is concerned that when-
ew!" they come forward with Any proposal, we view that' with great 
sl1Rpicion. 'To every student of economics it is clear and it isa patent 
fact that some sixty years ago the economic condition of India was not 
worse off than that of Canada or Japan. Now, i.n the course of these 
sitxy years, the policy of the Government of India hae killeil. the 
economic progress of this country and has killed the prosperity of this 

L442LAD J' 
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t'ountry. Sir, to come to facts, I can point out that about sixty years 
ago the per capita income of India was something like R-s. 86 and it w,as 
almost the same so far as Japan and Canada were concerned. But in 
the course of these sixty years Canada '8 per capita income has increased 
to over Rs. 1,200 and that of Japan to over Rs. 700 but India's per capita 
income has gone down from Rs.86 to Rs. 55. Now, Sir, we cannot say 
that this economic deterioration is due to the fact that the authorities 
of India have not been efficient enough to see to the economic progress of 
this ~ . We know from our experience that amongst the highly-paId 
officers there are men with brains and resources, and with ability who 
could have easily contributed towards the economic prosperity of this 
conntry, instead of allowing it to go down. But, Sir, the policy of the 
Government of India is at the root of it. They did not like to see the 
prosperity of the country and they were indifferent so far as thc COJl-
dition of the people of this country was concerned. While other 
countries made every effort to improve the economic condition of their 
people, the Government of India remained satisfied with the fat salaries 
of their officers and with doing nothing for the improvement of the 
economic condition of the people of this country. Now, Sir, that being 
the history, the new suggestion for the appointment of an Economic 
Expert fills us with consternation. The Finance Member knows and he 
alone can certify what is in his mind, whether he wants to bring down the 
pel' .:ap'ita income from Rs. 55 to zero or to raise it from Rs. 55 to Rs. 80 
or more. He alone knows it. But, so far as the frankness of these 
officers is concerned, we have got our experience which says that their 
frankness is not to be taken as frankness just as the wrecking of the 
Constitution by the Congress means the working of it. 

1 .. et us now see what reform'> we have got under the Government of 
India Act, 1935. The Government of India Act, 1935, has prc;!vided for a 
l<'ederal Public Service Commission for all appointments under the Centl'nl 
Government. Now, Sir, it is apparent that the Finance Member did not 
comult the Federal Public Service Commission. If he had done that, 
certainly the Public Service Commission would have advertised the post 
flnd we would have known about it. Now, Sir, is it not a fact that the 
Government of India Act, 1935, has given us only a shadow of power 
and nothing else 1 The Government of India Act provides that the 
appointments at the Centre are to be made by the Federal Public Sflr-
\'iee Cimmission, but the Finance Member laughs and says: '  I will 
SllOW what power the Public Service Commission has got '. Thus, he 
has flouted the Public Service Commission and has humiliated it before 
this House and before the public. ,\Ve ~ always been saying that Lfie 
Goyernment of India Act, 1935, has not given us any real power, and 
this is an instance of that. The Finance Member can trample under his 
fcot all the powers given to this country by the Government of India Act. 
Now, Sir, we have got a very good public service in this country and I 
have got a great admiration for it. The Indian Civil 'Se.,ice iq 
supposed to know almost everything. Why was it not possible to 
~  a man from the Indian Civil Service for this post T !s it not a 
dIsgrace to the entire Indian Civil Service that a man of this qualifica-
tion was not. found among a body of 1,000 officers of that service' I 
think it is not only a disgrace to the Indian Civil Service but it is also. 
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a disgrace to India's talents to import a man from abroad l!t this ~ . 
The real fact is that by the introduction of the Government of India Act 
the Finance Member is in difficulty about money and he wants to get 
it by hook or by crook. Yesterday we discussed the appointment of an. 
expert on income-tax and today we are discussing the appointment of 
an t'cpl'rt on economies. All this is due to the fad that they ~ a 
mistake in bringing that Aet into operation. In order to work it, they 
require money and they are bringing in people to find out the sources 
of money. Now, Sir, why are they bringing these men froUl England' 
The reason is that if they appoint an Indian, he will have his sympathies 
towards Indians. But they are bringing an expert from Englaud so 
that he may have no sympathy with the conditions prevailing in this 
country and who will recommend only those things waich will benefit 
his country and not Ilidia. I think the Government are committing 
blunder after blunder by bringing these outsiders on high salaries and 
for that they deserve the censure. 

Mr. Bhulabhai J. Desai: Mr. President, much for the unintended 
provocation of the Honourable Sir James Grigg, I should not have 
thought a reply was necessary. The provocation, though unintended, 
amounts to this that there is only one sacred man in this land, the four-
fifths of it, and we must look for experts in the remaining one-fifth which 
is out. If that were the only point, I would not have minded it because, 
after all, he is entitled to his opinions and he is, for the moment, entitled 
to his choiee. But there is a graver issue involved on this particular 
motion, not the issue which I raised yesterday, but a somewhat more 
intimate issue from the point of vie,y of Indian Economics. It may be 
that Sir James Grigg evidently could not have done his duty very well 
as a Finance Member if he were to survey correctly the Indian 
Eeonomists who have written books, for if they had all been allowed to 
send their books, ineluding Dr. Banerjea, I am quite certain Sir James 
Grigg must have spent a considerable amount of time doing something, 
else than the duty for which we are paying him. I am quite certain 
eq nally that except for the purpose of castigating Indian Econor..lists 
and except for the purpose of reviling them, which, l' think, is an art in 
which we can easily try and emulate him, he divides the Economists into 
two classes. At one time I was myself a humble professor of ecor..omics, 
not knowing as much as Sir James Grigg thinks I ought to know as an 
economi'3t. The assimilation of knowledg-e, I -hope hI" will re:ncmoel', 
is of much greater value than a large quantity of either conceited 
opinions or uninformed knowledge. There are two classes of pe(lple' 
whom I do not like-those who have an entirely uninformed knowledge 
and those who refuse to be taught at all. Sir, these are the two classeS 
into which I see the other side. They refuse to be taught and so far a'J 
information is concerned, following the old dilemma which I have heard 
wI1at does not conform to his opinion must be wrong and what con-
f.orms to his opinion must be useless and, therefore, there is no need for 
any advice so far as Sir James Grigg is concerned. If that if! his attitude 
of mind, during the time that he is here, wby impose this heavy expendi-
ture upon us, I really think that at least we might be saved a certain 
amount of money beca.use what will happen is obvious. He 

~  told 11.'1 eertain things which he is not going to do; 
One" thing. I have ~  and that .is why I am. . ~  
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th& problem I of the utility of this learned gentlemaa. 
H-e says no monkeying with the ratio, an expression which has) 
beeome hackneyed except on the occasion when I saw my Honourable: 
friend with tails the other day in which he sat for a long time. That was 
the only time when I remember he was monkeying. He has decided that 
the ratio will remain so long as his life in I'ndia remains .. Therefore, 
we do not want any advice from Prof. Gregory. As to his knowledge, 
of international exchange, if he lectures in the Simla Kali Bari Hall, 
I believe Dr. Banerjea will attend, and, so far as I am concerned, I do 
not intend to. And that for very good reasons, that that knowledge as 
to how France could stem the tide and stabilise the franc at 144 to the 
pound sterling or how Germany will be able to continue the Reichsmark 
are not questions in which I am interested to pay another man to teach 
IDC what to do. I am only interested in two things. First, as to the 
international exchange of India which is dependent on and tied up not 
to the tail but to the apron strings of Britain and so long as that cannot 

~ cut loose, I am afraid the rest of the international exchange does not 
interest me. (Hear, hear.) Inasmuch as I am tied to a definite arithme-
tical ratio of sterling, I think this knowledge is utterly useless (Hear, 
hear) and I hope my Honourable friend will think it over a little more 
sCl'jolls1y before he imports this costly article, because it is obvious that 
no independent advice to us is of any value so far as this item of ex-
change is concerned. Supposing he came here and told my Honourable 
friend, Sir James Grigg, " well, Grigg, you have been too dogmatic 
about this, almost to the point of fanaticism ", then my Honourable 
friend " Sir James Grigg will say :  " Well, you are only a professor. I 
flIli 1hp }<'innllce Memher. I am responsible for the stahility of the finaI!ce8 
of this country and I think you had better have a smoke or deliver your 
I!(l,ll"l'"'' :comewhpre else", The real point I wish to make before the 
Honse is this. It is utter inutility if this gentleman comes and it is still 
more useless. (Laughter.) 

Then, take the next important point in Indian economics of tOday 
and that is discriminating policy of protection. The Honourable Sir 
Jamcs Grigg imagines that so long as it suited England, free trade was 
for England. Inasmuch as be was unable to advise them 'to continue 
in that policy, he found this country offering itself as a fair field and no 
favour. (Laughter.) He now comes along and tell!'; us :  " My friends 
you have overdone discriminating policy of protection. You have built 
up four large industries and the last one to be built up was sug-ar. Thus, 
you are producing too much sugar. You must now stop fl,nd if you 
produce more, my other friends, sitting over there as permanent locum 
ren('m:---that is the proper expression-are going to semI us away. I 
f'llbmit, Sir, such people we do not want to export here: We do not· 
compete in foreign marketS". We ~  allow foreigners to compete in' 
01\1' markcl. That' is tht' next point of economics' on which we would 
hln"e to be enlightened by Professor Gregory. Now, sO far as' I a1'rr eon-

~ we want to resilrt for ever at revising that policy. however 
~  mlly a-ppearft'om the theoretical point of view. (Hear. helll!!:':) 
I'may remind'my Honoura:bJe friend, Sir James ,Grigg. that about If, 
~  OeI'ltury ago'I le1lrned:economics trom an' ~  'MHIl' 
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he told us· a great deal about free trade and the-conditions of free 
tr3de. There was no doubt that inasmuch as. they could noi eat either 
coal or iron and inasmuch as chemistry of that kind has not been dis-
covered-some economical chemistry had to be discovered and that is 
how to foist coal and iron on other lands in order to get food and raw 
materials for clothing, etc. That I think they have done for a quarter 
of a century and now they find they cannot dump their goods into this 
country because the industries are growing here. I think 'We ought to 
be taught free trade over again. Where in their own country in order 
to balance their exchange, where Gregory's knowledge might have been 
utilised they say :  " Oh t no, I do not think a theory of absolute free 
trade is much use. England's agriculture requires protection". r 
believe Lloyd George and the two Chamberlains and the one that is 
now the Prime Minister of England, they all thought that the free trade 
had been overdone. When it comes to readjusting their OWl! economics, 
no theory has any value. No theory matters. What matters is the 
actual results in terms of food and clothing John and Smith so that we 
do not want theoretical knowledge. We have been fed too much with 
it by Prof. Coyajee and all the rest of that folk. My Honourable friend 
thillks there are not many friends he can find to agree with him. If 
he wants agreement with his views, I can give him any, other names. r 
. ~ llHlI1Y fellow students who, though not now-at least at one time--
were regarded by this Government of India as great economists, they 
were knighted, boomed and boosted so long as they signed the reports 
which suited their economic theory suited to Britain. When the 
Government find that these gentlemen have become--I do not know-
fossils, they think they are of no use. So that the two classes into which 
he divides Indian economists, those who will not agree with him, then-
fore, 11e will not take them as advisers and those who agree with him, 
it is obvious that they do not get anything out of ~  those 
wl](\ agree with him are Indians who are not big enough for the pur" 
pose of handing round opinions. I attended, about three years ago, a 
meeting of economists in Patna-the Indian economists-there was no 
Eng-lishman there at all unless one disguised himself as an Indian-
there were 51 Economists there including Mr. Manohar Lal, the present 

~ Member of the Punjab Government. It will he dulv conveYed 
to all these 50 odd ~ of this C'ountry the opinion of my ~
able friend not merely because ex cathedra, but on the question of their 
~  to ~  on the economic ]1olicy of this country. But I may 
assure him that even if it were not as it sometimes becomes an r,xpensive 

~  and even if it were not merely a racial question! i'l"om my 
knowled/le and study of the subject I may give him an advice which 11e 
win not take, but it is time that l' gave it to him as I g-ave one to him 
yeste;-day that is a sympathetic consideration of the needs of one's own 
COUl1try and approaching-theories in that spirit and that spirit alone 
is g-oing-to make a useful economist. (Rear, hear.) He may rely on 
it that this dry light of reason with tDe sub-consciousness of Britain 
~  mnch is not ~  to help this country at all. Therefore. thi!; 
Profes!lor Greg-ory, whatever else he may be, his merits are gathered 
from the books he has written, we must conclude that he is a very ex-
pensive luxury or a very expensive obstacle and'in either view; I hope 
1he ROlI'se will pronounce' its opinion in the way we want to. 
(Applause.) 
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Several Honourable MelDbers : The question may now be put. 

Sir Mubamma.d Yakub . (Rohilkund and Kumaon Divisions :Mu-
hammadan Rural) : Sir, I submit that no one has yet spoken from my 

Party, and. I hope you will allow a Member from 5 P.M. 
my Party to speak. 

Mr. President (The Honourable Sir Abdur Rahim): If anyone 
wants to speak, he must rise in his place. 

Mr. Muba.mmad Na.uman (Patna and Chota Nagpur cu,m Orissa: 
Muhammadan) : Sir, I had no desire to take part in the debate at this 
fag-end of the day, as most of the time I was absent from the House 
for reason of my ill-health. Yesterday, an adjournment motion 
on the appointment of one Mr. Chambers gave unusual heat to the House, 
and the Opposition is again anxious to give the last parting kick, as 
they say, today to the Government. I quite appreciate their idea of 
trying to check the importation of Englishmen to India and I appre-
ciate the spirit in which the protest has been made; but at the same 
time I will sound a note of warning· to the Congress and say that in 
the practical side of life we cannot always be guided by sentiments. 
There is always a saying that : 

" Na Harjaha Murkub Be-ban takhtan ke Jaha Sapar baed andakhtan." 

On translation it means "\V e should not plunge our horses in 
every spot but on occasions it is rather wiser to abandon our arnlS ". 
In this particular case let us examine the reasons of the appointment 
of an economic expert and what Government is accused of. The 
Opposition has not denied the necessity of an adviser. I think the 
crime attributed to Government is that they have not been able to find 
an expert in India. \Vhether the failure is intentional, accidental or 
compulsory, under the circumstances, is a matter to be considered. If 
it was necessary, even if it might be called a necessary evil it had to be 
done. If Government have made investigations, as Sir James Grigg has 
just said that he did, to find an expert among Indian economists and 
if they have failed to find one and if they think that in the interests of 
India they had to bring an economic expert from abroad, where is 
the harm Y Why should the Honourable the Finance Member not be 
allowed to get an expert from any other country to hell) him and 
advise him 011 the economic situation of this country when he cannot 
find one here 1 If investigations have not been made and if my 
Honourable friends are convinced that investigations have not been 
made, I would only say that the Opposition has not explained this to 
the House. \Ve, in our individual undertakings and normal activities 
of life, always take the help of experts from foreign countries when 
necessary. I may inform the House that many of the Indian private 
and public corporate companies and many zamindari and feudatory 
and Native States are being managed by European managers who have 
been imported from Europe as experts of those lines. For instance, 
Adamji Hajee Dawood and Co., Ltd., Sir Chajuram, Sir Swa.rupchand., 
etc., and many hundreds of Indian merchants have all got European· 
managers. Many zamindars like the Raja of Amawan and the Maha-
raja of l)arbhanga and others ha.v.eEuropeanmanagers and many of the 
Feudatory States have got European managers and staff. r "_j, ,; ~  / 
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Mr. Sri Prakasa. (Allahabad and Jhansi Divisions: Non-Muham-
madan Rural) : And there are Indian homes managed by English 
wives. (Loud laughter.) 

Mr. Muha.mmad Nauman: That is not my part to answer here. I 
will ask my IIonourable friends to tell me why we engage foreigners 
in our private pursuits of business 1 We d9 not import them for the 
sake of love or fancy. \Ve import these foreIgners only to get the ad-
vantage of their experience. 1 was myself having my mana.ger Mr. 
A. E. Yearley an Englishman for many years and many other Indlan mer-
chants have European managers. Even the Federal Insurance Company 
only started a few years ago has got a European manager in spite of the 
fact that Indians are Managing AW'nts, and it is rul' and organised by 
Indian finance and Indian labour chiefly. How many of our friends go 
to Germany or Vienna to get expert training and then even import 
experts from those countries for medical and other scientific purposes. 
Even Java experts have been imported in sugar factories in this 
conmry. For developing Rubber shoe industry Indian industriaiists 
have imported Japanese experts from Japan and so on. 

Now, Sir, the point that my Honourable friend, Mr. Satyamurti, 
just placed before the House is that economics is not a science at all. 
With all due respects to him. I submit that this may be his individual 
opinioll but perhaps the world's opinion differs ~  his Hovel concep-
tion. I agree that the economic considerations in India may be differ-
ent from those in other parts of the world, and Professor Gregory 
might not be quite as much conversant with Indian conditions as he is 
with European. conditions, but that can be no valid argument ior 
denying his capacities in understanding India. 'When he was imported 
to Au!;tralia to advise Australian 'Exchequer on economic and finanCIal 
problems, there is no reason to suppose that he c;annot study Indian 
Clonditions. If he could study Australia, I think he can study India 
as well. Sir. I have not taken a brief for the Government (Laughter) 
and I do not say that whatever they do is always the right thing. But 
what I say is that if, in the economic sphere the Government feel that 
they require a foreign expert, why should Government be denled this 
faeiky 'i Then my Honourable friend, Mr. Satyamurti, suggested that 
because Mr. Gregory is a man from Manchester, therefore, the ~ 
are that he will look to the interests of Manchester and not to the 
interests of India. And Dr. Banerjea . has quoted an {,x-Finance 
Member once saying that although he had eaten the salt of India he had 
still to look to the interests of England. I cannot doubt individual 
honesty on mere suspicions and in this connection I canno-.; foro-ct the 
advice given to the Princes here by their legal advisers as >'eO'arrl.., their 
entry into the Federation; the opinion was probably not ~  what 
Government or Congress wanted but what those lawyers honestly 

. ~ ~~ the correct position of the Princes and adv;ce was given 
In Prmces Int.erest. Therefore, we have every reason to believe that 
Professor Gregory will give opinions which, in his view. will be honest 
and to the interest of solving the problem of India. Then my Honour-

~  friend,. Mr .. B.hulabhai Desai. said that the Finance Member always 
st.lcks to hIS opmlOlls and he will not change his views whatever ad-
vwe mny be gIven by Professor Gregory inasmuch as even if Pro-
fessor Gregory opines that an exchange rate of Is, 6d. is Dot to the 
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[Mr. "Muhammad Nauman.] 
interest oi India, he w.ill stick to' Is. 6d. Therefore, in his opiruon 
tllis expense is iutile. But the Finance Memberlhas air-eady -said in 'his 
speech that he will be guiderl by his opinion inasmuch as it will be 
possible as Mr. GTegory will be chiefly attached to Commerce Depart-
ment and nDt his. 

Several Honourable Members: No, he did not say so. (Laughter.) 

Mr. Muhammad Nauman: I am sorry; I thought he said so in a 
roulltl about way. My only submission to the House is that .on prin-
ciple I uo not object to an appDintment .of expert, and I do not see 
why my friends in the Congress should object to any adviser being 
appointed for any particular matter from any part of the world when 
we in India cannot pr.ovide one.rrhe sPirit in which the Opposition 
has made -this protest is absolutely correct in the sense that they want 
to limit the importation of Europeans as far as they can but on occa-
sions it should he permissible and .our friends ~  ~  insist on such 
pro1es.tl? in season and out of season. In this case, where Opposition 
Members have accepted that . ~  is a mim 'Of international 
reputation and eX0eptionai merit in economics, I do not see the sense 
of protest. If my HonourablB friends are convinced without being 
biassed that he can be reallv useful for the economic salvation of this 
country, I think we should ~  make this protest only fo[" the sake of 
oppo'linon. but try to support the Finance Member, who has done this 
in the anxiety to solve the e(1)nomic problems of India. With these 
few words, Sir, I resume my 'seat. 

lIonom:a.hle .Membel:s; The question may nmv he put. 

lVIr.President (The H{)Jlourable Sir Abdur Rahim) : The qnesti.on 
is : 

is 

" That the question be now 'Put. t, 

The motion was adopted. 

Mr. President (The Honourable Sir Abdur Rahim) : The questi.on 

" That the Assembly do now adjourn." 

The Assembly divided : 

AYES-53. 

Abdul Ghani, Maulvi Muhammad. 
Abdul ~ . Mr. 
Abdur RusheE'd Chuudhury, Mauln. 
AlleY. Mr. M. S. 
ASRf Ali, Mr. M. 
Ayyangar, Mr. M. AlI8.nthasayanam. 
Azhar Ali, Mr. Muha=.ad. 
Banerjea, Dr. P. N. 
Bbagavan Das, Dr. 
Chalihfl, Mr. Kula.dhar. 
Chattopadhyaya, Mr. Amarendra Nath. 
Chaudhury, Mr. Brojendra Narayan. 
DaR, Mr. B. 
Dns, Pandit Nilakantha.. 
Datta, Mr. Akhil Chandra. 
Desai, Mr. Bhulabhai J. 
'Deshmnkh, Dr. G. V. 

Deshmukh, Mr. G. V. 
Essak Sait, Mr. H. A. Bathar H. 
Gadgil, Mr. N. V. 
Ghiasuddin, Mr. M. 
Go,ind Das, Seth. 
Gupta, J\f JO. K. S-
Jedhe, Mr. K. M. 
J ogendra Singh, Sirdar. 
J o8Pph, Mr. George. 
Kailash Behari LaI, Babn. 
Mangal ~  Sardar. .. 
:Misra, Pandit Shambhn Dayal. 
Mudalial', Mr. C. N. Mntburanga. 

Muhammad Ahmad Kazmi, Qazi 
Murtuza Sahib Bahadur, ManIvi Syed_ 

I Paliwal, Pandit sn Krishlla Dtitta.. 



»O'J:lON FOB A.DJOtmNMENT. 3259 

AYES-contd. 

Pande, Mr. Badri Dutt. 
Parma Nand, Bhai. 
Raghubir Narayan Singh, Choudhrl. 
Ramayan Prasad, Mr. 
l/.anga, Prof, N. G. 
Rao, Mr. Thirumala. 
SRksena, Mr. Moh'tn Lal 
'Santhanam, Mr. K. 
8atyamul'ti, Mr. S. 
bham Lal, Mr. 

Shaukat Ali. Maulana. 
Siddique Ali Khan, Khan Sahib ~ . 
Sikanuar Ali Choudhury, Maul,". 
Singh, Mr. Gauri Shankar. 
Singh, Mr. Ram Narayan. 
Sinha, Mr. Satya, Narayan. 
Som. Mr. Suryya Kumar. 
Sri Prakasa, Mr. 
Varma, Mr. B.  B. 
Zafar Ali Khan, MauIa.na. 

NO:r:8-45. 

Abdul Hamid, Khan Bahadur Sir. 
Abdullah, Mr. H. M. 
Ahmad Nawaz Khan, Major Nawab Sir. 
Aikman, Mr. A. 
Asghar Ali, Sheikh. 
B[ljpai, Sir G;rja Shankar. 
Boyle, Mr. J. D. 
Buss, Mr. r.. C. 
Chanda, Mr. A. K. 
Dalal, Dr. H. D. 
Dalpat Singh, Sardar Bahadur Captain. 
l'n%l·i-Haq Piracha, Khan Bahadur 
C;haikh. 

FazI-i-llahi, Khan Sahib Shaikh. 
Ghulam )luhammad, Mr. 
Grivg', The Honuurable Sir James. 
Hudson, Bir Leslie. 
Ja"'uhar S:ngh, Sardar Bahadur Bar dar 
8;r. 

Kamnlu·ldin Ahmed, Slwms-ul·1Jlema. 
Kushalp II Singh. Raja Bahadur. 
Lloyd, Hr. A. H. 

~  }'Ir. J. A. 
Mnna..-eilnn Raia, Rao Bahadur K. ,C. 
Muni, Mr. R. S. 

'l'he Motion was adopted. 

Mehta, Mr. 8. L. 
Mudie, Mr. R. F. 
Nagarkar, Mr. C. B. 
Nauman, Mr. Muhammad. ._ 
Nayudu, Diwan Bahadur B. V. Sn Uan 
}{ao. 

Parsolls, Lieut.-Colonel A. E. B. 
Purssell, Mr. R. S. 
Rahman, Lieut.-Colonel M. A-
Roy, Mr. B. N. 
fkott. Mr. J. Rnmsay. 
Sher . Muhammad Khan, Captain 6ardar 
f.jir. 

Slade, Mr. M. 
~  Mr. G. H. 

Staig, Mr. B. :!'.1. 
Stc\mrt, The Honourable Sir Thomas. 
kukthanknr, ~ . Y. N. 
Sultan Ahma-I, The Honourable Sir 

.~ . 

Thorne. Mr. J. :l. 
'l'ylden-Pattensoll, 1ft. A. E. 
Y;tkub, Sir Muharnmail. 
Ynmin Khan, Sir Muhammad. 
Z:au(ldin Ahmad, Dr. 

Ma.uhna Zafar A'i Khan: With your perm:ssion. Sir. I beg that 
the ('{Jnsideration of the Durgah Khwajah Bill ~  be taken up 
tcn-,OJ-row, a11hough it may perhaps b(' decided by you t.hat the Assembly 
is p:o'ng to clo<;e now. We have gone through almost all the sections 
of the Bill : almost all the amendments hwe heen moved : only one 
remains, and if ,,;e had sat another couple of minutes, we should have 
finished it. 

Mr. PrcGident (The Honourable Sir Abdul' Rahim) : The Honour-
able Member mnst ask the Government if they are willing to sit. 

The Honourable ~  James Grigg: No, Sir. In ~  with 
what I said yesterday, we have got to a stage in the proce:ldin!!s in 
'Which we do not feel justifie:i in asking you to direct a sitting of the 
Assembly tomorrow. As far as the Government arc concerned, they 
have no desire to sit tomorrow. 

Mr. Pres;dent (Th(' Honoul'ablp Sir Abdul' Rahim) : The Asscnlbly 
is adjourned sine die. 

'Ill<" ~  then adjourned .~  die. 
L442LAlJ • 
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